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LEQISLATIVE ASSEMBLY 
Tuesday, 14th MaTch, 1944 

The Aisembly met in the Assembly Chamber of the Council House.at Eleven 
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

,STARRED 'QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. 

CoLOUB BAB IN KBN¥A.. 
891 •• Jir. K. S. GUpta.: (a) Will' the Honourable Member for Indians Ov.,r-

seas please state if. it is a fact that colour bar still exists in Kenya? 
(b). Are Government aware that as a result of the colour· bar, .the Indian 

community is' not @lowed to share the responsibility of the administration? 
(c) Is it a fact £liat the people QfMariakani in Kf'nya aTe prohibited from 

using dtinking water., .as it isresenred fOr whites only? 
(d) Is it a fact that Europeans are employed ·as principals of Indian SQhools 

mueh against the luumimous opinion of Indians?' • 
(e) Is i.t a fact that the opportunities of employments, rates of remuneration 

and chances of 1>romotioll ill the civil ~ in the country are based on one's 
colour and not on one's ability or merit? . . 

(f) Is it a fact ·tht.t; the. Imperis Control Department· ia entirely guided by 
the European Group ldvisers, ·"nd there is .no fndian on the Committee? 

'1"he BOIlear&llle Dr. If ••. Khare: (s)' Except for exclusion from ownership 
of land in the Highlands there is, so fnr 3S . Government are aware, no fonnal 
colollr bar ill Kenya. • 

(b'J. and (e). There are no statutory restrictions on the employment of 
Indians; but it is understood that in actual practice Indians are not adequately 
represented in the higher services of the Colony. 

(c) and (f). The information has been called for and. will be furnished on 
receipt .. 

(d) Government have seen reports to that effect. 
Mr. x.lchand lfavalra1: Has the Honourable Member taken any steps to 

set' tha.t equal treatment is given to them in the matter of their representation? 
The JIOnourable Dr. If. B. Kh&re: I shall repeat my last statement: Wheu 

rc-stating their views to- His Majesty's Government on the Hilton-Young COD1' 
mis!lion's report in 1929, the' Government of India .urged that qualified Indis.ns 
should be cOl18idered as eligible for higher posts in the public services in Ker..r:.e. 
on thf' same terms 8S His 'Majesty's white subjects. The Government of Indilil 
took it that there was no bar to the employment of properly qualified Indian::-
and thel suggested that a public announoement to that effect should be ,madl 
in England, East Africa and India. This was in October 1929. The suggef:-
tion was not, however, taken up and the matter was not pursued by the Gov-
ernment of India. ' 

We have now asked the Government of India for information as to the total 
6trength of administrative and clerical services in Kenya and the proportion of 
Indians in each class. When that is received, we shall'consider what furtl:.er 
rp}>resentations are necessary. 

I may add that Indians are repregented in the local legislature and CouneU 
of Ministers. 

Sbrlmatl E. ltadha Bat Subbarayan: Mav I ask whether the GO'Vernmeut 
asks for irIformation only when Honourable Members ask questions? 

Tbe Honourable D:. If. B. Ehare: That is not the case. . 
Shrimatl·E. Radha Bat Subbarayan: Mav I ask if the Government takE: 

f>tP.ps to secure informatiol1 only D.fter Honou'rable Members of the House I&sk 
questions on any mat.ter of importance to the country? 

The Honourable Dr. If. B. Ehara: I have already answered that questiOn. 
Mr. Oovtnd V. Deshmukh: Does the Government take the initiative in this 

matte'r d\- wait till 'questions are put by Members. in this House? 
, The Honouable ~  If. B. Dare: '!'hey take the initiative. 

( 1023 ) 



~ LBGISLATIVB ASSBMBLY [14TH MAll. 1944: 
RBT.ALIAToBY MBAsuus TO CoLOUB Ba CoNDU'lOBS IN KD'n .. 

892. -llr. It. S. Gupta: lR the Honourable Member for Indians ~  
preparing any retaliatory meas1:lre to those conditions existing in Kenya? 

The B.op.oarable Dr. N. B. Dare! I presume thE!. Honourable Member is refer-
ring to the matters mentiont:d in his previous question No. 891. I shall con; 
sider what action can be taken when I receive full information as regards ~  
conditions all!lged. . 

JIr. Lalchand Navalrai: May I know if the Ilonourable Member is consider-
ing retalia tory measures? " 

. , 
The Honourable Dr. N. B. lDIare: I have already answered that question. 
IIr. Lalchancl 1I'avalral: Will the Honourable Member take steps in the 

shA.pe of retaliatory measures? 
'the B.onourab1e Dr. 11'. B. Jthare: We must get information first. 
. AUSTBALIAN WDAT OONSIGNED FOB SIND; .... 
393. -1Ir.Lalch&nd lIavalrai: (a) Will the Honourable"the F'oOd Member be 

pleased to state if Government have received or are about to receive 5,000 
tons of Australian. wheat at Karachi for consumption in Sind possibly during the 

-ra tion period? • 
(b) Why should Sind be made to use Australian wheat when the Province 

IJfoduces surplus of its own? . 
(c) Is it a fact that Sind ..wheat is being exported tOeother provinces and 

Australian wheat is proposed to be given to Sind? If so, why? 
(d) Is it the Government of Sind which has asked for the Australian wheat? 

If so, for what reasons? . 
(e) What is the cost of Australian wheat in Australia and f.o.b. at Karachi, 

nnd what has the Sind or, Central Government paid for or intend to pay . for it? 
(f) Who will appropriate the profit, if any, made by the sale of cheap 

Australian wheat at controlled prices at ~  
The HODDDrable Sir II. .blnl Huque: I 8m answering this question on 

behalf of the Food Member who is ill. (a) Australian wheat has been received 
at Karachi recently, but not expressly for consumption in ~  

(b). (0) and (d). The Sind Government have exported wheat to other pro-
·mees till lately. - 5,000 tons of Australian wheat are being loaned to the11l 
at t.heir own request to enable them to build up adequate stOOks for rationing. 

(t) and (f). The transaction with Sind is a loan in kind. The Sind Gov-
.t'rnment will receive 5,000 tons.of imported wheat now and will ple:ee an equal 
amount at the disposal of the Government of India later, from the new crop. 
~  financial transaction or profit is involved. 

Mr. LalcbaD4 ... valral: May I know' if the Sind Government thinks that 
thAy cannot carryon with rationing without this Australian wheat? • 

The ~  Sir II . .AI1Iul Huque: The' Sind Government is circum-
spet.t. It wants to buildup the reserve before taking up this measure. 

JIr. r.lchaDd lfavalral: May T know if they have got their own surplus 
suftil'ient for the purpose? . 

The BoDourable Sir •• AIlIul Huque: This is a matter about which I cannot 
give details but they must have some st.oek and they want to strengthen the 
stock further. . 

.... Lalchand lIavalral: How do the prices compare? 
The Honourable Sir •. AllIul Huque: That question does not arise out lIf 

this. No price ~  is involved . 
• r. Lalchand lI'avaJral: I have asked . for the priee in the question. 
The Honourable Sir II. Alilul Haque: I have given the answer. 

ExTENilION . OF ACTIVITIBS OF THE CONCIUATlON OFFICEB (RAILWAYS) AND 
SUPERVISOR OF RAILWAY LABOUR. 

394. ·1Ir. Lalchand lIavalr&l: Will the Honourable Member for Labour be 
pleased to state if any decision has been taken in the matter of exten,ion of 
al'tivities of the Conciliation Officer (Railways) and Supervisor of Railway 
J,.abour, to Railways other than those with headquarters at Calcutta, as· said -



STARRBD QUESTIONS AND ANSWBRS 1025 

in reply to ml starred question No. 131, asked on the 13th November last? 
11 noi, when IS it likely to be taken? 
The'1lonoar&ble Dr. B. Jr. • .A.mbedkar: A decision on: thE: question has .been 

pO!ltponed pending consideration of wider proposals. regardmg the machinery 
for settlement of trade disputes in Central Undertakings ~  . 
Kr. Lalcba.nd 11'avakai: Will that take place after the war IS over or wlll 

it be il:troduced now? ' '.. 
The Honourable Dr. B. Jr.. ~ That is not an inference which IS 

justified by the answer I have given. 
FluNCBISB OF lNDLUii IN BmTIsH CoLuKB1 •• 

895. *JIr. GoviDd V. Delhmukll: Will the Honourable Member 'for IndiaIlii 
Overseas please state : ' 
(a) if Government carried on any correspondence' with regard to the 'fran-

chise' of Indians in British Columbia about a year ago either directly or through 
His Majesty's Government; if so, what the result is; and . 
'(b) the disabilities imposed on Indians in British Columbia, and the steps, 

if any, taken to remove thoEle disabilities? , 
The Honourable Dr. :N. B. Xhare: (a} Yes; the result is stJll awaited. 
tb,1 The disabilities arise mainl'y from the denial of franchise rights; ~  

the Government of India have already made suitable representations on the 
queBtion of conferring such rights on Indians domiciled in British Columbia. 
JIr. Gov1Dd V. Deahmukh:-I have learnt that the difticulty arises out of 

franchise rights mainly, but what are the other disabilities? Are there. any ?_. 
Is the Government of India moving in the matter? 
The Bonourabi.e Dr. K. B. Dare: We 'are moving in the matter. 
Mr. Govbid V. D8shmukh: What are the disqualifioations which arise :lut 

of toile main disqualification of the franchise? 
The lIoDourable Dr .•• B. Xhare: They are as follows: 
'I'hey' cannot serve as trustees at any munioipal or rural school district, and 

hold any munioipaL office or serve on juries. 
Hr., CJoviDd V. DlllluDukh: That is all? 
fte JloDoarable Dr ••• B. Dare: That is all. so far as I am aware. 

R.J:I.uSB 01' 8.8. ~  FUNCl8CO ZAVIBll.,. 

, 398. *K:r. CIo9Jnd V. DelhlDaJch: Will the Honourable Member for Com-
merce please state: 
(a) if any correspondence was carried on with Government on behalf of the 

Ronkan Steamer Passengers' Association (Ratnagiri) in November and Decem-
ber of 1943 in connection with the release of S.S. Ban Frpnci.co Xavier for 
steHmer services on the Konkan coast; and 
(b) if the steamer or any other steamer has been so released for the conve-' 

nience of passenger_s_ who are undergoing great inconvenience and loss Of time 
and money for want of facilities to travel IIlong the ooast, the busy season 
having commenced; if not. what steps, ana when, he intends to take to give 
facilities of travel to these passengers ~ the coast? 
The JIoIlourable Sir •. AllIal Huqae: (a) Yes. 
(!J) Yes; the San Franci.co Xav(cr was released ~  on the Konkan 

COHbt on the 2nd lIarch. 1944. . 
Mr. GoWld V. Deshmukh: Is this faot advertised, that it has been 80 

released? 
The lIoDoarable Sir •• Azisal Jluque: I think the very fact that I am giving. 

the I.\nswer is sufficient publicity to it. : 
Mr. GoriDd V. Deahmukh: Was it eyer advertised? 
The Bonourablie S" ]1[. Allnl Haque: Between the' 2nd March and nUll' 

is lJot a very long span of life. 
INOOME AND ExPENDITURE OF INDIAN TEA CEss COKKlT'l'EE. 

39'1. *]I[r. B. A.. Sath&r H. Essak Salt: Will the Honourable Member for 
ComI1lerce please state: 
(8) the averag-e annual inoome of the Indian Tea Cess Committee during the 

last three years for which figures are a v Itil a ble ; 
(b) the salary. honorarium and other emoluments pa.id to the President of 

the Tea Cess Committee for the same period; and 
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. " {c) the. total ~  expenditul:e .of th.e Tea ~ Committee allover 
.Iudl& dUrIng the same perwd (the admlDlstratl'Ve expenditure to' include all 
·'6ulalies. honorarium allowances, etc., paid to officials and servants of all grades. 
;and offiCe expel1ditur'e)? .! . 

The Honourable Sir II. Albu11tuque: (a) A statement sh<?wing the inCOIll.e 
of t·he Indian ']'ell Market Expansion' BoBtd, by wnich name the Indian TeR 

~ Committee it; now known, is laid on t·he table. 
(b) The Chairman of the Board receives no emoluments of lPpDy descripthn 

_ frO!'"JI the Board. 
Jr) A statement is laid ~  ~  . ..,.... __ _ 

SkU'm.,.,. 
-Part (a).-The average annual income of the Indian Tea'Market Exp&mioD Board dariJ!c 

. the yeari 19i1O-41,!941-42 aD.d 1942·43 wu RI. 51,50,797. 
Detail, of .. t.heM are-
lllI. 48,84,975 ~ 1940-41, 
Itt. 53,15,654 in ~ -  aild 
RiI. 52,51,763 in 19142-43.· 
Part ~  total of the adminiatrative expenditur.e ~  by the. Board all !>ver 

India duri.ng the period 1940·41, 1941·42 and 1942·43 mc1adlng all salarlea, honorarium, 
~  et.c., paid to all officer. and aervanta of all gradel, and office eipendit.nre wu 

.RI. 38,8:5,142. '  . 
DuU. of thelie atit-
&: 11,80,6'1.4 in 1140-41; 
Re. 11,73,621 in 1041 .... , ,ad 
Be. 11,26,846 in 114z.43. .. . 
1Ir. H • .A.. Sathar •• Z.u Salt: With reierenee to (b), if he receives nothing 

frOnt tbe B08M. does he receive from the Government? 
The :Bcmoarable SIr K; AslI1I1 Huque: I do not think he recei-lea anything 

from the Government either. ' 
1I:r. E • .A.. 8&\bM B. BIIIok S&1\: With reference. td the statement laid on 

the table, will my Honourable friend find out from· that what percentage the 
adm;nistrative ·cost bears to their total inc6me? .  . .. 
'!'he Bonouratile Sir K • .A.I1nl Huque: It is roughly. about 25 per cent. 
lIaulvl Kuhammad Abdul GhaDl:' Is it not a fact that the President of th. 

Tea Cess Committee is an Honorary Magistrate? 
Tbe Honollrable Sir II • .bbul Huque: I think I have answered that qUtls· 

tivll. 
~  EXPENDlTUBE OF INDIA.N COFFEE CEss CoMMITTEE. 

898. tllr. B • .A.. Satbar H. Bl8&k Salt: Will the Honourable Member· for 
Illdustries and Civil. Suplllies be pleased to state: 
(a) the average annual income of the Indian Coftee Cess .Qommittee during 

the last three years for which figures are available; 
(b) the salary, honorarium and other emoluments paid to the President of 

U:e Coftee Cess Committee for the-sarrie period; and . 
(c) the total administrative expenditure of the Coftee Cess ~  all 

. over India during the same period (the expenditure to include all salaries, 
honorarium, allowances, etc., paid to officials and seryanta 01 all gra;des and 
office expenditure)? 
The Jlcmourable Bir •• Alilul Euque: (a) and (c). The Indian Coffee ('pss 

Committee ceased to function as such on 21st December, 1940, when, with the 
&ddition of 8 members, it was reconstituted as the Indian Coffee Market Expon. 
!lion Board, subsequently renamed the Indian Coffee Board. The figures of 
income and expenditure of the Indian Coffee Cess Committee for the period 1st 
April 1940 to 20th December 1940 are given at page 82 of the 'First Annual 
Rerort of the. Indian ~  Market Expan!!ion Board and those of the Indian 
Coffee Board for the period 21 st December. 1940 to 30th June 1943 ~  4 
and 5 of the Third Annual Report ().f the Board. Copies of the Reports Bre' 
avnilllble in t.he Library of the Central Legi!'llature. , 
(b) No salary, honcrurium or other emoluments have ever been paid to the 

Chairman of the Indian Coffee Ces!! Committee or the Indian Coffee Board. 
JIl'; B. A. Sathar B. BaSK Sait: Is.there a salaried head of this Board? 
The Honourable Si: •• Alllul Buque: There must be somebody who is 

receiving some salary. 
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Kaulv1 KuhammJdAbclul Ghani: What is the latest year for which the 

report is put in the Library., 
Thf Honourable Sir •• Aslau! Huque: 1942-48. 
Mr. it. A. Sathar H. BI8&k Satt; With regard to part (cr of the question. 

cOllld the Honourable Member tell me the percentage. that £he admiuistrative 
I;xpenditure bears to the total income" . 

The Honourable Sir •• Asiaul Huque: I am forry I cannot a.nswer that 
queqt.ion off-hand. , 

PBoDUCl'ION AND SA.LB OJ' STANDARD CLoTH IN PBoVIN0B8 •. 

899.* Pandit Laklhml KaDta Ka.itra: . Will the Honourable 
, {Kr. Katlash Bihar! Lall: } 

Kr. Amanndra Bath Ohattopadhyaya: 
Member for Industries and Civil Supplies be pleased to state: 

(8.) the arrangement for the production and sale of the standard cloth in the 
surplus and ~  Provinces; 

tb) the arrangement for the supply of standard cloth with mills, whether it 
IS through the' Government of India or the Provinces direct; 

(c) the amount of standard cloth ~ to each of the Provinces uptil 
now; 

(d) how much standard cloth has been sold uptil now in the Provinces of 
nengal and Bihar, and how much is lying· unsold; and . 

(e) if it is not a fact that the services of Deputy Magistrates are utilized 
for the purpose of the sale of standard cloth? -

The Honourable Sir M. Astsul Huque: (a) Each Province is allotted 8 quat. 
of Srandard Cloth proportionate to its population. Where a special need ~  
in the case of anyone Province, Government make arrangements to increase 
the rnte of despatches to that Province. This has been done in the case of 
BEngal. As regards production, Provinces send indents for the types of cloth 
they require to the Central Government, who pla<le orders on mills for despatch 
direct to the des.tinations specified by the Provincial Government. The manner 
in which sales are effected within the Provinces has been left to the discretjon 
of Provincial Governments. . 

(b) The Government of India place orders on the milIs in accordance with 
~ indents submitted by Provincial Governments..; -

(c) I lay on the table a stateinent showing the amount of Standard Cloth 
supplied to each Province as at 25th February 1944. 

(d) The quantities of Standard Clo:th sold and unsold in Bengal .and Bihar 
as nt 31st Januarv 1944 were as follows: . 

Bellgal: Sold "20,000,000 yards, unsold 28,400;000 yards. 
Bihar: Sold'22,OOO,OOO yards, unsold 21,000,000 yards. 
(e) Provinces sell Standllrd Cloth both through the normal trade channels 

ond through official channels. The Government of India presume, though thE'Y 
. ~  nl) specific information on this point that where official channels are used 
peputy Magistrates nre playing their ~ 
Statement ahou';71(J the amount 01 StaRrlard Cloth lIupPlied to eac/, Prol,in('e a. at ISth February 

1944. ' 
Yards. 

1. Ajmer and Merwara • 8119,1124 
2. AMam • 111,297,384 
3. Baluchistan 2,261,196 
4. Benge'l 60,208,892 
II. Bihar • 48,1154,1170 
6. Bombay . 29,813,371 
7. C P. and Berar 30,409,495 
8. Coorg ••• 2311,189 

9. Delhi 
10. Madras 
11. N.W.F.P. 
12. Orissa • 
13. Punjab • 
U. Sind • 
15. U. P. 

Yards, 
1,8110,894 

62,274,3114 
7,068,928 

1"11,986,115 
46,766,579 
12,2111,723 
75,631,092 

Pandit Laklhml Kanta KaUra: ... W......,.lt..-b-r-efT"erence to part (d) of the questioll, 
will the Honourable Member kindly telL the House whether any time-limit is 
fixed by the Central Government,'for ~ disposal of the standard cloth which 
reDloin& unsold up to a certain date? 

. The, HOI1Ourable Sir II. Aslnl Huque: Not· that I am aware of. 
Jlaul91 Muhammad Abclul.CJhanl: What is the reason for the non-dispOial 

of 21 million yards of cloth in Bihar? • 
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The J[onourable Sir Il .... llul B'Uque: I am sorry my ears are rather defective 

and 1 have not been able to catch the question. ' 
Kr. It. O •. lfeogy: Can the Honourable Member suggest any reason why 

such large quantities of standard cloth have remained unsold in these two ~  
"in l!eS 'I '. • 

The Jlonourable Sir II. ~  Huque: I cannot say. It is difficult to go 
into the administl'atiTe aifficulties of those provinces. • 

Pand.1t Lakahmi Kanta JIlaltla: Will the Government make an' inquiry QA 
to why these large quantities are left uusold in these two ~  when there 
is- lIuch a pressing demand for it?, . 

The Honourable Sir 1I.,Azizul Huque: We are continuously making inquiries 
~  the Provincea. 

Xr. Govind V. Deahmukh: What is the quantity ,of cloth supplied to ::11e 
~  Provinces?' . 

Tbe Honourable ,Sir II. Allzul Huque: The standard cloth supplied to ,tt.e 
~  Provinces and Berar is 30 million yards. " 

'JI&ul"t1 lIuhammad Abdul Ghani: May I ask whether any reason has beeu 
~  by the Binar Government for not being able to sell such a l':lrge quantity 

of the standard cloth? 
The Honourable Sir II. Alizul Huque: I have made it quite clear that the 

~  of the distribution and sale of the standard 'cloth in any province is a 
matter which has been left to the responsibility of the province and as such 
that question should be discussed in the province rather than here. 

Sir lIuhammad YamJD ][haJl: Whv is it so? 
The Honourable Sir JL Alizul Ruque: For the simple reason that the Gov-

ernment of India could not possibly cater to the neerls of 400 million people in the 
numerous villages. 

Ilr. x.lohand Navaka1: How much standard cloth was given to Sind and 
whether any portion of it is .lying unsold there? 

TILe Honourable Sir Il. AllIul Huque: 12'21 million yards. As I hav,j 
aJ.ready said, I am not prepared to answer why any portion of it is lying unsold 
there because it is the province which is responsible for it. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): Next question. 
. bIPOBTS, ETC., OF NEWSPRINT AND OTHEK PAPER. 

400. *1Ir. Amarendra Nath Ohattopadilyaya: (a) Will the Honourable 
"{ember for Industries and Civil Supplies be pleased to state (i) newsprint 
~  into India. durin.g ~-  1940-41, 1942-43, 1943-44; (ii) news-

mot ~ ~  m India durmg 1039-40,. 1940-41, 1942-43, 1943-44; (iii) 
~  Imported on Government account and on account.... of private and 

public use? What was the output percentage of the newsprint manufactured 
in India. ana ~  during the aforesaid years, showing increase and 
dE'crease? 

(b) Will the_Honourable Member be pleased to state the quantity of writing 
alld printing paper (i) imported and (ii) manufactured in India during the years 
1939-40, 1940-41, 1942-48 and Hl43-44, separately? What was allotted in each 
of the aforesaid yenrs (i) for the normnl official use, (iil' for ordinary and regular' 
propaganda, (iii) for propaganda against Congress activit.ies and other political 
activities, nnd (iv) for war propaganda Jor the (i) Bdish, (ii) American, (iii) 
Chinese, and (iv) other allied nations, within and outside India? 

(c) What was allotted to' publishers-
(.i) British in general (books and pamphlets), 

.(ii) books and pamphlets regarding war (British), 
(iii) monthlies and periodicals (British), . 
(iv) educational books (British), and • 
(v) British business houses and commercial houses during the aforesaid 

~  
fd) What was allotted to publishers-
(i) Indians iu general (books ahd pamphlets), 

• (ii) books and pamphlets regarding ~  (Indians), 
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(iii) monthlies. and periouicals (Indians), and 

. (iv) Indian business houses and commeJ'cial houses during the aforeiaid 
years? .' 

(e) .What was consumed by the publishers referred to in parts (c) and (d) 
in India before the war? 

The JIoDourabie Sir II. Azitul Huque: (It) Bnd (b). A 'statement showing 
the import" and manufacture in India of newsprint and . other writing and 
printulg paper during each of the' years referred to. by the HonOlirable Member 
is placer! on the table of the House. Except 36 tons of newsprint ",hich was 
~  in February 1944, no newsprint was received 011 Governmeat ~  

during the years referred to. ,The information asked for regarding allocation 
of printing Qnd writing paper other than newsprint is not readily available; 
aud in /lny cnse, it would not be in the public interest to disclose it .. 

(c) and (d). Writing and printing paper other than newsprint is not ration· 
ed hv the Central Government. Information asked for is not available. 

(e) This illformation is not available .. 

Quantity im'porteci 
from abl'Olld. 

Quantity manufao· 
tured in Indi •• 

SItJlelflen'. 
Newsprint. Other printing aDd writing paper -----'---------------_._----

1939·40 1941)'41 IH2·43 1943." ~  1940·14 IN2.'! INS·" 
ToIlS. Tons. Tons. Tons. Tons. Tons. Tons. Tone. -------- ... _---------------, 

36,714 30,731 11,237 

Nil Nil 

16,7215 8,538 1,1596 933· 

59,1574, 615,598 65,1500 4,8,4.615· 

• During April-December 19,3. 

Pandit Lakahml Kanta llaitra: Have ~ Government of India also fixed 
certain quotas :Cor the Provinciaf Government .. With regard to the newsprint? 

'!'he HonoUrable Sir II. -Aztzul Kuque: I do not thfnk s.>. 
Xl. K. O •• 1011: Do I take it that in regard to part (d) of .the question, 

the Honourable Member's answer was that no such rationing system obtains? 
Is that the answer?' • 

'!'he Honourable Sir II. Aztzul Huque: Yes. 
Kr. It. O. lI'8OIY: Has the Honourable' Member received any complaint· 

froll! the Indian Publishing Houses as regards the difficulties in the matter 
of obtaining printing .1Japer? . 

The Honourable Sir II. Azizul Iluque: I have been reeeiving complaints 
about i-ite difficulties of printing paper from all sections of thp. public cllld we 
are ~  the question as to what we can do in l.he ~  

BUCK MARKET P UER TBANSACl'ION. . 

401. *1Ir. Amarentil'a Bath Ohattopadhyaya: Is the Honourable Member 
fol' Industries and Civil. Supplies aware of the fact that black muket tranuc-
tion in papers is still being carried on? If so, what steps bas lietliOught of 
taking ~  stop it? 

The Honourable Sir II. Azizul Huque: Yes. The remedies are control on 
price and -distribution and ~  in the gap between demand and supply by 
increasecl production, economy in use and larger imports. Some steps ~ 
~  been taken and others are being taken to achieve these objects as far 
BS it ~  practicable to nehie'Ve them under the existing conditions. 

Pandlt Labhml 1tanta lIaltra: Can the Honourable Member give us some 
figtil'es about 'the production of paper in India? 

'!'he Honourable -Sir II.Azizul Huque: I can say that (l.S between the 
average of 1936·37 to - ~  production in 1942·48 is almost nearly double. 

PueUt LaJrtbml Kanta Kaitr&: And whatabo.ut the figurFls of imports? 
The Honourable Sir •• Alizul Haque: The import figures'''are ~  lesl 

,,"8 compered with the pre,.war figUres. 
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EsslDNTI.u. PuBLICATIONS LISTED !'OB ALLO'l"IIDT OJ' PUn.. 

'02. *1Ir. Amarendra l'ath Ohattopadhyay&: Will the Honourable Member 
for Industries and Civil Supplies be pleased to make a list of ""essential publica-
tions •• for which paper will be allotted by the Paper Control ~

ed by Government? 
The Honourable Sir •• Azlzul Huque: The Central Government have not, 

appointbcl miy "Paper Control Committee" and the question of making a list 
,of "tlsF.cntial publications" to which paper might be aBott-ed by such a com-
mittee does not, therefore, arise. 

DoLLAB Ex<mA.NGE F ACILITIBS FOB BBMITTING SUBSCBn"nONS TO AXBBICAN 
. MAGAZINES. 

403. *1Ir. T. T. KriaIlDamachar1: Will the Honourllble the ~  Mem- . 
ber be ~  to state whether Govennnent have issued any instructions to 
the Reserve Bank in respect of affording facilities to people in Jndia requiring, 
dollar exchange for the purpose of remitting subscriptions to American maga-
zines? If so, will the Honourable Member indicate the precise nature of ~  

instructions? Does he also contemplate any relaxation in the ~  of these 
instructions in the near future? . 
The Honourable Sir •• Aslaal Huque: Yes. Remittanceg. by private 

persons, firms, clubR, .. ientific, technicIlI.u.nd edl,lcational institutions (provided 
they arl! not regular booksellers) in payment of individual subscriptions have 
been penrlitted freely since December 1943. In the case of regular bookseUers. 
imports oi periodicals and.. the remittance Gf exchange to pay for the-m, are 
permitted only in accordance with such licence'S as may be issued to them 

~  the Import Trade Control system. . 
Kr. T. T. Krithnamachad: Do I understand the Honourab1e Member ~ 
~  be save that the relaxation was made in December 19481 
The Smiourable Sir •. £Slnl Huque: Yes, they have been permitted free. 

SALT 'SHOBTAGE IN BENGAL. 

4M ~  J[&blbar R&hman: } 
.' Mr. Muhammad Hussain Ohoudhury: ~  the Honourable the 

Food Mem er be pleased to state: ". 
(11) if he is aware-(i) that there has been acute shortage of salt in Bengal 

hince January la8t, Rnd (ii) that the IJrice of ordinary sRlt has gone up enOl'-
mously, that in some districts of Bengal the price has gone up to Rs. 2 per 
seC'r. and that llJanypeople and cattle are going without salt for days; and 
(b) the steps, if any. he proposeR to take to relieve ilhis shortage? • 
The Honourable Slr M. Azlzul Huque: The Honourable Member is referred 

to my reply to Pundit LakRhmi Kanta Maitra's starred question No: 246 on 
the 25th Februnrv. 1944. 
Mr. K. O. HeOgy: Is the Honourable Member in a position to indicate the 

present "tatE of affairs in regard to this matter? 
The Honourable Sir .'. Azlzul Huq1le: So far as the· stocks on '22nd February 

arE: concerned, they amount to 13·6 lakhs of maund!! which appear to be 
sufficient for seven weeks consumption. Other steps are h'"ing taken to expe-
·Ute the !\lIpplies for the Province'. 
Pandit I,"" ..... ml ][anta Jlattra: Is the Honourable Member aware that in 

the Bengal Legislative Assembly towards the end of last month, this question 
wall raised and the reply was given that Bengal was passing through a. short-
age ot salt and thil.t steps were being taken to ask the Central ~  to 
provide t.he supplies? What is the exact position now 1 
The Honourable Sir M. AItIal Huque: I have given the figures OB up to 

22nd February. . 
~  UlGABDING RICE SOLD BY RATION SHOPS IN CALCUTTA. 

teNS. *JIr. AmanDdr& R&th Oh&ttopadhya,a: (a) Is the Honourable the 
Food Member aware of the fact that in Bengal outside Calcutta, i.6., in the 
Districts of Bengal, rice is· still being sold in the black ma.rket at the rllte 
varying between Rs. 20 and ~  25 per maund? If not, does the Honourable 
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Member propose to make enquiries about the matter through public press, pro-
minent individuals and pubnc institutions, like Chamber of Commerce and thf' 
Social Service League? . 

(b) Is the Honourable Member aware of the nature and quality of rice sold 'it 
Calcutta. at present unde! the Rationing System through shops fixed by Govern-
'uent for selling such rationed foodstuffs? Has the Honourable Member receiv-
ed complaints regarding rice sold to public by ration shops which are llot 
fit for human consumption? If so, has he taken any step to stoP such supply? 

(c) Is it a fact that Central Government have taken charge of feeding the 
Calcutta people, numbering about thirty lakhs, and the foodstuffs sent by the 
Central' Government will feed Calcutta including suburbs and industrial area?' 
Will the Honourable Member be pleased to clear up the position by malting-, 
a statement regarding the syst,em of purchnse of foodstuff and fixing up _ thereby 
the responsibility for such supply? 

(d) Is it not a fact that Provincial ~  hIt'S appointed four- or five 
Chief Agents to purchase crop for supply or foodstuff to Bengal? Are these 
agents respoQsible for supplying such rice.? 

The HODourable Sir II . .utsul Huque: (a) According to illformation, rice-
is available throughout the greater part of North and West Bengal (It or beloW" 
th.: maXimum wholesale prices fixed by the Ben8tl1 Government,. which are 
Rs. 13-4-0 for surplus distriCts and Rs. 14-4-0 for deficit districts. In East 
Bengal prices have ranged generally between Re. 11 und Rs. 20. The higheai; 
price quotE:d has bpen Rs. 24 at Chittagong. 

(bl J am aware that there have been complaints about the quality d some· 
of the riee sold in Calcutta, but I am not aW'ire that Bny riee has been sold: 
which iR not fit for human consumption. 

(c) The Government of India have allotted to Bengal fr()m surplus areas a 
quallti,ty of foodgrains equivalent to the requirements of Calcutta for 13 month •. 
The nrrangements for purchase, inspection before and ~  despatch and dis.-
tributiotl of the foodgrains so allotted are the responsibility of the Bengal: 
Government. 

The Honourable Member is also referred to the reply given in this House-
to part (c) of Mr. Neogy's stslTed question No. 286 on the 1st March, 1944. 

(cl) The Government of Bengal have appointed four Chief Agents for ~ 
procurement of the Aman crop. The reply to the second part of the question 
is itl the negative. 

Mr. X. ~  Weogy: Itl the Honourable Member in a position to suggest any 
reason n,; to why the price is higher in eastern Bengal than western Bengal. 
I mean with reference to ('eiling prices? 

The Honourable Sir K. Azlzut Huque: Jt. will not be possible to e11ter 
into itn ellonomic. argument in reply to a supplementary question. 

Mr. Amarendra Bath Chattopadhyaya: Do I understaad the Honourable-
Memb( r to say in reply to part (a) that the price ranged between Rs. 20 and· 
Rs. 2!i? .I may tell the Honourable Member that it is much more. 

The Honourable Sir K. Azizul Huque: I have answered the question on my 
inforn.ation that it is not so. It may be so in certain parts. . 
(It. ~ observed that Mr: ~  Nath ChattopRdhyaya was standing 

while the Honourable Sir M. A2Jzul Huque was answering the question.) 
Mr. Pr88ident (The Honourable ~ Abdur Rahim): Order, order. When the 

Honourabb Member has put his question, he ought to l'esume his seat. 
Kr. Ama.rendra Nath Cbattopadhyaya: With reference to -the answer too 

part (b). J have got some' samples of rice sold in Calcutta. Will the Honour-
able Member kindly see them to find out the quality of rice? 

The HODOurable Sir K. AziluI Jluque: I do not think this HOUGe is the. 
proper place for samples to be exhibited before Honourable Members. 
(Mr. Amarendra Nath Chattopadbyaya thell went t{) the sent of the Honourable 

Sir M. Azizul Huque and tried to put the samples into his hand.) 
.,. PnIIcllDt (The Honourable' Sir Abdur Rahim); Order, ~  Tb .. 

HouOUl'ab!e Member must go back to his seat. This ill not allowed. -
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PlmMITS FOR ht:PoRT 01' PADDY OR RIOE FOR OwNER's USE IN CALCUTl'A. 

t406. ·Kr. Amarendra Nat-b Ohattopadhyaya: (8) Will the Honourable the 
!Food Member be pleased to state iIpermit for import of paddy or milled rice 
,helonging to one's own grown stock, to be transported from station to station bJ 
rail or by lorry or by boat or by any other possible conveyance to Calcutta, 
5s still required, in case the owner of such stock does ~  purchase rice for his 
'Qwn USe from ration shops? In case it is so reqtlired, will the Honourable 
"'Member be pleased to advise the Controllllr of Uationing in Calcutta to issue 
lluch permit without delay? ' , 

(b) What remedy is t,here against unnecessary delays in granting such permit, 
, 'by the Controller of Rationing in Calcutta, as many families have to suffer on 

:accouIli of such delay in issuing permits applied for? Can Regional Comtnis-
:sioner issue such permit? • 

The Bonourable Sit K. Asisul Huque: (a) According to my information 
termits are required. The Controller of Rationing, Calcutta, is' not an officer 
.of Lhe Govemment of India and I regret that I am unable to adopt the Rcnour-

-.abit> Member's ~  ' , , 
(b) The Regional Food Commissioner is not authori8ed to issue I>uch permits. 

'They' are issued 'on the atflthority of ~  Government of Bengal, ·to whom com-
plaint!:! of' delay in any specific case sh!,uld be addressed. 

BE-EMPLOYMENT OF MR . .A!uB NATH, OvERsEER, PuNJAB ImuGATlON DEPARTMENT 
~ CoNVIOTION. 

t407. ·Khan Bahadur Sb&ikh I'ul-i-Plrach&: Will. the Honourable Mem-
ber for Labour please state: , 

_ (a) if it is a fact that a Government servant who has been dismissed on 
,(lonviction by a criminal court cannot be re-employed in Government service; 
.and -

(b) if it is a fact that one Amar Nath, Overseer of the Punjab Irrigation 
Department, who was-sentenced to rigorous imprisonment, has been re-employed 
-.as an Overseer in tl1e Central Public Works Department; if so, why? 

'!'be Honourable Dr. B. R. Ambedk&r: (a) A person who is dismissed from 
:sen-icc is not ordinarily eligible for further employment under Govpmment. 

(b) ~  The fact that he had heen dismissed by the' Punjab Government 
waf> not kno.wn at the time of his employment' in CentrlLl Public. Works 
])epartment. 

DESmABILlTY OF APPOINTING HIGH CoURT JUDGES FROM THE B.Al\. 
!408. *Sardar Sant Singb: (a) Will the Honourable the Leader of the House 

. please state if he received any copies of the resolutions passed by the High 
Court Bar Associations at LahQre and, Madras regarding the desirability of 

;appointing Judges of the High Court from amongst -the eminent members of the 
Bar? If so, what action has been ta.ken On those reflolutions? 

(b) Do the Government of India propose to convey to His Majesty ,,;heir 
:approval of the principles underlying those resolutions? 

The Honourable Sir Sulltan Abmed: (a) and (b). - The Governor General 
:in Council is in no way concerne'd with appointments to High Courts, which 
are made under Sections 220 and 222 of the Government (',f India Act ~  

FEEDING OF THEIR OWN Troops IN INDIA BY THlIl UNITED NATIONS. 
409. *S8Il'dar .egal Singh: Will the Honourable the Food Member plea'ge 

,state: 
(a) whether the Government of India have ~  His Majesty's Govern-

ment suggested to the United Nations' that they should feed their own troops 
stationed in this country; and , 

(b) what decision has been taken thereon? 
The Honourable Sir K. Asizul 'Xuque: (a) :Ko, Sir, but the quantity of 

foodgrailf. impocled into India during the last four months already exceeds the 
t Answer to this question laid on the table, the ~  havil?g exhausted his quota. 

'!Anawer to this question laid on the table, the questIoner bemg abient. 
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total ~  requirements of United Nations troops, other than Indian troops, 
in this country. . 
(b) Doe" Not arise. 
Sardar lIaDlal SlDgh: My question was: 
"Whether the Government of India have ~  His ~  Government suggested to 

the United Nation. that they should feed their own troops atationed in this country"! ' 
Th'3 Honourable Member, instead of replying to this question has given only 

t.he (julllltity imported. . 
The lloDourable Sir II. Aztzul Huque: I have answered in· substance, 

namely, that the quantity which has been imported at ~ instance of the 
Government of India during the last four months exceeds the total annual· 
requirements of the United Nations troops. 
Sardar llangal Singh: But that was not what I wanted in the question. 
Dr. P. If. Banerjea: It is a very straight question. . 
I'he Honourable Sir II. Az1zul Huque: I have .also given B straight reply, 

namely, that it was at the instance of the Government of India t,hat these 
quantities ~ foodgrains have been imported into this co-untry and this exceeds 
the ~ annual requirements of the United Nati9ns troop9. I have said that 
the \\'h,11e import programme was arranged at the instance of the Government 
of India and if at any time the Government of India feel that anything more 
is neC'essary, they would be prepared to take 'that stel" 
Sardar Kanpl Singh: The whole speech is irrelevant. My q1lestion is 

different. I wanted to know whether the Government of India have through· 
His Moie,.ty's Government suggested to the United Nations ~ they should 
feed f.h(·ir own troops in this country. 
Kr. If. II. lCllhl: May I ask what is the total quantity of foodgrains im-

ported by tht' Government of India d,uring the last four monthFl? 
Sardar llaDgal S¥: What about my .question? It has not Leen an&wered. 
The Honourable Sir II. .&slsul HuqulN-It will be impossible for me to 

answor that question. 
Sardar llangal Singh: I rise to a point of order. 'fhe Honourable Member 

is evadilll:: to answer my question which was ,admitted by you, Bir. 
Mr. Preaident ~  Honourabltl Su' Abdur Hahim): The Honourable Mem-

bl'r ought to know by this time that the Charr cannot compel any Gov.ernment 
ltlember to answer a qut'stion in any particular way. 
Mr. GoviDd V. Deahmukh: M.ay I kuow if these foodgrains were imported 

from Great Britain or from all the United Nation countries? . 
The Honourable Sir II. Alisol Bilque: I'canllot SIl,V, offhand. I take it 

that it must be, at least some of them must be from United Nation countries • 
. but if anyone is excluded or not, 1 Cal\not say.· . 
Sarciar lIa.I1ial Singh: May I ask if this import of foodgrains is in pursu-

anc(, of that policy that the United Nations troops sh.:>uld be fed by them or iii 
was because there was a shortage of food? ," -
The Honourable Sir. II • .&suul Huque: It is in pursuance of the policy 

l'ecommended by the Foodgrains Enquiry Committee and in pursuance of the 
\vhole economic situation in India which includes civil consumption as well as 
military requirements. 'fhe one cannot be detached from the other. The Gov-
ernment of India have to take the picture as a whole Rnd it is as a result of 
that that they arrange for imP9rts from time to time. 

Sarda.r ~  Would the Honourable Member read my question 
ariiht again and answer'? . # 

Mr. President (The Honourable Sil· Abdur Rahitu): The Honourable Mem-
ber has already answered the question. 
Sardar llangal Singh: But why should he ~  irrelevant answers? 
Mr. President (The Honourable Sir AbdUl Rahim): I cannot compel any 

Honourable Member to answer a question tQ the I'llltisfaction of the questioner . 
.. Dr. P. If. Baner!ea: What is the quantity of foodgmin required for Defence 
forces in India? 
The Honourable Sir Jr. ADlul Huque: r ~  answp.r that without notice. 
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JIr. GovlDd V. Deahmakh: Were food'grains imported after the suggestion. 

were made by the Government of'India that the United Nations sltmild make 
provision for feed:ng their OWl! forces? . 

The Honourable Sir )(. Azilu! Huque: I have already saId that the whole 
policy of the Government of India wus ~  so far as the iI?port programme 
waf, concerned, as a result of the civil consumption needs of thIS country as also. 
their defence requirements. 

Kr. T. S. A:vlDashWngam Ohettlar: Apart from the grain required- to meet 
the feeding of the forces, what, i.; the quantity ~ for_ other needs? ' 

The Honourable Sir )(. '&Iizul Haque: I want notIce. 
PBoorEST AGAINST TH1Il PRoCEDURE FOR DlPORTING HEAVY CHEMICALS. 

410. *lIr.T. T. Erlslm&mach&ri: '"Will the Honourable the Commerce 
Member please state: , 

(a) whether he has received representatiolls from commercial bodies, 
emongst others, a telegram from the Indian Mercha'nts Chaqlber, Bombay. 
dated the 19th February, 1944, protesting against the new procedure sought to 
be laid dowll for the importation of heavy cl.emicals, like Hydrosulp'hite of Soda. 
Zinc Chloride; , . 

(b) if the answer to part (a) is in the affirmative, the chemice,ls involved 1.'1 
this scheme; and .whether the trade interests affected were consulted; 

(c) whether the new arrangement will have the effect <;If making the trade a 
monopoly for a few non-Indian concerns;-

(d) whether the Honourable ,Member is aware of the names of the firms who 
will benefit thereby, and whether he will be pleased to E.iate the names of these 
firms; and ' , 

(e) whether Government propose to amend the arrangement, in view of the 
I'trength of feeling amongst 'the Indian, interests affected?' 

The ~  Sir )( . .Aslsul Huque: (a) The answer is in ilhe affirma-
tiv(>. , 

{b) (i) Hydrosulphite of ~~  and (ii) Zinc Chloride. The trade interests 
affected were consulted. 

(c) The answer is in the Ilegative. Moreover the distribution within tile 
cuuntry would be made through ~  normally engaged in the trade. 

(d) Yes. (i) Hydrosulphitp of Soda: • 
1. Imperial Chemical Industries (Ind:a) LinJited. 
2. Excelsior Finishing Products Company Limited. 
3. Sheth & Company, Baroda, 
4. Shivchand Amritlal & Cumpony Limited. 
(ii) Zinc Chloride: 
Messrs. 'Sizing Materild Company Limited. 
(e) The ~  is only temporary and will be reviewed in the light of 

experienc'l gained before the <md of June, 1944. 
1Ir. T. T. ][rl1hnamachari: With reference to part (c), mav I know whe-

ther the Honourable Member reallv referred to the distribution 'of chemicals in 
this country or did he refer to the 'import into this country of chemicals? 

The HonOurable Sir II. AllIul Huque:, Distribution within the country. 
1Ir. T. T. Xrilhnamachari: With regard to the import of chemicals into 

- this country, will the Honourable Member confine himself to those firms which 
arp interested in import" into thi,;: country? 

The HOIlourablt Sir II. Allzul Buqut: That was not the question. 
Kr. T. T. Xrl8hnamach&r1: I refer the Honourable Member to part (c). 
The HonourableBir II. Alizul Huque: Part (c) refers to trade monopoly. 

It was not a question of import. If the Honourable Member will give me notice, 
I shall answer the same. 

)fr. T. T. KrlIhnamacJaart: In t}:le case of Hydrosulphite and Zinc Chlo-
ride', will the Honourable Member see that a monopoly does not pass into .be 
hands of European firms. namely, the Imperial Chemical Industries and the 
Sizing Materials Co., Ltd.,' 
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The ~  Sir II. AJlzUl Buque: As I said, so far as the import side 

is conce'rned, I did not look into tpe question. If my 'Honourable friend wants 
I will look into the matter . 
... CHABGB OJ' DoUBLE ScHOOL FEEs IN DELHI ON FA'lBEBS PAYING !NOOD.TAX. 

'11. *lIr. ADaDga Kohan Dam: Will the Secretary for E,ducation, Health 
and Lands please state if it is 11 fact that the students of the Middle Englisb 
and High Schools, whose fathers pay income-tax, are required to pay double the 
'Ordinary rate of the school fee? 1£ so, why_ does this practice obtain in Delhi 
'when it does not exist anywhere else in India? 
Mr. I. D. TJIoD.: I should pleler to say that parents who are no' asse8&;,ed 

'to income-tax are charged fees at half rates. This is based on the practice 
adopted in the rJluj,ab: ' 
~  . 

!ltON.OJ7ICIAL:MmIBDs oi' TBB Cmmw. LEGISLATIVlI ASSb:BLY nCBivilrG 
Su,'nTBS OB ~ ALLoWANOES. 

'12. *Jlaulvl Jtuhamlnl4 AbdUl GbaDl: Will the Honourable the Leader of 
the HOUle please state: . 
(a) 6e namet of the·non'·ofBoial MemberS Of ~  ~  ~  

who are ,receiving salary or permanent a1lowance m any shape from the public 
"xchequer for doing work not entrusted to them by the Central Legislature; and 
(b) the amount paid to each Member monthly by way of remuneratioQ, office 
~ -  ~  halting Idlowance Or other similarpurp088s? 
•. e' Sir' Sa'ftan AlUDId.: (8) There are no such CBSel. 
(b) Does not arise. • 

GamvAlioi:s OJ' LBATDB Mnmu..NTs, BTO. 

~ *IIi. I'Iin LltiEuriel: Will the Honourable Member for Industries and 
Civil Supplies . De pleased to state: 
(8) ~  he has received any complaint from Mr. T. A. Sonavane, 

Advocate, ~  Dhor (Tanner) Bamaj Sudharak Mandai, Bombay, Mr. 
O. D. Tapase, Pleader, Secretary, Leather Merchants' Association, Batara, and 
several other gentlemen representing the leather industry, regarding the 
Notification No. F. 22 (18)-0. S. (0)/48, 'dated the 27th January, 1948; and 
(b) if the answer to (a) above be in the affirmative, what steps' the Honour-

Rble Member proposes to take to redrel\B the grievances of the'leather merchants. 
dt'lalers, producers and tanners of tlie Bombay Presidency and' other parts of tht! 
country? 
The HoIIourable Sir •• A.lizul Buque: (a) Yes. The date of the notifica-

tion is 27th November, 1943, and not the 27th January, 1948. . 
(b) The question is under consideration. 
Kr. Ptare Lall Eweel: Is the Honourable Member aware that the delay in 

deciding the matter is causing great hardship to tbe tanners and leather pro-
ducers of the country? ' • 
The BoDourable SIr •• ~  Buque: I cannot say oft-hand 8S to what 

the representation is. but it must have involved quite a ·number of points to 
require the necessary time that hilS elapsed. 
JIr. BooIelDbIloy L Lalli": Are these people given the Bame attention as 

those of the textile industry? 
The Honourable Sir •. Alilul Buque: The Government of India do not 

make any distinction between the rich and the poor. 
1Ir .. HOO8eiDbhOf A. Lall1ee: Then, does the Honourable Member admit thAt 
~  are poor? ' 
The 'Honourable Sir ~ . .Allzul Huque: I do not say that; they may be rich. 

GRIEVANCES OF LEATHER MERCHANTS, ETC. ' 

414. *JIr. Piare Lall Kureel: With reference to ~  No. F. 22 (18)-
C. S. (0)/43, dated the 27th January, 1943. ~  bv the Departmf'nt of Indus-
tries and Oivil Supplies, Government of India, fixing" maximum prices of certaiu 
leathers' and hides, is the Honoura'ble Member for Industries and.-Civil Supplies 
aware that: 
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(a) the above Notification has caused much confusion in the market, and has 

resultedm a considerable loss to tanners and leather producers of the country; 
(b) prior to the Notification, the representatives of tanners and leather dealerl 

were not consulted and :were kept in dark till the end of December, 1948, even 
though the Notification was to operate ·on toe 1st January, 1944; 

(c) controlled prices a:re not even equive,lent to the prices-"of raw butlalo aDd 
cow hides prevailing in the market; . . 

(d) . no distinction has been made in the Notification for the purpose of 
purchase and sale between wholesale dealers ,and producers, and retail dealers and 
producers, as it ha:s been done in various controlled commodities; 

(er no distinction hal! heen made in the Notification between the 6'laughtered 
and unslaughtered, salted and unsalted, wet or dry, buffalo and cow hides; and. 

(f) hides and materials for ta:nning come from various provinces of India and 
they differ in quality and prices: and that it would, therefore, be most unjustifi"able 
to take into consideration one Province or two and fix the controlled rate for the 
tanned butlalo and cow leathers and hides for the whole of India? . 

'!'lie HoD.01U'i.ble Sir M. Alizul Huque: (0) No. 
(b) The representatives of tanners were consulted by the ~  Depan-

ment. The :Notification fixiug maximum prices was published in the GaflSett6 
of India on the 27th November, 1943. 

(c) No. This is incorrect. 
(d) Yes. The possibility of fixing separate 'maximum prices at difterent 

stages in the distribution is under examination. 
(e) Does not arise hS the ~  does not fix ~  for raw hides. 
(f) Yes. ,But prices were fixed in consultation with reprelentatives Of \be 

tanning industry from all the principal leather producing areas of the country. 
Mr. Plan Lal1 Eureel: ~  the representatives of the leather producera 

and tanners themselves consulted in the matter? 
'lIle JIaIIOurable SII ][. AlizUl Haque: Yes. So far as I have seen the 

proceedings of the Supply Department Conference, I find that they were COD-
~~ , . 

Mr. P1are L&1l Eureel: But lam told that the ~  of ~ 
tanners and leather prOducers were not consulted and that ~ ~ kept in 
the dark till the end of December 1943. even though the not.i1lcation was to 
operate from January, 1944? 

'I'Ile B.oDour&ble SII X. AsiDl lluque: I have answered that question. 
BclmDt7LBD CASH eoXJlIS8I0DD On'ICDS nt TIIlI UlIIIDD PBovntCBS CmL· 

PIoNBlIIB FORCE. 

416 •• Mr. Pilre LaI1 KurHl: With reference to his -answer to sta.rred 
question No. 111 regarding Commissioned Officers in the Civil .PioneerForce, -
asked by Mr. O. Rangiah Naidu on the 15th ~  1944, WIll the Honour-, 
able Member for Labour beplea.sed to state the names of the ~  Caste 
Commissioned Officers in the . U nitea Provinces .Civil Pioneer Force? 
~ JloDourable Dr. B. :B.. Ambedkar: A statement is ~  OD the table of 

the House. 

Statement .howing partir.'117au of Seheduled ~  candidate, appointed tU commi/l/lioned 
officers in the" United Pro1,incr. Citlil Pioneer FOTcr. Unit.. 

Name of Schedwed Caste Dat,e and Rank of Preaent Total No. of No. of 80beduled 
Offieer. fll'Bt appointment. Rank. Officer. Oute Oftlc8l1l 

appointed. appointed. 

I; Nand Lal Kuree1 19.5·43 2nd-Lieut. 2nd-Lieut. 28 4. 
2. 8.5. Kulick . 3·7-43 do. do. -
3. K. B. Bhale Rao- • 19-11-43 do. do. 
4.Kahetra Pal Singh Saga!' 29·1.« do. do. 
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CoXJlUNAL CoXPOSlTION 01' Crvn. FIonD FoRCE CuBEs. 

iUI. *Mr. Pl&re LaU Kuree1: Will the Honourable Member' for Labour be· 
pleased to .state : . .. 

(a) the total number of clerks in the Civil Pioneer Force in various Provinces;. 
e,Dd 

{b) how many of these clerks are Hindus, Muslims, Scheduled ~ 
Christi!lns &nd AngloJndians, separately, in various provinces? . 

TIleHOII.OlIlable Dr. B. ll.. Ambed.kar: Many units are in a war' area &nit 
others are with the Army at ou1!stations and that, therefore, it is not. possible· 
in these circumstances to collect the information asked for. 

USE BY GoVEBNKENT 01' A DlDHYDlU.TION FACTORY ATAlmITsAB. 
417. *J[r. T. T. KrlalmamacJw1: .Will the Honourable the Food Member be· 

pleased to I;tate: 
(8) whether the, Food Department was using a dehydration factory at 

Anuitsar; , 
(b) whether the Department has now stopped using this factory; if so, for' 

what reasons; and . . 
(c) whether any ~  was paid to the owners'of this factory for such. 

stoppage; and if so, t.he amount of the compensation, and how much Go vern-
menthnve lost in tqe whole transaction? • 

The BDnourable"lr II. Al1J:ul Buque: (al 'The ~  ~  ,pre':' 
sumsbly refers to a. meat dehydration factory under the Food ~ 
Ot. that assumption the answer is YES. 

(b) Production has had· to be suspended owing to the unforeseen infestation> 
of the premises and the finished product by a small beetle (Dermestis VulpUius). 
Ai' a. result of expert investigation, it has been decided to remodel the factor, 
Iiond the work is now in hand. 

(c) The'matter is now under cODsiderat·ion and the amounts cannot be· 
stated. -

Ill. T. T. J[riabnamachari: Has any compensation been paid in this ~ 
The Hoaoarable Sir II • .bla1ll Huque: As I have said, a. substantial sum 

has already been paid and the contractors' claims have not ~ been finall;,r 
adjusted .. 

Sard&r IlaD&AI 8mp: May I know whether ~  factory is being built by;, 
Government themselves or by the contractors? . 

The Boaourable Sir II. AI1J:al Haque: I shall' require notice of that question. 
JIr. T. T. KrlIImamacbari: ,Will the Honourable Member tell us what: 

that substantial sum is? . 
The llCll101Il'&ble S1r II. AI1J:ul lluque: Thaf I am not prepared to say: 

because the matter is still. being considered for adjustment. 
Mr. K. o .• tOO': Is it 25 lakhs? • 

PROPOSED ColQ'BBJllNOlI: OF DoJrntION PBmImBS IN LoNDON. 

418. *111. K. S. Gupta: (a) Will the Honourable the Leader of the House-
please 6tate when the Conference of Dominion Premiers is to meet in London '? 

(b) Will India be represented in that Conference? If so, who is to represent 
India? Will he be au official or a non-official? Will he be an IndJan or non-' 
Indian? 

~ Honourable Sir Sultan Ahmed: (a). The Conference is likely. to be 
held m the next few months, but the exact date is not known. 

(b) This is to be a meeting of the United Kingdom and Dominion Prime'"' 
Ministers and not a full Imperial ConferenceJ but the representatives of India 
at the War Cabinet will be in Lonaon at the time and will be available for 
consultation on matters of interest to India. 

Dr. P. :1'. Banerjea: What will be the position of the representatives of 
Illdia vis-a-vis the Prime Ministers of the Dominions? 

Tile lIoDourable Sir Sultan Ahmed: They are not' members of the Confer-
ence. 

Kr . .TaDiDadaa II. lIehta: What is the meaning of "available"? 
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The Honotuabl. Sir SalVon Abmea: I would refer ~ Honourable friend 

to the Oxford Dictionary lYhich is in the Library of the House. 
Mr. Ja.mnadaa II. Keh\&: Does that mean that they will be present there 

by invitation or in their own right? 
The Honourable Sir Sultan Ahmed: They will not be there by right. 

, FuTUBlII STATUS 01' INDIA. IN RIIGIONAL CoUNOILS. 
'19. ·Kr. K. S. Gupta: (a) Will the Honourable the Leader of the House 

please st/ite if there is any correspondence-' 15etween the Government of India 
~  the Briti&h Government about the future status of India in the .Regional 
.councils? 1£ so, would it be placed on the table? 

(b) Would this House be consulted if any arrangement is to be affected in 
the cOl1stitution of Regional Council for East Asia? 

(C) Does S\r Henry Craik voice the sentiment of the British Government or 
-the ~  of India when he makes the Indian State, the prewxt for 
Britain's remaining in India "to hold the ring"? - - -

ft. BoDoarabi. Sir SUl'-n .AbIDed: (a) There is no such correspondence. 
,(b) The proposal is still unofficiaJ and nebulous. ~ matter can be COD-

.idered when it assumes .. more definite shape. 
(c) Sir Henry Craik was expressing his own -personal opimun .. The polic1 

-cf His Majesty's Government with regard to India, incl'tding the Indian 
~  is quite well understood and I need not elaborate· i, h.ere. ,_ 
:.r. GOflDcl V.D.ilhiiniklf: Did the Government of India expreSs their 

~  views contradicting the view whiCh has been referred to in this question? 
, TJae JIoIIoVabl. Sir S1I1_ AIlmed: No, Sir. 

lb-; Q(fIrJQ V. DiI1uii1lk1a: Wb not? 
ft.' ~  Jir ~ A'luDi4: Because they 4id not want to . 
.• ~ CJcWIDiil V. DeI1lm1ikh: 1& this not .niisleading? 
Th. BoDoarable 8lr 8111l1D Ahmed: No, not at all. 

UN STARRED QUESTIONS AND ANSWERS. 
RiI:irntBD POLIOE O:rnOIALS RBBIIPLOYED' UNDO DBLBI RATIONING SOIlDE. 

188. 1Ir. KaIlaIh BIhari Lall: Will the Honourable the Food Member please 
state the total number of police officials (retired) now re.employed under the 
Rationing Scheme, Delhi? Were any enquiries from the Heads of Departments 
a8 regards ~  suitability for such ~ made before these' retired 
-official8 were appointed? 

The Honourable Sir •• AI1I1I1 Haque: One, a retired sub.inspector of police. 
'l'he appointment was made after an inquiry from his former Department. 
'RlIQUISITIONING 01' ScrNna STEAM NAVIGATION CoMPANY AND MOGUL LINl: SHIPS. 

137. Mr. K. O. Keoay: (a) Will the Honourable the Commerce Member be 
pleased to ~  . 

(i) the total number of ships of the Scindia Steam Navigation Company, 
Limited, registered in India on the Brd September, 1989; 

(li) the total number of ships -of the Mogul Line, Limited, registered in 
india on the same date; 

(iii) the total number of Ehips of the Scindia Steam Navigation Company, 
Limited, requisitioned during each of the calendar years 1941, 1942 and 1948, 
and the a'Veragll number of days for which they were requisitioned in each of the 
three yearll; and . 

(iv) the total number of ships of the Mogul Line, Limited, requisitioned 
tluring each of the calendar yea'rs 1941, 1942 and 1943, and the average number 
of days for which they were requisitioned in each of the three years; 

(b) whether it ls a fact that, while only one·sixth of the fleet of the Mogul 
IJID"·, Limited. was requisitioned in the yellrR 1ff41 , 1942 nnd 1043, O'\'er 33 per 
cent., 50 per cen'. And 75 per cent. of the fleet of the Scindia Line WAS requisi. 
tioned in the yeats 1941, 1942 Bnd 1943. separately; 

(c) if the answer to (b) be in the affirmative, why a proportionately larger 
number of ships of the Scindia Line was requisitioned, as compared with the 
t!hips of the Mogul 1.lde, Limited; and ' 
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(d) if the answer to (b) be in the negative, whether he ·will be pleased to 
give the relative proportion of ~ fleet of the two Comparues requisitioned 
during each of the last three years, 1941, 1942 and 194a.? 
The Honourable Sir •• Azuul Huque: (a) (i) 25, (ii) 7., 
(a) (iii), (iv) and (b) and (d). I regret that the information asked ·for Qannot . 

be disclosed for security reasons. 
(c) Ships ure requisitioned after taking into llonsicieration their suitability for 

the ~  in view. 'fhis may result in a proportionately larger' number ': of 
~  of one company being requisitioned than of unother. 

SHORT NOTICE QUESTION AND ANSWER. 

DEATHS IN BENGAL ~ 1943. 

Sir F. E. lames: Has the attention of the Secretary for Education, ~ 

'Snd Lands Deen drawn to a press commatniquc issued by the Government of 
"Bengal and published in .the State8man of Saturday, ,the 11th March, ]944, t<, • 
the effect that the deaths in Bengal from· all causes in 1943 totalled 1,873,749 01 
..58 ~  cent; above the average numb.er of deaths in the Prbvince during ~  

last five years? ~ so, is he in. a positien to confirm this report pr add  any 
'further information?· 
lIIr. J. D. TyIlOll: Yes. The vital statistics gj.ven in the Bengnl ~  

oContm'llniquc are in accordance with those received by the Public Health 
'Commisedoner fr<?m the Director of Public Healtn, ·Bengal. According to ~ 

"figures received, the reported deaths from Rll causes exceeded the average for 
'the previous five years by 688,846. In the first six ~  tJ1e reported deaths 
-exceeded the average for the corresponding period· of the previous five years by 
10,536: the excess over average in the second six months was 678,810. The 
iotal of reported deaths ~  eholera during the year was 214,175, which exceeded 
'the five year average mortality £rom this disease by 160,909. 'fhe total of 
'reported deaths from malaria during the year was 674,830, which exceeded the 
nve year average by 285,792. Mortality from smallpox was 22,005 or 14,075 in 
ilxcess of the average. _  . 
Sir 1'. B. Jamel: May I ask if the machinery for tbe collection of statistics 

'Was approximately the same in 1948 as in ~  years? 
1Ir. 1. D. Ty8OD: Yes, Sir; it was exactly the snme. 
Sir 1'. 1:. James: Would that, therefore, mean that the margin of error in 1943 

'Would be' approximately the same as in 'previ6us years? . 
1Ir. 1. D. TyIOl1: Yes, I think it would be 80, approximately. 
Sir 1'. E. lames: May I also ask my Honourable friend whether his atten· 

i,ion-hasbeen drawn to the sample survey of the U»;iversity of Calcutta, ~  a 
'result of which rather alarming figures were produced, and whether he knows on 
'what data they based this survey and their subsequent conclusions? 

lIrIr. 1. D. TySon: Yes, Sir, we s8wthe announced results of the survey and 
""e have aske£l' Professor Chattopadhyaya .to supply us with the statistics . on 
which his figures were arrived at. I may, however, add that the figures which 
I have now quoted. to the House are based not on any sample survey but on 
'·statistics drawn from the whole province. 

1Ir. Jamn&llu J[. J[ehta: In view of the gross ~ about the accuracy 
,.-of these ~  in public mind, will, the Government ~  census of the Bengal 
population? . 
lb. J. D. '.l"yIoIL: I am afraid census is not the business of my Department. 
1Ir. K. O. lfeogy: Is ~ Honourable Member aware that in Bengal there is 
* ~ that the figures read out by the Honourable Member represent a very 
-clever pIece of cookery? . 

Kr. J. D. Ty8on: Figures were only put out on Saturday by the Bengal 
'Government and I do not know what the people in Bengal think about it. 

~ J&IDD84u K. J[ehta: Mey I ask the Honourable the Leader of the House 
'Whether, in view of this vital question, Government win order census of the 
people of Bengal? 
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fte Honourable Sir Sultaa .Ahmed: That is not the business of my Depart-

ment, either. ' , 
- 111' • .1'amn Bdu JL Mehta: I -am asking you to do this in your capacity as the· 
Leader of the House. -

JIr. '1'. '1'. ltrisJQwDachari: Is it nobody's baby? 
~ Govlnd V. DesbmUkh: Is it anybody's dotyi' 

AD. llonOW'.ble Kember: May I know whose business it is? 
'J[r. ?reI14ent. (The Honourable Sir Abdur Rahim): Order, order. 
lIr. Aunga KOhazI. Dam: Is the Government ready to introduce a new 

• lIr. President (The 'Honourable Sir Abdur Rahim): Order, order. 

THE GENERAL BUDGET-LIST OF DEMANDB-oontd. 
SECOND STAGE-contd. 

DEMA.ND No. , 12-ExECUTIVE ~  
Kr. President. (The Honourable Sir Abdur Rahim): The lIouse will DOW pro-

ceed with the further consideration of Demands for Grants. \,_ 
Sir Kuhammad Yamin Xha.n (Agru Division: Muhammadan Rural): If yO\ll 

wUl permit me, Sir, I would like to substitute Al1l1a one_ for Rupee one in cui; 
motion No. 73 stunding in my nume. This will give an opportunity to other-
Members also to reduce the amount still further under this Demand. . 

The Honourable Sir Sultan AtJ.med (Leader of the House): We object to that. 
amendment, Sir. We would like to keep it as it is. • 
, Sir Kuhammad Y-amin Xhan-: All right, I don't mind if other Members are-
left with anything or not. Sir, I beg to move: 

"That the demand' under the head 'Executive Council' be reduced by Re. 1." 
To 'discuss the need of immediately appointing u. Committee of ~ ~  

members of the Central Legislature, assisted by suitable permanent officials to. 
sorutinise the expenditure, for which Government· of India is responsible, and 
suggest where economies cnn be, effected. 

The Honourable Sir JlIremy Batsman (Finance Member): With your per-
mission, may I point out that the Honourable Member also gave notice of a 
(jut under the Head 'Finance Department' for the same purpose ana that if he' 
were to move the cut under that Head, no question would arise of completely' 
extinguishing the amollnt under the head 'Executive- Council' . 

. Sir lIuhammad Yamin XhaD.: If that suits tIle Honourable Member, I have-
no objectio,n. I will move cut motiQn No. 129 on the final list which is exactly' 
the ssme as No. 73, but before I can do that the Honourable the Finanoe Mem-· 
ber shall have to move his demand first. 

Dr. P. N. BanerJe& (Calcutta Suburbs: Non-Muhammadan Urban): Why is-
the Honourable the Finance Member so anxious t'o retain one rupee undei' the· 
head 'E-xecutive Council'? 

Mr. President (The Honourable Sir Abdur Rahim): If the Government have· 
DO objection, you oan move that. ~ 

DEMAND No. 2r-FINANCE DEPARTMENT. •• 
fte Bonounble Sir Jeremy kilman: Sir, I move: 

"That a Bum not exceeding Rs. 8,49,000, be granted to the Governor General in Council, 
to defray the charges which will come in course of payment during the year ending th& 
318t day of March, 1945, iu respect of 'Finance Department'... -' • 

IIr. President (The H<inourahle Sir Abdur Rahim): Motion moved: 
"That a slim not exceeding Rs. 8,49,000, be granted to the Governor ~ iIi Council' 

to defray the charges' which will come in course of payment during the year ending the I 
31st day of March, 1945, in respect of 'Finance Department'... -

Appointme!lt of Oo",!mittee for 8crutini8in, Government E:ependiture and 
, lIugge8,ting Econ&-nies. , 

Sir Kuh.mmad Yamin Khan: Sir, 1 heg to move: 
"That the demand under the head 'Finance Department' be reduced by Re. 1." 

To dis,omis the need of immediately appointing a committee of the elected 
Members of the Central Legislature, assisted by suitable officials to scrutinise 
the expenditure, for which Government of India is responsible, and Slll\S'!st-
where economiee can be eRected. . 

lIr. N. II. Joahl (Nominated Non-Official): Will it be lin ad 'hoc committee-
or " permanent committee? 
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• Sir K1Ibammad Yamin Kban: Ad hoi; committee will be better. Sir I move 

this cut in order to discuss the futancial position of the oountry at ~  M 
present we have got two committees which _scrutinjse the expenaiture-one ilJ 
the StandiBg i'inance Cqromittee 'Of this House, and the other is the Public 
Accounts Comm'ittet). A" as the Public Accounts Committee is concerned, 
it can only do the post mortem examination, and we are told every time 'what 
ill the good of talking or criticising this now becliuse the expenditure has already 
been incurred'. Sometimes it so happens that we can only discuss tbe matter 
two years after the huge expenditure has been inourred. -Then, it may be said 
that there is ~ Standing Finance Committee. As far as this committee if 
concerned, I am told that now-a-days it meets during the Assembly Session, and 
the excuse given for that is that by holding the committee during the Session it 
saves expenses to the public. But the result of this saving is that because the 
Members are over-worked, they have to attend the Session day after day; they 
do not find sufficient time and the work ot the committee is done in a hurry. 
'fhey do not get enough time to scrutinise the expenditure which is brought 
before them every now and then for sanction. 

I will give you a glaring example: Expenditure incurred in respect of evacuees 
from Burma and Malaya. The Honourable the Finance ~  says that . he 
provided for rupees ninety-two lakhs in tM .current year's buaget, but we find 
that the expenditure has gone up to something like, bwo crores and ninety-two 
lakhs, that is to say two crores over and above what was originally provided for in 
the budget. Two cores is not a petty sum which can be ignored by us. I would 
not mind if the excess is to the extent of a few hundreds or even thousands, but 
when we find that the actual expenditure is three times as much 8S originally 
provided for and t.he actual expenditure runs into crores of rupees, I think it 

, beComes our duty to take into consideration aU that is happening in the country. 
This House cannot ignore such huge expenditure incurred in such irresponsible 
manner. May be the Honourable the Finance Member will bring forward a 

. 8upplmentax:y demand of two crores at the end of the Budget, but you have ruled 
that supplementary grants do not invol"e any question of pQlicy. It has either 
to be accepted or rejected. The Honourable Member will say that I pave already 
incurred the expenditure and if you do not sanction it I will go to His Excellency 
the Governor General and get that cut wliich the House refused restored .• 

Sir, this is a position which the country and the representatives of the 
country cannot tolerate any longer. The expenditure of the Govern.-
ment of India should be ~  .from the very beginning before 
it is incurred, and I think that unless we devote sufficient time we 
('annot reduce this expenditure. There is no reason why we should tax our 
poor people in order to allow the Government to squander away money in the . 

. manner in which they are doing. I do not doubt that the money is required, 
and that the different departments have put up these demands on the Finance 
Department. 'rhey may be under ~  to give them or they may be forced 
to acced'e tel their requirements. ;But it is for this House to agree whether these 
rupees, three crores, should be paid to tlle evacuees of Bunua and .,Malaya ann 
whether our people sh'luld have a tax on-their Bin, their supar88, their coffee and 
tea in order to provide this money. Are we going to be asked that with the 
reduced incomes of many people, as far as purchasing power of their money is 
concerned, they should be requested to contribute for these runaway people in 
such huge quantities? I had asked my Honourable friend in my speech at great 
length the reason for this and how much· is ~  and although my friend SPOkA 
for more than an hour, he nevel" said a word about the evacuees of Burma and 
tlie expenditure incurred on them. 

The Honourable Sir oTeremy ltalsman: I have already told the Honourable 
Member that .hey are Indians. I hope the Honourable Member will not gloss 
over that fact. 

Sir _ubamjnad Yamin lDlan: Will he produce ~  to show that there 
was any reference to this in his reply? 

TIle mmoarable Sir oTWIIDJBa'IDIID: 1 explained it in some length in the 
Budget speech last year. 
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~  ~  YamiD. lth&D: My Honourable friend says last year.. I am 

talking of thls year. .flow has it gone up from Rs. 72 lakhs to Rs. 2 crores 72 
Jakhs and without the sanction of this House ~ Has this House just to give itl5 
votes to tax the people or n. ust the people be taken' into consideration and must 
we not ~ ~  this expenditure.. Our people ar,--.peing tax8dl" and we do not 
know. ThIS IS one example out of very many. ""'e expenditure is increasing 
from day to day and large amounts are asked for sanction at the end of the-
. eor, ~  ~  shown ~ supplementary demands, for which we feel that there 
IS no ~ - They ~  io be scrutinised by the committee of. the people 
~ ~ ~  rCRponslble on thiS ~  of the House to see whether tie expenditure is 
JustIfied or not. I do not thmk. that my Honourable friend can have any objeo-
tion to satisfy the people of this House and the elected Members of this House 
that the amounts which are demanded from different quarters ar.e really just and 
they must be met from the Indian Exchequer. . 

Sir, I find that military e"penditure has gone up by Ra. 7S,crores and these 
. Rs. 78 crores he is proposing this year. I am not saying that We should ignore 
our defences, or that we should not provide everything which is required for the 
military defence of this country. At the saJ;ne time I do not want to attach any 
sanctity to the wor'lr 'war' and the defence of the country and that in the guise 
of all this huge sums of money should be spent irresponsibly. That. I cannot 
allow. We are people who ha"fe greater interests in this country. We will not 
allow our country to be run over by any foreigner and destroy our home-lands. 
But at the same time I want'to scrutinise every penny that is being spent, 
whether it is being spent for the defence of Indio. or whether it is going into the 
pockets of those people who are put in charge of expenditure. . 

My Honourable friend knows that there have been many glaring cases where 
officers have been found guilty for taking bribes and the money has been reco-
vered from their houses. In one clI:se that cam.e to light, a Major was caught in 
Oonnaught Place and Rs. 70,000 ~ from his flat. Well, this ~ only 
one case where the Government or the C.I.D. was vigilant enough to ~ 
one man. But there may be thousands like this, which never come to light and 
who are not caught. . . 

In the beginning the Honourable the Finance Member said that hill income 
from taxes would be Rs. 102 crores but this year he says that he will realise 
Rs. 188 crores. With regard to excess profits tax, he ~ that would bring 
in Rs. 40 crores, but he now thinks it will be Rs. 62crores and 25 lakhs. Apart 
from those people who Bre going to pay this tax, there are lots of them below 
Rs. 80,OQP who have escaped the excess profits tax and have made huge ~  
from the public exchequer. Most of these people come from the Contractor 
class, who have not only made huge profits but they are the people dealing with 
the Government. ' 

1Ir. Prealdent (The Honourable Sir Abdur Rahim:· The ~  Mem-
ber's cut motion is to reduce expenditure .. 

Sir Muhammad YamiD. KhaD: To appoint a cOmmittee to reduce' expenditure. 
lIr. Prealdent (The Honourable Sir Abdur Rahim): But there is no question 

,of excess profits tax? • 
Sir Muhammad Yamin Khan: I am saying that the excess profits have been 

taken out of the income, which the Government of India has earned . 
. lIr. Preaident (The Honourable Sir Abdur ltabim): That is a. different 

matter. .-
Sir Muhammad Yamin Khan: They have increased very much and therefore 

they should be scrutinised properly in the departments which are the expending 
departments. My Hl)nourable friend is vigilant and his department Bcrutinilea 
to 0. certain extent but their scrutiny is not satisfactory because they cannpt do it 
so properly as the body of the elected Members of this House, since we are in the 

know of many thingP. which can never reach the Department which is presided 
over my Honourable friend, the Finance Member .. We are in touch with the 
public, We know where th? m0!ley is being squandB!'ed and ~ and at ~  
rates the oontracts are being gtven 'and at what pnoea the articles are hems. 
purchased; 
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SOnie time ago, I know that in one of the faetories supplies came in and 

about one ~  of shoes of one foot was found lying in Cawnt'Jore or some other 
place ,and they could not be touched because tliey had been purchused by the 
Government. If a thing like this can happen without it reaching the ears of 
my ~  friend, how then are these things to be carried on from day t,o 
day ana who has to pay?' "', 

I thiI'lk, it is high time that this House must have a Committee to go through 
11 N all the expenses of the Qovernment-I do not say that you' should. 

OOK. not have the military, you have asked for 2 millions this year, and If 
you require three millions next year for the defence of India, I will vote for it, 
but you should nQt put it off simply becau!t6 there is a sanctity attached to the 
word Army and no person should check the eXrpenditure. That thing must be 
stopped. A scrutiny must be exercised to bring the expenditure, where possible, 
un proper lines and under proper control. There are many examples, which 
within the course of 20 minutes at my disposal is not possible for me to bring 
before the House: and I do. not think it necessary to go into greater details to 
show how money is spent, rather squandered. It. is only sufficient to say that 
this House is not-fiatisfied by the way in which the money is being spent. Now, 
Sir, the military is given 73 crores this year, and I do not lmow if it will be 100 
crores next year Qreven more may be added to the expenditure, and if the war 
continues 200 crores may be further added to the expenditure. Betel nuts has 
~  taxed, coffee and tea are being proposed to be taxed. God knows what 
other things the Honourable the Finance Member has in his mind which he..JVill 
tax next year. The Honourable the Finance Member ~  taxed things whiclP'are 
of daily use. A man cannot find money to buy a cup of milk, even if it is ~ 
quired to feed his child. This is the condition of this country on account of , rille 
in prices and there is, therefore, no justification for us to over-burden such men 
as are not able to meet their expenses which are absolutely essential. On the 
other hand, we are incre.asing our expenditure. We should learn Il(sson from the 
businessman like Sir Richardson, who, finding that the expenditure is unneces-
sary, would try to cut it. down-he would much prefer to .pure.hase a thing from 
the market ata lesser price, if he thinks that such a thing is necessary . 

. 1Ir. President (The Honourable Sir Abdur Rahim): The Honourable Member 
has got only one minute more. 

Sir M"hammad Yamin . Khan: I will finish. This being the condition, I 
think, economy must be effected and a Committee pf ·this House be appointed 
immediately which will ~  into all these matters, I do not propose 
the names of the people who should be members of this committee. I simply 
suggest that they should be elected Mel;Jlbers and such Members who criticise 
the way in which the Government spend the money. I do not want members 
who simply say that the budget presented by the Government is excellent and 
that the way in ,which the money is spent by the Government is all right. 

1Ir. ~  (The Honourable 'Sir Abdur Rahim): The Honourable Mem-
"ber's time is up. • 

Sir Muammad Yamin Eh&n: With these words I commend my cut. motion to 
the ~  and I hope, that every Member will support this and will not like his 
own people to be taxed further, ~  every thing can -be met from the huge 
budget which has been presented before this House. 

Kr. Presldent (The Honourable Sir ADdur Rnhim): Cut motion moved: 
"That the demand under the hll&d 'Finance Department' be reduced by Re. 1." 
Sir 1'. B • .Tames (Madras: European): Sir, my Honourable friend Sir 

Muhammad Yamm. Khan has raised a very important question relating to the 
control of the Government of India's expenditure, part.icularly, as I understood 
·him., during the war. Some years ago, in 1988, there was n diRcus,;,iO(1 on a 
motion moved by one. of the Members, I think, of the CongresR Party, recom-
~  the appointment of a Retrenchment Committee. I gather that my 
Honourable frieRd, Sir Muhammad Yamin Khan, now wishes a Retrenchment 
Committee of this House to be appointed to go into the whole range of Gov-
emment expenditure at the earliest possible moment.· 

\ 
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Sir ~ YamlD Dan: The words of my cut motion are quite clear., 

I wllnt ~ oommittee- for the purpose of scrutinising the expenditure for w)1ich 
Government is responsible and' it will also suggest where economies can be 
effected 

Sir P. K. James: In other words, that is retrenchment. 
Sir ]luhammad Yambi lOlan: To stop extravagance. 
JIr.Presid.ent (The Honourable Sir Abdur Rahim): The Honourable 

Member "hould not interrupt, he-has made his speech, 
Sir F. E. Jamea: Sir, I I!m in some difficulty to know precisely what my 

Hon01lrable friend ~  does, mean. 
, An Honourable ]lembsr: Oxford dictionary is available in the Library. 

,. Sir P. E. James: When we were discussing this matter some years ago, , 
I hod the honour to suggest the appointment. of an Estimates Committee, 
then T found that my Honourable friend was objecting to that proposal in 
favour of an ,ad hac Retrenchment Committee. Therefore, if he proposes an 
ad hoc Reti'enchrnent Committee. I am afraid, he will not be .. bIe to carry 
Ufl with him, for now ill not the time for such a committee. 'We ure now in 
the fifth year of tht, war Rnd'the time is not the proper occasion for the ap-
pointment of a committee whose work is· hound. . . . 

, (At to-is stage ,there were mnny interruptions.) 
My Honourable friends do not wish to hear anybody expressing his views if 

they are not exactly 'in accord with their own. Their absence has not improv-
ed them in that direction. I very much regret to say that. I beg them to 
liE:ten to what I have to say just in the same way as I f-o when they speak. 

I WAS ~ it is not the proper time for a general review of Government 
expenditure. On the other hand, it is important to know what steps the 

, Government themselves are taking to control the expenditure of their main 
spending departments. I have had some experience cif the method of control 
of expenditure adopted by the Finance Dellartment in the case of one or two 
departments of the Government of India. I know that to a far greate,r extent 
than in the last war the Treasury exercises in some of the great spending 
Departments today a very close and constant check. In fact, I have:>cca-
sionally irked the control which the Finance Department exercise in .some 
of the lip ending Departments. Honourable Members, I think, sometimes do 
not appreciate the strain under which the administrative departments of the 
Government of India are working. I was shocked to find in the paper this 
rnornirfg the news of the death o! Mr. Chapman, OQe of the most IQyal and 

'competent oflicers of my Honourable friend the Finance Member's Depart-
ment, who .was working until only the other day in the Supply Department 
as his representative. I would lilre to pay a tribute to his work. I know 
from my perllonal association with him in that department that there was no 
more zealous watch-dog of the interests of the country than MI;. Chapman. 

So much for the Treasury control over the spending departments. I 
would like to ask the Honourable the Finance Member to be good enough to· 
explain th'e control he does now exercise over soma,. of these great depart-
menh. But my Honourable friend, the Mover of the motion, is really dp..nl-
ing with the control of the Legislature over the expenditure of the Govern-
ment of India, nnd that, I agree, is an extremely important .. matter., He 
referred to the Public Accounts Committee' and the Standing Finance Com-
mittee. The Public Accounts Committee's examination is, of course, a 
post morlem examination. As regards the Standing Finance Committee the 
examination is pre-natal. All proposals for new expenditure come before 
that Committee, but once those. proposals 'have received the sanction of that 
C-ommittee, further expenditure relating to those items do not come back to 

. that Committee for further examination. That is why in .1938 we suggested 
to the, House that an Estimates Committee· would be a much more effective 
check over the spending departments of the Government than the present 
Standing Finance Committee or the Public Accounts Committee. I woula 
remind the Honourable the Finance Member that in 1988 his· predecessor was 
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prepared to accept as an alternative, to the Standing ~  Committee, an 
iEstimates COIDf.1ittE!e. It was to be composed of 15 non-official Members 
elected by the Assembly for the year. The Committee was to have its own 
Chairnlan; the Deputy Secretary in the Finance Department dealing with the 
budget would be the Secretary of that Commiitee. The terms of referenoe of 
the Comm,ttee would be to suggest any changes in the forn1 in which the 
estimates might be presented to the Legislature and to report what, if any, 
economies consistent with the policy implied in those estimates could be 
·('\ffected therein. The terms of reference of this proposed Committee were. 
practically the same as the t.erms of reference of the Estimates Committee of 
the British House of Commons. That Committee would sit from time to 
·time and examine each year with the assistance of the departmental officers 
.a group of estimates selected by the Finance Department; and the. Finance 
Me.mber of that day -made a suggestion BS to_ the first group of ~  
wInch might be considered by that Committee. Sir. it seems to me that tL.lt 
3s .the direction in which my Honourable friend. Sir Muhammad Yamin Khan, 
.might look for a closer check by the Legislature upon the spending depart-
~  of the executive. 

Sir lIIuhammad Yamin Khan: That is an a;lternative proposal you are 
putting forward: . 

Sir. ... E. James: It is an alternative proposal to my Honourable friend's, 
proposal. 1 do not think the time is ripe for' a retrenchment oommittee. A 
time will oome when that will, be necessary, but in the most intensive year 
(If the war as far as India is concerned, obviously it is most' unsuitable tha1t 
dihere should be a retrenohment committee appointed for the purpose of soruti-
nising the expenditure of the various departments of the Government of 
India. Had my ~  friends a.t that ~  only acoepted the proposal 
that we made for an Estimates Committee, (whlCh I note was rejected by the 
House by only two votes, my Honourable friend voting against) then he I 
could have llad to-day in existence a : very powerful check upon t,be duy to 
day . expenditure ~  the ~  . 

Sir Muhammad Yamin Khan: Times have ~  
Sir ... 1:. James: But he ohose to reject that proposal in favour of the 

Standing Finance Committee, whioh, as I have said, does not really exert 
1lllY substantial check upon the administration. Therefore, I regret very 
much that I shall not be able to follow, my Honourable friend in this matter. 
But I would ask the Honourable the Finance Member whether he would at 
'Some stage, not necessarily now, be prepared to consider the suggestion of 
an- Estimates Committee, if it were made to him. again. I feel that in that 
'Way ~ control of the Legislature over the spending departmentF; of the Gov-
ernment of India would be infinitely 'more ~  than it is to-day. 

Sardar ][angal Singh (East Punjab: Sikh): I rise to support the motion 
moved by Sir Muhammad' Yamin Khan on behalf of the Muslim League 
:P,::Jrty. , 

Sir, this motion raises a very ~ ~  issue, that ~ expenditure of th;e 
-Government of India should be scrutlDlsed by· a committee eleoted by thiS 
Honourable House .. I think that the CTovemment of India should have no 
nel:litation ill accepting this motlioll because it will only act BS a surveillance' 
committee on the expenditure of the Government of India. The Honourable 
,the Finance Member himself does not want any extra expenditUl'e or any 
wRRte in hill Department, f1.nd this proposed committee is, as I unc!erstllud 
the Honourable Mover of the cut, to supervise the expenditure of the Govern-
ment of India. This proposal is aU the more necessary because most of the 

"expenditure of the ,Government of India is non-votable, particularly. . . 
Sir Muhammad Yamin Khan: Yes, that is the point. 
Sardar .angal .lDgh: The defence expenditure which has mounted up to 

-more than Ra. 300 erores is not put ror approval· f)r even for discussion before 
"this ~  Before the passing of the 1985 Act. Defence expenditure IUld 
. ihe Defence Department used to come up here for discusrfton at least. but 
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after the passage of that Act, even that opportunity has ~  tnken away 
from hois House, and the expenditure has mounted. I put it to the Honour· 
able the ,E'immce Member whether it is not necessary now, in view of the 
increase in expenditure and in view of the fact that this House· hBs no S:lY in 
the expenditure of the ,Defence Department, that he should agree to the' ap-
pointment ofa committee. The committee will only look into details. Then 
.. gain it is necessary because the dovernment of India has come to an ar-
rangement )Vith His Majesty's Government regarding the alloeatioll of 
defence expenditure by what is now known 8S the 1nuancial Settlemtluii. 
The ~ of that Financial Set1;lement are very vague and elastic. Apart 
from the n0rD18} budget whic-h amounted to Rs. 43 crores, now we. havp come 
to n pOSition when that expenditure has risen to more than 300 crores. The-
Honourable. the Finance Member, the other day, while replying to the General 
Buqget debate, asked: "Do the Members on this side of ~  House expect 
that the Defpnce l1lCpcnditure sh.ould be less than what it was in 193H-40"? 
We do realise that in view of th£' ,var tbe expenc;Iiture will go up, but we only 
inRist on thiR, that we should be told exactly ~  this money is being-
.spent, how this money is being spent. In my speech I put it to 'the ,Honour-
able the Finance Member to tell' liS how many hundreds of crores have been. ' 
spent on behalf of· His Majesty's Government by the Governtnent of India .. 
In his budget .. peech in 19.41-42, and again in 1942-48, he gave two figures. 
In the first year he said that the Government of India had .spent 200 cror.es: 
on behalf of His Majesty/s Gove11lrnent. Again 'in' 1942-43 the Honolmlble-
tIle Finallce Member said that the Government of India had spent Rfl. 400 
crores on behalf of His ~  Government. This was two years ago. 
After that, . the Finance Member has. discontinued even informing this House-
how many hundreds of crores they are spending on behalf of His Majesty'S' 
G:overnment in this country. I categorically ask the Fiflance Member at 
1p,ast today to tell me what that fignre today is. During the Iflst two ;venrs, 
that figure rose by 100 per cent. If it has been increasing like that. it !!hould' 
be now, 1600 crores, from about 8 to 16. bllt I do JlGt think it would be that:. 
much. At least I want to know tlHlt figure . 

.. Now Sir, in .the financial se,ttlement, they have put down that, ap'lrt 
from ~ normal defence budget, expenditure would be 'incurred on joint Indian 
wat measures. We do not know what those joint Indian war measures ure. We 
are tolJ that according to that settlement those Indian troops who are .. enti. 
abroad. are to be paid by His Majesty's Oovernment·and those Indian troops. 
who will remain here-the British also-will be paid for by the Indian Gov-. 
emment. This settlement was in 1939. Since then the position haschRnged. 
At th'at time Japan was not in the war. India pas' now become one <;If the-
mo!!t important operational bases of this war. With the establishment of the-
South East Asia Command and with the coming of Lord Motmtbutten in this' 

.ccllntry, India has become the springboard nom which the 'United Nations-
will rise and conquer Japan. Now. Sir, I wllnt to know whether the ex-
penditure of 1111 these troops who haye 1;>een placed under the command of 
TJord Mountblltten are to be' paid by this country or they are paid by. the' 
United Nations. I know you do not require my vote. This ItoUl;e is llothing 
bllt at. least I have to 'Pay. My children have to pay. I lit lAnst wllnt to, 
Imow, Rnd if possible to scrtltinise, the . expenditure. It is not fair that all 
thOS6 armies which have been placed under the command (If Lord MOllJlt-
batten should. b.e paid by India. The other day, the Finance Member ~  
that the establishment of the South East Asia Command will neither dimi-
nish nor increase the- liability of t,his Government. I ask-is it fOOr. when 
all these troops stationed 'in this c(\untry lire not intended for the local de-fence 
of this country. They are being prepared to reconquer Burma, ,Malaya and 
defeat Japan. They ate being trained and equipped in India. Is it fair to· 
burden this country with the expenditure on these items? I at. least want 
to know whether you are paying for these troops. I want to know how . aU! 
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those troops who are stationed behind Arakan. and on this side ?f the COUll try 
iii India are paid for and by whom. ~  to tl1e . finanClUl ~  
the Government of India will pay for all the troops, Indlan and. BntlS?, ~  
are stationed in thiR country. But if those troops are. statIoned in thiS. 
country to conquer :Surma and other countries, then surely it is fair and just 
thair that expen:diture should not fall on this country. 1 want to ~  ~  
is paying- for these troops and if you refuse to tell me that, there wl1.1 ~ 8. 
nntural suspicion that t,hcre is something wrong und that you are 11I1SUslDg: 
tbe finances of my country. 

Theil again there is, the vexed question of the fixing of the ceilingl How' 
many troops exactly do you want .fbr . the local defence of this country., 
Before tbe war, the number of our troops was only one lakh and 50 thousand" 
including the British nnd Gurkha troops, but now the number of troops has, 
risen by more than 20 lal,hs. Surely all these 20 lukhs are not required for' 
the local defence purposes of India. They are required to' reconquer Burma, 
aud I put tt to the Government of India and to the Fiqp.nce Member ~ 
it is fair that we should pay for the reconquering of. Burma. When the 
Government of India agreed to the sE-poratioll of Burma, we protested in this 
House., But the Government. said 'No' The Frontiers of India are ncar' 
Arakan and this 'side neat: Bombay'. When the war began, somebody Haid 
that the frontiers of India are th, Nile on ,one side and Singapore onthn 
other. Why is this. Because the Government of India wanted to burden 
this country with the defence expenditure for the troops that will be sept to,·' 
guard' ~  and to guard Singapore. That was surely not fair. ' 

, Then again, about fixing the ceiling, I wunt to know liow many troops 
you require for local defence. The motion which my ~  friend, Sir-
Yamin Khan, has moved raiRes all these points. To me, it is very ~  
that the Goyenunent of India should come forwlJ.rd with an open mind. 
without ony hanky panky' 01' RhHly shnllying. What is t?e ~  I ?sk, 
to 'agree to this' proposal., Show us the accounts. There IS a Persllu \ suymg: 

.. .4. ft ra lei hi.a b palcast 
Ae m.ukd,ibal" eM bale aat." 

It -means: If your accounts Rre clear, "why should you oe R!'raid. ,So, the· 
FinRnee :\fember ~  nr.t be nfraid-. 

, The Honourable Sir .Jeremy Baism,an: T am not ~  
8ardar lIIaDgal Singh: 'I'hen, why don't you agree to this proposul. I do-, 

not think the Government ,of Tudi" should take this motion seriously us It poli-
tical motion or a censure motion. My country wants to l(uow how :\'ou ure 
lIpendillg and where :\'011 fire spending and whether the expenditure pltwed on' 
this country is justifil'd, when its inhnbitants are dying, arc nalted and have 
no food 01' clothing'. We at least W!lnt to know bere that you ure not ""Un-
necessarily --spending the revenueR of the cpuntry. I commend the motion to<' 
the House. 

Sir Oewaijee- Jehangir (Bombey City: Non-Muham}l1adall Urban); Mr. 
Presid('nt, T am nfrnid this tiut moHon as dl'nfted by my Honourable friend is:-
rather vague, ,.especially under present conditions, but the Honourable'Sardal"' 
Sahib hns raised one or two very imt10rtllnt ~  . Duri,ng the ~  ~  
disciission T hnd occns'icm to' bring to Gov('rnml>nt's attention a point which- " 
\V8!'l enusing considernhle anxiety at'iPngst people who take an interest in 
India's finances. I refer t,o the allooation of defence expenditure, between 
India nnd His .Majesty's Government. The Honoul'ahle the Finance Member' 
explained in his last B\ldget speech the method adopted of checking that Ill· 
location on hehalf ~  this House !1Tld on hehalf of the peopleFi of Tnelia. r 
believe he pointE>d out ~  or afterwards that_ this methoGl was n constitUttion-
81 method. I believe he used the word 'constitutional'. The method is this. 
known as the Public Accounts Committee. The 'Auditor General of' India-
Tbese allocations come before a Committee of this Honourable House which is-
examines them on our behalf, 'the Auditor Gsneral in ~  examines them on-
behalf of England and the Public Accounts ~ ~ of the House of Com-
mons examines them on behaH of England. 
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Sir Jl1Ih&mmad Yamin Dan: We say that the money should be properly 

spent and that it should not be spent if the expenditure is not justified. " 
. Sir OOWUJet Jehangir: Now, let us o>xnmine and see ho:w for this House 

_. and the larger pulllic who are much more interested than many of us here, 
',md who have nmongst them men, i! I may say so with due respect to my 
-Hon,ourable friends opposite, who understand these, problems much bt!tter 
-than manv of us do, would like to know who scrutinises these accounts on 
'behalf of 'this House and the peoples of India.' It is this Public Accounts 
. Committee. Now. tMs Public Accounts Committee is a Statutory Committee 
Rnd is fPpointed for n very definite purpose. I do not wish to repent 1'111 that 
I sRid n year ago. but it is as well to, fl'emember -the present position. Thi!'l 

'Public Accounts Committee is a Sts.tutory' Committ-ee. nR I said. appointed 
·or a vpry definite pUIflose. When the Legislat1Tre decided t.hat there should 

"be a Public Accounts Committee, it never contemplated the very heavy task 
·of ~  check the 'allocation of the defence expenditure between Eng-bnd 
'and India becnuse there was no question of Wnr then. I did -point out that 
-in my humble opinion this Public AccountR Committt.'e wns not, suitable to 
,dt' ~  ven- imz>ol'tant work on behalf of this Rouse nnd the public-of. India. 
Ana my Honourable frJend's replv WIlS qnito logical when he snid that this is 

'an I\rrrmgement hetween England and India. ThiR ill R constit,utionnl met.hod 
'and if we ~ to change it, we could not.?o it without their sanction. I do 
. not wish to misrepresent Mm, but I, think llhis is what he ,snid. • 
. ~ ~  Sir Jeremy BaIsman: I am afraid' the Honourable Mem-
,her IS mlsrepresentmg me very considerably as I Rhnll have to explain .• -

Sir Oowasjee oTehangir: I will stand corrected. All I ask is that a more 
, ~  ~  ~  be appointed to go into this question of aJ-
,locRtIon of. ~ expendIture between England and India Rnd t,hat alone -v:iIl satisfy l!ublic ~  I. do not impute, any motives. It is very pos-
~ ~  that thIS n.llocatlOI,1 1S bemg done to the advantage of India. Possibly 

4 ~  , 

The HODourableSir Jeremy Katsman: That iR not the kind of phraseology 
-that can appropriately be used. It is ~  done in accordance with the 
"financial settlement. That is the point. 

Sir OowasJee Jehangtr: And perhaps the financial settlement is to -the 
;.advantage of India. • . . 

The Honourable Sir Jeremy Balsman: That is n .different matter. 
Sir Oowasiee -JehaDg1r: The financial s.ettiement may be to the advantage 

.of lndia. :aut surely the public outside this House is to be convinced of ~  

.and they have to be satisfied· Until another method is devolved of satisfyiug 
the public, we shall continue to get such criticisms us have been expressed by 
.the Honourable Sardar Sahib today. . 

Now, Sir, let me candidly admit and let. us all candidly admit that 'we way 
.appoint committees which may be ~ committees or ad hoc committees 
_for a certain purpose, but very much will depend upon the personnel of t,hesc 
.co!Dmittees. The mere ~ of committees will not help us. We have 
,to see how these commit,tees function and how they are manned.-

Sir Sred Kaza Ali (Cities of the United Provinces: Muhammadan Urban): And 
''What arQ the powers of those committees? 'fhat is the main test. ' , 

Sir Oowasjee Jebangir: You may give them as much power as you like, but 
"they are, after all, advisory commitu-es to a certain: extent, who report and tAl 
:you what is the position. But it will depend, let me repeat,upon'the pe!sonTUll 
"Of those committees. I would, therefore, respectfully suggest _ that on thIS com-
mittee there should be reprcsentatives of the public who may not be the 
Members of this Honourable House. It should be an ad hoc committee only 
,for thill one purpose ('f reviewing the allocation of .expenditure on. defeMe .opt-
'ween England and lndia. It should rellort to thIS House but It should not 
be confined onb to the Honourable Members of this House or the ot,her RouHe. 
'Some representative men)n India -who may -~  happep. t? be the Members ~  
-the Central Legislature ~  the pnvllege of bemg members of thIS 
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~  And I would urge .the reconsideration of tlhe question that I brought 
"Up at the lastft3udget Session that if it is a constitutional question, surely 
(l()Ilc;titutions can be changed. If anything can be done, I would suggest ~  
'it should tie done in the ~  direction. 
. lIlr, Muhammad Nauman (Patna and Chota ~  cum Oriss&: Muham-: 

mudun); Mr. President, l:)ir, this cut motion is moved III the nature of 1m advice 
to this Government and is m6re aimed at to help the post-war reconstruction 
than the removal of the actual economy planning difficulties that are being 
lelt under present conditions. Only yesterday we had a hot debate on another 
more comprehensive issue and probably heat was illtroduced unnecessarily. 
Constitutionally, we know that the Executive Council is not responsible to the 
Leaislature but there would be no hurTii if they become responsive and if we 
build up a truditiOil that they sho'uld be responsible to the Legislature particu-
larly when' the majority of the Exeautive Council consists of Indian Members 
.and we certainly expect that they should appreciate this position more than 
non-Indian Members. It is with that end in view that my party has moved 
this cut motion and propose to ~ them 11 concrete suggestion. It may i>e 
said, as the Honourable the Fitiance Member said the other day, that this "is 
not the time.for planning economy and Members will not be justified in ~ 
a reduction or ~  at a tiU1e when everybody is finding it difficult to 
purchase the necessities of life with the salaries that they receive. I Jllay make 
it clear that by plnnning for economy, there is no intention of cutting down .. ~  
13alaries or removing the necessary staff or refusing to san5ltion the necessary 
~  What is aimed at is a eommittee of vigilance which will see to 
"the practical economy and whose members. ml1y advise and arrange. for 'Jl1r 
l'esources being used to the best Advantage of the country and in the most ~ 
llomical manner to. avoid any Wflstf'. This ~ will look into the whole 
question. It may be that certain Depnrtme.nts of the Government of India Ilre. 
overstaffed with ~  qfficers and clerkR. Tbpre may be other Department.s 
which are understaffed. This committee would look into the whole structure 
and advise the Government how best to utilise the extra f>tnff in certain depart-
ments for relieving pref>sure in those departments which are understaffed. 

On thiS Uut -¥ot!Oll, 1 do Hot WI.I.ut to indulge on the issue of military expendi-
ture, becaut:ie that suuJect, all Honourable Members have already ~  is 

~  'I'bere IS not much to be done for or against it. ,besides it will 
probably be impossible for a committee of this nature to. advise the riIitary 
department either'us to the desirablht.y of employing a certam number of ~  
.or as to volume of their equipment and so on. In that respect, this Com.mittee 
may not be of much use· W4.at 1 want to impress is that Departments lJke 
the Supply and .the Food reqUire more economic planning. These two Depart-
ments have become practically the dumping ground for aU Borts of' peopl& .vith 
doubtful qualifications, and these Departments are· also the dumping ground 
fur all sorts of mercha!ldise in this country, good, bad or rotten. I do not wish 
to cast an, reflection on the heads of these two Departments, but it is an open 
secret that they. have not done what they Ol{ght to have done. It may be that 
by better planning the stocks required by the Supply Department may be ~ 
available at cheaper rates and this will mean practical check on inflation. It 
may be possible as far "RS the Department of Food is concerned that procure-
ments may be made available at eheaper rates. and that better facilities 'for 
distribution of foodstuffs may be devised with the advice of this Committee. 
It may not be out of place to mention that the Government of India have been 
indulging in expenditure in many Department!3 which are absolutely unnecessary. 
I have been associated with the Railway Department I1S a ~  of the 
Standing Finance Committee for Rnilways ~  many years. I have seen that 
only last year serious efforts were made tolbolish the lower gazetted service, 
.and in that way the cost in the shape of sRlaries and em&uments would have' 
come to about six lal{hs yearly or to Q capitalised value of over Ii crores: In 
the same Railway Department, we find that a new Member for Engineering 
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has been appointed. It, mf1.Y not be "ery long beforjl w.e will see all the para-,' 
phemalia round this officer with so many DiPectors, Deputy Directors, Assist-· 
ant Directors, Personal Assis\'ants and all sorts of fellows will be brought in at 
the ~  of the rate payers. 'The taxpayer will· be called upon to pay to. 
the tune, of over four lakhs a year. This is one Department. There are ~ 
other Departments which are mere luxuries. I am' not 'suggesting that in aU! 
eases the Departments are, luxuries, they may be necessary in some cases, inz 
others they may noi; be at all necessary. On the pretext of war, 'the Govern-. 
ment of InP,ia have not only doubled themselves in volume, but in some cases. 
they have quintupled themselves. Where a department formerly consisted or 
50 officers, it now contains 200 officers besides the necessary complement of 
clerkEt,-etc. The volume of work may, not justify such an increase of staff. We-
are not convinced that the work justifies the ~  everywhere. At the' 
whim of a certain in.dividllal officer, the ,til ff is increased on, the pretext of' 
war and war conditions. ' . So Sir, I think it is absolutely necessa'l'y that some 
sort of programme for ~  Economy should be made at this stage !\ud 
jt is idle to suggest that at a time when we are faced with all sorts ~ 'expenseS" 
I)i account of war, sometimes even extravagant expenses, therefore w& 
should not entertain the idea of a committee of economic planning. I Lhink 
this is the only only right time to have a committee' of thiEi nature. It is only in 
opulence that you pl!ln for economy, a  poor man can have no plan for economy,. 
he has no money to spend. Probably it is at this tilne when we have to incur 
larg& and heavy expenditure, when we have to budgAt for an increase in taxation: 
~  we should ~  of economy and ~  Without a . plan for 'ehonolllY 
It may not be pOSSible for us to get substantial reductions in aU the Depurt-
_ments, even on the termination of war. ' 
I am. glad to see ~  the Honourable Miember for SuppLy is now in the 

House. As I ~  saymg that, these two Departments, Supply and Food, hayti 
been the dumpmg .ground for all sorts 'of people. Some fellows who cO'Qld l.ot. 
earn Rs. 50 a month for whole of their life ,find themselves appointed .m 
Rs. 500 a montli'"in these' two Departments. There are not only one or two. 
case$, not tens of cases' but hundreds of such· cuses. That has been the· 
practice in .both the Supply and It:ood Departments. If a particular commodity 
could be ~  say at Rs. 20, the officers of these two· Departments do-
not mind paying Rs. ao or even more for tlie same commodity. I hav(l !:I.lsC). 
seen that the Officers in the Supply and Food Depart,ments most frequently 
resort to telegraphic nnd telephonic comrnunicntionB. 1 may' agree that some-
times it may be necessary. But it often happens that-the officers of theRe· 
two Departments do"'80 merely for the sake of pleatmre. ':they use telepholl& 
for conversation to distant places like Bombay 'or Calcutta and in the et:ld ;:he 
result is nothing satisfactory. It takes sometimes 15 days to putu transactiori 
, through. This could have been accomplished without resort to telegram or 
'telephone, but by postal correspondence. The Food'Dep!lrtment is much worse 
in this respect. Unfortunately the Honourable Member .for Food is not pres(mt 
here, ,and so r do not. want to dfiate on this subject at length. The ~  of 
this cut motion is to liave a Rort of vigilance committee. I was glad to near 
my Honourable friend, Sir Frederick James, say that he was ha.ving this in 
mind when he moved for an Estimates Committee -few years ago 
-just at the advent of War. Probably he was wiser than others, 
as we have brought this too late in his opinion: But can' that· he-
,a ground for Sir Frederick James refusing at this stage a support to this motion. 
It is not exactly an estimates oommittee that we are proposing but some-
thing which would work as a Rort otsome check. if nothing else, on the depnrt-
ments which are indulging Inl all sorts of t.hings. At least this will create ~ 
fidence and an impression in this HOllse and outside in the country that ever.Y· 
thi,ng is being ~ Government will have advocates to lIay that the impres-
sion t.hat' the Govemment of Indill, are developing-these depa.Ttments without 
use or necessity ia wronA': they will be nble to show that only' such people :lre-
employed as are absolutely necessary, that the minimum number of officers is-
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put in· aud the )Jtmost. economy is being planned. The Hoqourable the ~ 

nance Memher has tried to SIlY that muny times but why uO,t allow other 
people also co-operate· with him ill. that plaQning which he may have in 
miud and which may be for the ultimllte good of Government and of this 
-country? rhe purpose of this motion, therefQre, is not to create any difficulty, 
but it is a sort of test liS to how fur the Indian Members· of the Executive 
. -Council are prepare<;l to build I1p n trnrlitiOIl that there is responsibility ~ 
oed to them on behalf of the cOllntry und they Ilre prepared to accept the advice 
of this  House when ~  in a lI1nnner wh'ch is in t,he interest of the whole' 
eoutry. 
Sir, I support t.he motion. 

]IIr. X. O. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, my Hon-
ourable friend the Leuder'-of the .European Uroup in' the course of his SptltlCb. 
.oll 'the Budget made a forceful suggestion thut Government should immediately 
undertake un anti-waste drive with u view LQ securing economy in public expou-
diture. I take it, Sir, that the object which my Honourable friend, Sir Yamin 
.Khan, has in moving this cut motion is to suggest 8· machinery through which 
that unti-waste drive -might beulldertakcll. 1 fail to appreciate my HonoUI'Mble 
'friend, Sil' Frederick James' difficulty in intel'preting the terms of 'this cut 
motion, Lecause" us I read ~  object of the motion, it is not intended' that .i 
regular retrenchment committee should be appointed btit that a committtle 
of the Legislature should be enabled to ~  expenditure for which' the 
Government of India are responsible, and suggest where economies can 00 
made. I endorse the suggestion which has just now been made by my,:a,on-
.ourable friend, Mr. Nauman, that there are certain departments of the Gov-em-
'ment of India,-like the Food Department, the Supply Department and per-' 
llnps the Public Works Deportment which is concerned with military workB,-
"the transactions of which require to be more carefully scrutinised than the 
, ;transactions of the other administrative departments. And while on this ~  

'may I draw the attention of the HOllse to what ~ allowed in America? Now-
adays even the Government of India are not ashamed to copy things, ~  

America. Here is a copy of a very well known American journal called Pod 
dated 9th October, 1943, where we find an illustrated article shQwing that a 
.'Congressman after voting billions-of war appropriations, 'set aut to see how it 
was being spent. This one man's investigation covered 48, plants in 44 daYB. 
lt is a very interesting article, aild it JUBt ~  us to appreciate what part 
the non-official members of the legislature tn America play in regard to such 
important matters. It is Btated in this article thah 
"This legislator got the information that a lot of extravagance can be .topped ill the 

'Production of military equipmotR if ~  wOllld jUllt take the ~  to, look into 
,things illJltead of swivelling about in' a chair in thE' capital." 
Let'me imagine mv Honourable friend, Sir Yamin Khfln, undertaking such 

-8 work himself; let me ~  him npproaching R munitions factory. What' 
'is the. kind of reception that he is likely to ~  from ~  gRteman? 
The Honourable Sir .Teremy Raiaman: Please continue the picture; ABsuming 

,that he is weU received, whllt does he do then?· . 
lIr. It. O •. K8OIY: He would run the ril!k of being shot at, perhapB necessita-

,ting a motion for adjournment of this House the very next day. ' 

The HemoVable Sit .Jeremy lI.alsman: 1 am prepared to guarantee his bene-
'volent reception. Please continue. 

, IIr; K. O. Keagy: I am very glad to, find my Honourable friend, the Finance 
~  in an accommodating mood today.· 

Mr. .Jamuadl8 II. lIehta (Bombay Central Division: Non-Muhammadan 
Ruml): Because no money is concerned in it. 
JIr. K. O. Beogy: But woult,l he gh'; that guarantee to a body of selected 

'people that my Honourable ~  has in mi!1d, ~  .who m.ay ~  constituted 
, 'into a committee for the purpose of. undertakmg thlB mterestmg menture? I 
,'-take it that my Honourable friend is anxious thAt 'the LegiBlature having beon 
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, mad.e ~  for finding funds of such dimensions for ·the purpose of carry-
ing on the war, should huve' some opportWlity given to ·them to Ilssure them-
selves tha.t the money is not_ being absolutely wasted. It is true that we have 
not got, to vote the major portioll. of the mouey ~  is being spent directly, as 
we do m regard to these demands for ~  Itut the fllct reulIlillS thllt the 
money has to be raised by taxation and with ·the assistunce of our votes. And 
therefore, Sir, I endorse my Honourable friend'fa. anxiety ill this matter Clnd 

- ~  that ~  will find Pit possible to institute' a sort of ,inquirY in 
which the non-offic:llal elements in this House might be associated. 

Reference has been made to the control exercised by the Finance Committeu 
as well as the Public Accoullts Comlllittee. So far as the l!'inance Commit-
tee is concerned, I speak with S0111e umount of experience, because I wail ~ 
member of the Finance Committee ever since 1921 for several years together;. 
and from what I know of the present-day fUllctions of theCpmmittee, I '!an. 
say that the utility of that Committee hus been ,considerably circumscribed;, 
so muclJ. so that I pnd my Honourable friend the Finunce Member himself has 
appended his signature to a report in which this particular observation ,appears: 

"The position, thol'efol'e, is· that t.he executive il now Ilble t.o 'utilise funds without t.hS" 
oooaent or even the lmowledge of £he legiaiatul'e, and there is no safeguard to show that. 
the matter will be brought to its notice ur to the netlce· of its l'epresentatives m either of 
the committees which deal -with finance." 

The reference is to the report of the Publio Accounts Committee for t.he· 
year 1941-42, and it deals wi'lih ummticipated- credits, and the elastiCity whl!i,w 
the departmental hends enjoy in regnrd to approprintion of funds made Ilval1-
able to them in the shape of unanticipated credits without either the legislature-
knQwing anything about the matter or the matter being placed hefore the Stand--

~ Finance Committee for its approval. . . 
'l'be BOIIOurable Sir'Jeremy Raisman: I hope my Honourable friend realises: 

that the observation was entirely limited to that very small field· 
_ :Mr: 1[. O. lf8Ol)': I made that quite clear thaVit was with reference to a. 

particular point. . ' .. 
TIle BCIIIlOJU'&ble Sir .Jeremy ltaisman: But it js not an observation fronY 

which any wider inference can be drawn. It is simply in relation to that 
narrow field that we admitted that the position was not satisfactory and devised. 
means to remedy it, 

JIr. 1[. O. Jteogy: That is true, but this gives an indication of the nature of 
the duties ·of the -Finance ~  That is to say, the Finance Committ.:le, 
has not got a very comprehensive scope of examination of public expenditure .. 

'lhe Bonour&ble Sir .Jeremy ltaisman: On the contrary does it not show ~  
in a certain field ~  which they discovered thnt there was no satisfactory arrange-
ment they immediately proceeded to consider what should be done? 

JIr. 1[. a; lfeogy: Yes, I entirely agrell with my Honourable ~  that; 
the particular point arises with reference to a particular set of ~  
But I say that that itself shows that if we are under the impression that the-
Standing Finance Oommijtee is there as our watchdog to safeguard the financial' 
interests of the country, vie are mistaken. 

Then again, Sir, with regard to tfte Public Acc.ounts Committee's work. 1.'h&-
Public ~  Committee functions in the' sphete ih which tne-. 

11'... Audit authol'ities f.unction, It is really on the reports:of the Audit 
authorities that the Public Aecounts -Committee goes into different matters 

-whicb may be brought up for their consideration. This Bl!ain is an extract 
which I am -giving from the very same Report of the Public Accounts Com-
mittee, as regards relaxation in the audit control that hus come about lAS a 
result of war exigencies, This is what I find: . 

"The Auditor General informed ulthat no leiS than 23 per cent. of hiB officers and 20-
per cent. of. his ltaff have had to be !liven 'p to the other Departmeuts of .Government who--
were in. need of their lervices, that thl!ir place bas feen taken hy new and inexperienced" 
stall, that at the eame time the,number and maltllitude of transactions required to he. Audita!l' 
haa iIlcreued owing tt;l the war, and that ~  r.onpequence hal. been that throughout. ~  
wlaole &eld there haa been a relaxation of the ~ ~  of audit,. a partial IUBl'snlioJl oC' 

local audit. and a reduction ill the quantum of audit." 
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Now, Sir, this is a very serious state ~ things, though 1 apprecia.te the 

reaBOIlS that ~  led to this particular result. But my obje.ct in drawing lJlc 
attention of this House to this particular 'point is this: That here again wc 
would be labouring under.. a misllpprehension if·we thought that at the preStlilt· 

~  the. circumstances thllt exist for the purpose of enabling the l>ublic 
Accounts ~  to dit;cho.rge its functions are such as would enable uny 
f>trict vigilance o,,:e.r ~ ~  ~~  Now, Sir, having ~ ~  to these cir--
cumstances, I thmk It IS a legltuflate demand for the hon-affiClal Members to 
put forward that w"! should be associated in any enquiry that, might be thought 
necessary, following on the ~  of ~  Honourable ,the Leader of the 
European Group, into ~  of certam departments of Gov?rnment. As _ 
a matter of fact, certain particular tYPL'S of expenditure ~ be. pIcked out lJy 
agreement for the purpose of...I:J.a ving a sort of an ad hoc ~  to be mad&:. 
therein. Even if this is not :comprehensive enough or exhaustIve enough, the 
very fact that there is a body of -persons in which 'non-official .Members of .his: 
House are associated to go into these matters, may produce a salutary effect, 
because, as I said yesterday, the 'air is thick with reports ahout corruptil;m I'!ld 
bribery about which a reference was made by no less a person than .the .Ch1ef 

. Justice of Calcutta. I would lil{e t-o know, Sir, the ~ of. the ~  
the Finance ~  to the. particular proposal that has been made. If It IS: 
not his intention to accede to the suggestion made by my Honourable friend, 
Sir Muhammad Yamin, whllt is it that he would ~  to reassure public mind 
in regard to this very importimt matter? . 

1Ir. T. S. Avin&shl1ingam Chettiar ~  and 'Coimbatore cum North, 
Areot: NOD-Mub,lUllmllulln l:ul'id): I have the honour to support the motion • 

. moved by my Honourable friend. Sir Muhammad Yamin Khan. I first; thought 

. that this will be a matter which will be unanimously supported by aU the 
elected Members of this House, and having heard the speech of the Leade.r of_ 
the European' Group on the Budget discussion and he having admitted that the 
neea for economy. was necessat'y. I ~ think that he and his Group will 
support us in this very moderate Illotion. The Government is now spending. 
about four times the expenditure which they were spending in normal times-, 
I do not say that it is without justification; they may have their own justifica-
tion for that. Our normal budg-et used to be about 80 crores of rupees before' 
the war and, it is nearly three hundred crores today. If Sir James Grigg accept.-, 
ed that a more improved machinery thim the ~  Finance Committee-
was necessary many years buck when the budget was only eighty crores, does it 
not go to prQve, now that the budget is "three-hundred crores, that the need, 
for nn improved machinery is much greater? But one l!eason is given: We, 
ar(l in special circumstances. Certainly, Sir, we are in special. circumstances. 

~  has to be spent urgently, expenses have to be incurred immediately' 
and sometimes even at enhanced rates. While generall:v agreeing to this pro-· 
position, Sir, it is impossible not to admit that there has been a tremendous 
waste in the public expenditure of this country. Some of us pUblicmen of this·; 
'country come into touch with the contractol'll, with the people who execute the 
~  of' ~  Cen.j;ral Government for ~  ~  and other ~  . 

. 'Ihe whole world knows how the money IS bemg wasted and what IS going on· 
behind the scene. I was. told by a gentleman this morning of what happeped . 
only recently. A contractor put in a tender for a certain work; his rate was 
low. The officer in charge, who was to accept the tender, asked him to double 
the amount and the deal waR to shore the difference in the proportion of 
8/4th for the officer' and 1/4th for the contr,ctor. ' . 

The Honourable Sir Jeremy Jtaisman: How will the Committee come into . 
thIS transaction? 

IIr.T •. S. AvJnashUlDgam Ohe\tlar: I will 'ten you, Sir. The Committee 
will consist partly of 'busines'lmf!n who know the market. • " 

Sir, I was talking today with a member of the Government of Gwalior-
State. T asked him how his Government controlled the business. and he ({ave 
mt' a ~  suggestion. ~  reply was, "The Finance Department in' 
my St.te has laid down that no tenders of public works should he above 8' 
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..certain percentage of the 1938-39 level and we are able to· do thut". If )'OU are 
-careful about it, you can certaJnly get· your orders executed _ at that level. It 
is simply because you do not fix any level in reapect of Ilny oontraets or any 
sort of business, that the temptation is so great for those 'who flt:econcemed,-
it may be a major or it' may he a minor. I asked some of my friends as to 

'why big officers also are carried away by ~ tt'rrp+l\tion. Are they not English-
men, arc they not patriots? But this is what an Englishman is supposed to 

have told: "War after all comeS' but'ollce if' 0 life-time Ilnd we hAve to make 
a job of it. at this time; it is not any individual who pays, -it is the Govern-

...ment-it may be the Government of United States, or it may be the Govern-
. ment of United Kingdom, or auy other GovernIDPnt for the ~  of that. 
And during the time of war we must get things done". So this is what is 
happening. Money is being wasted. You must have renll in the papers that 

:n poor Major's pouse was ~  and Rs. 70,000 WIlS rech,vered .... 
_ The,BDDourable Sir Jeremy Ralsman:Why poor? Does the Honourable 
'Member'sympathize with him? . 

Kr. T., S. Avlusbillngam OhetUar: :poor because he will think that so 
. many others who are doing the same thing have not been caught and he has 

, fbeen caught.. . 
The llonou.rable Sir Jeremy Raisman: I deplore the Honourable Member's 

'use of that term. 
JIr •. T. S: Avlnaab.!!lngam Ohettlar: I very much deplore all this corrup-

'tion and 1 also deplore very much the complacency with which the Finance 
Member is speaking without checking aIr this. ~ 

lfawabl&da IInhamm &d Llaquat All Khan (Rohilkund and Kumaon Divi-
, !:lions: Muhammadan RUI:al): DOll't call him poor; call him unf.ortunate. 

111'. T.l S. AvlDaShillngam Ohett1a.r: Sir, I was talking about contracts. 
· People who get' contracts give a certain vercentage to the officers concerned, and 
I wanted to tell you how this cOlllmittee can help. l'he committee CaD" pre .. -

.cl·ibe standards; they call alsoJuy down schedule rates. If the Government is 
,.prepared to accept these stlllldal"<is I believe that things can be done ~  . 

. I have been told about those two Committees which lllay serve the purpose. 
,M) Honourable friend, Sir Frederick James, came ~  the sort or attitude 
\\hich says: '.Did not. tell you before. It wo.uld have been nicer if you had 

.accepted my advice then.' Such advice is not useful these days. Let us know 
whether he will support us now. I have been in the Finance Committee of 
tbis Assembly for many years, but what my experience has been is this. An 

· iofinitesimal portion of the amount spent has come before U8. The supple-
· ~  grants come before us but they make a very infinitesimal portion of 
· thf! total Budget. As such you cannot say that a Finance COmmittee can 
.' control or guide or suggest retrenchments on a Budget which covers a hundred 
· times as much as that which comes before the Committee. About the Public 
Accounts Committee,'a friend remarked that it· is a post mortem examination 
and there is no use in. it. 'Mostly it, is about things that have gone and the 

· interest is not much. ' 
So, both these Committees do not serve the purpose which was wnnted to 

I be served by this motion, and I think, especially in view of the. fact that the 
bona fides of this Government have been questioned, a large majority of the 

· people of this country believe that India does not-get a fair deal from it. It is 
up to them-if the Honourable the Finance Member will hear me and it is also 

'in his own interest-to accept a Committee, like this. For instance, he has 
· been saying that India. has had a good deal and that India has not been treated 
'bfVIly. Now he will have elected members.with him who will say it only if he 
· con prove to them that things done in India have been in the best interests of 
. the country.- ' 

.. Boaoan.ble Sir hremy ltalIman: Would you ever use those. worda? 
Kr. I!". S. A_ .. tJlDg&ID Ohettlar: It you are so. n you are deserving I_ 

. would. . 
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I have worked somewhat closely with Sir James Grigg but I have Dot had 

the pleasure of working with Sir Jeremy. Sir James Grigg may not be a para-
gon of good manners and he was not many other things. But one .thing I 
.think he was. He was fairly strict in his own job, i.e., Finance. I ,hope, Sir, 
that Sir Jeremy is the same, bat I have no evidence, but if he shirks a motion 
like this it will be a sorry thing. It will only go to prove that the Government 
is not prepared to face any scrutiny tmd especially the scrutiny of people who 
. are the representatives of the country, and eSE,eCiilly at a time when the tax-
pU\'er's capacity in India i!l reaching breaking point. At this time, Sir, you 
want a set of people who can say !lnd say boldly that things done are not really 
very bad, it will be reallJ in the interests of ~ to accept this motion. 
I hope, Sir, they will have the good sense to do it. 
The Assembly then adjourned for L.unch till Half Pust Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past T,.-o of the Clock, Mr. 
Deputy President (Mr. Akhil Chundm Dattal in the Chair., 

1Ir. Lalchand lfav&lrai (Sind: Non-Muhammadan Rural): Sir, I support 
this cut motion. This cut motion aims at these pointe: first, the appointment 
of a, Committee for investig&ting or scrutinizing the expenditure and the 
,second to suggest the methods fol' economy. Now, in other words, this Corn-
Dliltee means this., The right principle of eaonomy is and should be that one 
should cut his coat accorc!illg to the cloth. This Committee is being asked foJ' 
to see if 'the ~  of the Govenunent of India are eutting their coat'" 
according to the cloth or they are using more cloth which is an unnecessary 
waste of that cloth. We have HI so to see how far they have done up to now 
and how far they wish to dq it now on the pretext of war or the so-cRUed exigen-
cies of tlie war. 
The JloDouzable Sir Jeremy KaiiJman: Of this so-called war? 

IIr. x.lchaD.d lfa.valrat: ~  1 have aJwnys' put ~  to know 
whether the war is i£r India or for the British and Ainericuns and other Alli'es. 
What I mean to safTs this: India h8s been helping you and India is giving you 
men and material and there are people who are helping you, and it is ~  

people-the Members of this House-who are asking you to render accounts 
of your expenditure to them, which you are not doing. And it is, therefQre, 
tbat this Committee is being asked for to be a.ppointed. If the Honourable 
the! Finance Member had taken us into oonfidence and associated at least sOIDe 
Members of this  House for the purposes of getting all expenses which are 
going on now, then there would probably have been no necessity for Bsking for 
this Committee. Whenever we put questions or ask fl)r anything  relating to 
the war, i.e., how much money is being· spent on war and how it is proposed 
to make adjustments, we get no reply from the Finance Member. My Honour-
able friend will remember that I not only put these questions at the question 
,time but I put all these questions when I spoke on' the Budget: and I put a 
direct question to him as to how much money has been spent by him on this 
War on behalf of India and how much for Britain. I put a clear question 
to him, but I had ,no reply from him either at the time of questions or in 
reply to the Budget speech that I mude. Therefore, I have every justification 
to say that this Committee is very necessary. The Honourable the Finance 
Member wants to keep things in closed cover till the war is over. We do not 
know when the war will be over, We do not say anything more than ~ you 
just to tell us something about the matters I have just mentioned. so that we 
may be in a position to inform our constituencies arid to the public at Inrge, 
that you are doing such and such things and tha.t you are' not wasting our 
Inoney. But you do not want to give any accounts of your expenditure. There-
fort', I say that this Committee is absolutely necessary. ' 

Now, Bir, besides that I think and I know i. as' a fact that there -ar" ~ 
menta where there is a lot of waste. For instance, the Supply Department, it 
was introduced just when ~  war came on and I do not blame the present 



~  LEGISLATIVE ASSBKBLY [14TH MAR. 1944 
[.Mr. Lalchllnd Navalrai.], 

Hou<?urable Member in charge of that Department, because the Supply Depart-
ment began before this Honourable gentlf'man took charge of that Departmen\ • 
.1 do not know and I wOllld rather much like to know if the Honourable tD.e 
Supply Member understands his men or they !ire understanding him. That IS 
the quest;on, which I hope the Honourable Member will answer when he 
gets up for reply. . ' 

The Honourable Dewan Bahadur Sir A. Bamalwami .udaU,ar (Suppl, 
Member): Both, I understand them and they' understand me.' .' , . 

Mr. LIlch&Dd Nav&lr&t: I uo;) not think that is so. If you have understooti 
,them properly then how these d'efalcations ore taking place under your v'er:y 
lIose? Contracts are being given only to a few favoured contractOrs. If you 
had understood these men working under you, then nothing of the kind would 
have happened. Of course, ~  are not many Sindhis, who are difficult for 
the Honourable Member to understand. There are others from outside Sind, 
but you have not understood any of them. ' 

The Bonoarable Dewan BahadUr Sir A. Bamuwaml KuclaUar: None of 
them is from Sind. 

JIr. L&1cl1&Dd. Bav&lr&f: I hop(', Sir, that the Honourable Member will 
agree to this Committee being allpointed. The Department which is considered 
to be more expensive and more ~  in this matter Will then' understand 
properly and see how much money is spent or not and how much money is 
wasted. ' 

So far as the Army Department, IS concemed, there also, Sir, I do not know 
but I am told, the Government has actually launched certain proseoutioJlll 
against such persons as have been foUnd guilty of ~  We kno. 
I'othipg as to what investigations you have bejln making hitherto or what 
,further investigations you propose to make in regard to this ma·aer. I submit 
that this is a wrong way of doing things. I want only those mem to sutler who 
are looting public money and wasting it. ,Therefore, I suggest that for the 
purpose of making further enquiries into the matteJ: a Committee of the kUld 
asked for in the cut motion should be appointed. ..". 

Sir, it ia said in this House and my 4iend, Sir Frederick James, ,raised this 
question tha;t this will be a Retrenchment Committee or a Planning Committee 
or what.? I say why go into aU these technicalities. He ,knows what we want. 
The whole House knows, the Honourable Member himself many a time ha. 
been proposing, has been planning so many things of tha.t nat\lre, to save 
money and to see that money is not wasted. Do not figbt; with words. We 
wont an ad hoc committee of the Legislature to· go into the question of the 
expenditure, the W8ste that has been commated and to guard against it. We 
do not say that that waste which 'has been committed should be reimbursecJ-
by the Finance Member. 1 will say once the ~  is lost, it is)ost; so muoh 
money of India has already been lost. It may be ~  that today you have got 
two committees, and wh..,y should we want this ad hoc committee. Those 
committees have not been doing 8S much 6S this ~  committee will do. 
Their powers are limited. They are hedged round ~ several restrictions and 
~  I have been for somo years a member of the Standing Finance 

Committee, and I know what thp. procedure is. The procedure is that certain 
items are brought before the Standing Finance Committee-not all but some 

, Hems only for consideration. We are- asked to go .into those item!! and some-
times we put questions. Witnesses also come up and we examine them. But 
what happens sfter ",11 this? We are not being taken into confidence there in 
rp./!,ard to all matters. I think it will be best if I give you the opinion of a biS{h 

- official to throw light on what the functions of the Standing Finance Com· 
mittee are and whether they are sufficient enough that no ad hoc committee 
need be appointed. In his speech in this House on the 24th February, 1942, 
our Leader, Dr. P. N. Banerjea, said: 

"The Standing Finance Committee bears a dignified name, but it poue8sell no real power 
~ u what e'berybody" opin.ion Ahollld be.} Io. functions are extremely limited. It is 

fIlerely an advilOl'Y committee and ita recommendations Deed not be accepted by the Finanlle 
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Depal'trutlllt or the Government. of India. It does not deal wit.h I'e venue or taxat.ion a!l,1 1&. 
.confinea itaelf to' expenditure, but even there does not cover the whole field of eXI.endltur .. 
Its function is limited to a oonsiderat.ion of a fewit.ems of fl-eah expenditure." ' 

Even now I do not think all the fresh expenditure of the war or of the 
.(iepartnlents on account of the war is ~  before the Committee. Therefore 
jt- is thnt an ad lulel committee is necessary: 

"Thereiore it is cleal' that this Committee i. not a vel'y useful body. 
I should like to place before the House the observation. which were made by Sir Malcolm. 

Hailev now Lord Hailey, who, as Finance, Memher in 1922, introdu<'tld a motion ..•. " Tlie Honourable Sir oTeremy Bailman: Is the Honourable Member in order 
:in reading long extracts from previous debll.tes in this House? 

Kl'. LaIchaD4 lfav&lral: I think the HonourabM Member should have 
'Fstience to hear me. I aJ!l not long. 

Kr. Deputy'Pres1clent (Mr. Akhil Chandra Datta): Order, order. I am 
'8fraid that is a long quotation that, the Honourable Member is making. He 
-'Can give the substance of it in his own words. 

I[r. IAlchaBd Wavalral: What T wanted to place before the House was 
'What actually Lord HRiley had said about the functions of this Committee and 
1 think I must read that, and it is this. *. Deputy Pre&ldent (Mr. Aknil Chandra Datta): You can leave out the 
-other' pottion of'Dr. BlUwrjea's epeech. ' 

Kr. IAlchNld Wavalral: 
"He said that. tliia Standing Finance Committee would perfOl'm tbree maiD f\1nr.t.icma. 

'In the first place. it "'ould !'Xamine all the papera relatina to the budget .. timates . . . .• 
A. regareJa the IM!cond function, he said: ' , 
'The "rond ,funt'tion will he thus. that, in the course of" the year we Ihall probably have 

~ place before the Houae demand. in exceu of the budget for the purpoae of luppleJllenta1'J' 
-vote .. .. . ' " , 

There remains a third function. I should like to be arranged that thp. Committee should ' 
'in the oourM! of the year deal with any schemes for fre.h expenditure wbich are put forward 
by tbe department.. (Not all.) '1 would limit thclIe to the major .chemes. acbem .. wbioh 
-will be sufficiently large to have any influence on the blldlEet . . . .' II 

Kr. Depat.v Presldent (Mr. Akhil Chandra Datta): The Honourable Mem-
ber's time is up. ' 

Mr. 'LllcIaaDd K.valral: I submit thst it was made clear to the HouBe even 
'then that all matterS were not t" be placed before the Committee, but only a 
it'w matters, at ·the sweet will of the Finance Member, would be placed before 
the Committee, and those functions have also been dragged down now. I sa,. 
-that the Rtanding Finance Committee cannot tnke the pla.ce of thill ad hoc 
committee that we are asking for. There should be an acl hoc committee to go 
into nIl t.hese mntters and it is very necessary. ' 

Then, Rir, the other dav .... 
Mr. Deputy Prelldent (Mr. Akhil ChRndra DattA.): The- Honourable Mem. 

ber's time is up. 
Jraulau Zalar All Dan (EIIRt Central Punjab: MuhRmmRdan): You must 

cut your throat according to t.he sharpness, of the razor. ' 
_1Ir. LIlchaDd lI'avalral: Alright, I cut my coat according to the length of 

the cloth. ' 
,Sir Vlthal 11'. OhaDdavarkar (Bombay Millowners' Association: Indian Com-

merce): I wholeheartedly suppprt the principle underlying this cut motion, but 
at the same time I would like to make my position clear. If I am supporting 
the principle underlying this motion I am not doing so because I want an 

~  into the wOl'king I)f the departments. I make no aspersions on 
the workmg of the departments. I would like to take this opportunity of 
placing before the Honourable .the Finance Member certain considerations whicJ: 
have come uppermost. in my mind while I was sitting here listening to the 
debate. 

You all remember what happened after the last war. Every Government, 
-every local Ruthority, whicJ.1 had great responsibilities, went on incurring V8st 
-expenditure with the result that. when the slump came in 1924·25 every Gov-
ernment, every local authority, the larger municipalities, had to appoint re-
trenchment committees and had to introduce drastic cuts in the expenditure. The 
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consequence WBS that a gl'eat deal of injustice was done to employeesBnd acti-
vities ,vhich were absolutely necessary -in the interests of -the nation had to be 
curtailed. I want, to avoid such a catastrophe now. My submission to the-
Honourable the Finance Member is this. I entirely agree that you cannot have-
a very close scrutiny when you are running a war, but at the same time I am 
sure he will agree with me. that it is all the 'more necessary that tIiere shoulct 
be some machinery fo," scrutinising expenditure. I do not approve of the idee. 
that the qualification of the members of the oommittee should be' membership-
of this Legislature. Government is entitled to, choose people who in its opinion-
.,.re likely to be vf great help to Government in scrutinising expenditure, but at 
the lOame time the appointment of such a committee is eminently desirable. 
Otherwise, what would happen after the war is over? If ther8 ~ no proper' 
scrutiny, there may be a great deal ,of expen!iiture, waste of money, and in, 
order to wipe that off Government may be called upon anli compelled to effect 
retrenchment of a very drastic nature which mlly upset the machinery of the-
administration. I do not agree with Sir Cowasjee J ehangir that this committee 
should be mainly concerned with the question of allocation of expenditure as, 

~  His }Iajesty's Government and Government of India. I agree thai; 
there is 8' danger in that. If this committee goes into the principle of a11006-
tiOIl!!, His Majesty's Government might try to t:eopen the whole settlement anlt 
we might be adversely affected; But I do not think there can be any objection 
to the setting up of a machinerv for scrutinising whether the allocations are' 
made according to the agreement betweell His Majesty's ,Government 'and the 
Government of India. When I was some years ago connected with a compara-
tively smull organisation with a budget running to 31 crores 0: year, I 'Y$S a 
member of the Finallce Committee of that organisation". We were just then, 
suffering from the aftermath of huge expenditure 'on development sch(lmes and 
we were ju.st trying to make out 8 workable scheme for introdijfing retrench-
ment on the basis of t.he very valuable report made by 'Sir M. ~  _ We-
found that 8. ,mere periodic committee of inquiry leads you nowhere Rnd being 
,-erymuch interested in that question-at that time I had lot of spa.t'e time amI 
I was reading literature on the general question of retrenchment-I came across-
8 eertain maxim which has stuck into my head all the time and that was that 
retrenchment to be elective must be continuous and not spasmodic. It is 
from this point of view I place my views before the ]'inance Member. I am 
not asking for an im-estigation into what, has happened. All that I I!ubmit is 
that the war hils gOlle on for four years and if ~  Finance Member accept!! the-
principle underlying this motion and then chooses his own machinery, I ~ 
not think any harm will be done. Some Members said-what a.bout the powerli 
of the committee? I am prepared to cQncede that the ultimate responsibility 
is with the Government of India. Such a committee cannot exercise any power 
except that of making recommendations. .It is possible that owing to war condi-
tions the ~  of ~  may not be able to place all items of -expendi-
ture before such a committee. In that case it is open to the Government t() 
say thut jn public interests the3 cannot place certain items of expenditure befortr 
this committee and -make a report. accordingly to the House. It is possible that, 
the Government of India may not be able to accept the recommendations of 
the committee. In that case, it is open to the Government of India to certify 
t.o that effect flnd make a report accordingly. I -do not think the acceptance 
of the principle underlying tpis motion will make the Government uncomfortable 
or obstruct the war effort in any way. It is frc:,m tbis point of view tbat l' 
Hlpport the principle underlying this cut motion, althou,gh I do not agree 
with the Honourable Members who have said that it should consist only of elect-
ed Members of the I,egislature. 

JIr.KUhammad Azha.r .All (Luclrnow and Fyzabad Divisions: Muhammadan 
Rural): There has been some difference of opinion about the name which should 
be given to this committee. Otherwise, I find that on ,the principle of scruti-
nising and finding out the defect of the budget there is no objection in this 
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-House. There· might be some kind of objection to the personnel of this com-
.mittee or about other thingy but about the principle of scrutinising I do not 
·thiilk that there is much difference in this House.. Our friend, Sir ~  E. James, 
.objects to the word 'scrl!tiny'. He says that it is tantamount to saying that 
til.,,!'\:, mus{; be retrenchment. That is not the real object of this motion. 
:1£ he is prepared to accept the principle of the motion, as suggested by the last . 
. speaker, we might add the word ~  Perhaps then he will have no 
-objection. You may call it a scrutinising committee or an estimate committee. 
By whichever name you call it, the principle remains that there ought to be 
some kind of scrutiny of the VElst expellditUl;e of t,he Government "not only OD 
wllr but· on other things. There is a Persian sa.ying.which says: 

"II aT l.:i umad imaraic tWU sdkht." 

It lIleans: whoever came he put up new building or begins to build accord-
.lng to his own taste. 'l'he ~  .built ~ ~  to their. own taste. 
·The Bnglish built. New Delhi accordmg to theIr own taste. So, 11\ the caslS 
with every member of the Goverumtmt of India who ?omes and takes ~  
-of the Department in his own hands. We find t-hat smce the new ~ 
Council came into being in 1942 the' Government ~  have been 
dir:tributed from one head to another. Departments have been passing from 
.hUlid to haed,' there have been reshuffiihgs. When a uew comer CODles, .he 
makes appointments according to his own liking. So, there are bound -~  be 
some sort of additions and subtractions. We find that the new Members make 
appointlllenb; acCt'rdiug to their own ~  It is impossible for one member 
~  the Government of India to differ from ~  when he wllnts to' expand 
.his own Department. 'l'hese two Ilre the mattery in respect of which we lllUld, 
;find out facts tIl1d the· necessity for expansions and their exigencies of the 
moment. We Imow und the House cannot deny that good government exists 
-only on the foundation of sound public ~  and constant scrutiny is the 
basis of sound finnnce. 1£ thltt is so, then why should there be any objectiou 
"i>n the part of the Government to accept this motion? If the only objection 
is that the members of this or the other Legislature should not be introduced 
into this  committee, then the scrutiny will not be considered to be a. scrutiny 
by the representatives of the public of India. If -foreigners are co-opted, ·it 
will not be called a committee of the House. It will be called a committee 
of the Government of Irl:dill. The Government ought to know that under . 
the Government of Indio. Act this House represents the. pubic of India in every 
-Bense and in all seuses. My friends have pointed out .that the expenditure 
has gone lip  from 80 croreR to 300 crores. This colossal sum requires that 
there should be some sort of scrutiny or ~  whether it is made under 
the aegis of the ~  Council alone or under the aegis of the two Houses 
of the present Legislature. It is for the Government to decide this .. What I 
submit is that the principle of the scrutiny hilS been established by speechtlA 
all over the House nnd if the Government do not accept this motion, then ~  
will be regarded that the Government do not really want that this amount should 
be checked. The difference Letween the Public Accounts Committee and the 
Standing Finance Committee has been poil1ted out by my friend, Mr. Neogy, 
ver'y elaborately. Whether the Government of India will accept this cut motion 
and give effect to it remains in their own hands but the fact remains that the 
budgetary s.vstem of the present. Government of India requires that there ought 
to be some sort of investigation lind some sort of scrutiny. With these remarks 
I support the motion. 

lIr .. Ananga lIohan Dam (SllTma Valley cum Shillong: Non-Muhammadan): 
'Sir, I support the motion moved by my friend, Sir Yamin Khan. ~ Resolu-
tion is S9 simple and reasonable that any Government ~  wants the confidence 
of the people should gladly accept it at oncE'. Sir: taxation is going up higher 
and higher, and we see that the net tax revenue for 1944-45 is 281 crores and 
odd whereas the total net tax revenue in 1938-89 was 68·6 croree. Sir, the 
people who pay so much for the conduct of the Government should be given 
.  . an opportunity to see to' it that no wastage is done. The Honour-
~ •.•. able the Finance Member has gone to tax the poor man's betelDut 



1060 LEGISLATIVE ASSEMBLY L 14TH MAR. ~ 

[Mr. AnaD,ga Mohan Dam.] 
in order to find out only 2 crores of rupees. If such a committee as is con-
templated under t,his cut motion had been formed to effect economy in the· 
expenditure before, they' would have found out five times' 2 crores of rupees· 
for strengthening the hands of Honourable the Finance Member. 80, Sir, it is. 
quite reasonable and· proper for the Government of India to set up 0. com-
mittee as demanded by my friends opposite to scrutinise the expenditure of the' 
Government of India and to suggest where economy could be effected. I do not.. 
want to go into the technicalities which have been indulged in by iny friends,. 
Sir Cowasjee Jehangir and Sir Frederick James. The scope of the committee 
is a very limited one and by appointing it the Government· can at once have 
the confidence of thtl people from whom they want taxation every year. I do· 
not want to go into the details of the Honountble the Finance Member's speech-
but there are so many crore.sof rupees which can easily be Jound by reducing: 
the expeniiture in the Supply Department; the J<'ood Depanment and several 
~  Departments referred to by my Honourable friends before me. With. 

these few words I support the cut motion moved by my friend Sir Muhainmait 
Yamin Khan. 

JIr. ,Jamnadu J[. )(lhta: 8ir, I.rise to support this cut motion because. 
it is a motion on merits., it is not a political stunt-mongering. I wi.sh that. 
Government will readily accept it; it is necessary.. Yesterday the Honourable-
Sir. Hamaswami ~  very rightly said that part of the ~  in thi. 
House is due to the ~  of our hopes and' our views. It is for Gov-
ernment eveIT under this Act of 1935 and 1919 to de whatever they can do. 
within the constitution which will not lead to frustration. Any attempt OQ. 

their part to become obstjymte leads to more frustration and more irresponsi-
bility. When I know that 1 haYe nothing to do here except to shout . . '. 

"1'he Honourable Sir ,Jeremy ltaIIman: You shout. 
< Mr. lamud •• K. x.i.: And when I know that my shoot will foIl on. 
deaf ears, I tend to become irresponsible and to shout louder. But if Govern-
ment does not put lead into their ears-the Honourable the Finance Member's-
ears have got absolute lead inside,-things would be different. No sound of 

• reason, no uppeal of justice, no cry of distress from 400 millions of people, eVtlr' 
reaches that leud-Illden ear. Therefore, you find ilTesponsibility. Even if under 
this Act you had taken care to listen to the voice of Ieason; you would nolo 
have, like Cromwell, been thrown to the winds in )"our old age. 

Sir Oowujee "ehang1r: I think the Honourable Member is referring tu. 
Oardi)lo1 ,Wolse.y. . , 

Mr. ,JamDada. K. :KehtAt Thanks for your correction. It was the Cardinal, 
he was addressing Cromwell. Oh, Cromwell, Oh, Cromwell, etc. So, if you. 
had served the people of Indin more than_ the others, you would not hav&. 
been thrown to the winds of censure motions a2 you have been. Therefore. 
I request in all humility that this motion can legitimately be accepted by a Gov-
eminent which is conscious of its strep.gth; it has ~  to fear and it has-
everything to gain by the scrutiny which is made of its 'expenditure. . 

. The Illain argument is that there ought to be economy. Is it suggested. 
that there should be no economy? But do you know that there is some .kina 
of penny-wise and pound-foolish economy? I find economy practised in a way 
whk II will surprise you. The boy who comes to delivtlr the Assembly paper&:, 
and cards to me brings a· pencil with him to sign my name. One day I saw 
that the poor fellow was unwilling to show me th0 pencil. 1 took it from him. 
and found that it W8S this small bit of II pencil. This is the economy. I have-
kept it in my ~  against this motion. I gave him a full pencil in return 
for this nnd GovemmeRt owe me three-fourths of its price. Next day that 
whole pencil was taken from .him and another sman piece given. Let this. 
small piece of a pencil remain in the Museum of Antiquity or of Modernity,. 
whichever you like as a sample of the retrenchment methods of the Government. 
It is not worth one anna; it is worth a thousand nlpees. I W111 ever keep it us. 
a ~  from a chaprnssi of the Assemblv whom the- Government of India. 

. gave, this pencil 8S a measure of economy. . , 
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But when you come to examine the bigger things, as we say in Bombay, 

the doors are kept open and the chinks .are closed. This is the chink that you 
close and the doors are open by which God knows what waste is going on. 
Apllrl from the increase of other expenditure of the pre-war years, the &rmy 
expenditure ·has gone up from 36 crores to 276 crores. If you watch the pro-
gress of the rate, it is increasing year after year ulmost by ~  pro-
gression. I do think that this House, whatever little opportunitIes it may have, 
must feel a sense of responsibility to the tax-payer on whose behalf we rightly 
olaim to speak that this expenditure is necessary and can be justified. 1 know 
the difficulty of pursuing expenditure. I know that we will find it extraordinarily 
d,iflicult to. test whether a ~ expenditure was necessary or not. Tae 
Honourable the Finance Member tried to induce my Honourable friend, M;r. 
Neogy, to pursue his inquiry into the ml.mition factory, ~  Mr. Neogy refused 
to be trapped. I am willing to be trapped. If Mr. Neogy had agreed he would 

., have stated that it is extraordinarily -difficult. to test, but still there is such u 
thing as a publio scrutiny. And I may tell my Honourable friend, the Finance 
~  that what with lease-lend and what with reciprocal aid and· wi}at with 

orainary expenditure and tlte effect of rise in prices, aud the cost of what Ilre 
called war measures,-all these.. 1 can assure him, are a perfect maze 

"to follow. His speeches, yellr after year, do not show any consistent line on 
which I can test his figures. This 'year he has' given up the attempt himself 

, ana he has accepted the Commander-in-Cmel's authority as the final.word. -It 
seems clear ~ he himself is unable to follow. I have a very high regard for 
the Commander-in-Chief, and I hope he has a high regard for this House and 
for the taxpayer. Then for the last two years. we have got the additional 
figure, "the capital expenditure", which is very nearly approaching the ~  
revenue expenditure. Is that not Il.. pioture which should at least put us on our 
gUard? I do not characterise any expenditure a& absolutely unnecessary. nor do 
I S8Y that the Departments are full of corruption; although I do· not say ~ 
things, yet a responsible Government would not hesitate to accept fears and· 
inisgivings voiced in the House. I may agree that the Honourable Members 
oithe House being non-technical sOlUe outside assistance may be necessllry. I 
do not mind if some technical experts are associated, but we who sit here from 
day to day have got 8 grip which even experts wiD not have .. The people who 

~  the fortunes of their country in tht! matter of taxation from day to day, 
tbey have in &pite of their being laymen got a grip on the public pulse on the· 
one hand and on the public purse on the other and they are rightly qualified 
to judge of the wilidom or otherwise of any expenditure. I am quite clear that. 
if the scope of the committee was as wide as I thillkit should be, such questions 
can be gone into as toO why the price rose so suddenly and steeply, whether the 
Government ~ not set the hall rolling by paying fancy prices tIo contractors 
and even to ~  these things can legitimately come under review 
and t;he Government will lose nothing,· if they are right, they will be strengthened 
by the result of this scrutiny; if they are. wrong they will get an opportunity to 
improve and everybody will be sat.isfied that the ~  mone.v was being 

~ used. Sir, as this is not a political cut motion, but a pure motion 
on merIt •. the Government should have no hesitation in accepting ,the same. 

Sir Stid :aua .Alt:Sir, I rise to say a few words on the merits (.f this 
moHl)n which is before the House. The chief merit of the motion, if I nla1 
88y !!IO, ~  thnt it does not seek to tre.ad on anyoody's f.oes. It does not affeot 
any body's rights in this country. 

1Irr. T. T. ErlsImamachari (Tanjore cum Trichinopoly: NOll-l\Iuhllluinlldnn 
Rural): A large assumption. How do you know that? 
. ~  Syed Bua AU: I verY.Pluch hope so. That is all I can say. Along with 

that, J would very briefly invite' the nttention of this lIouHe to whut took 
place during lind after the last war. We know that in the years 1914-]918, 
though for a part of the time a very vigilant Finance Minister TrE;sided over 
his Department, vet the finances of the country ·unfortunately were not very 
carefully looked lifter. We also know 8S to what share af the burden fell on 
the flhouiders of India in connection with the Mesopatslllilln campaign. That 



IOU LB01SLATIVE ASSEMBLY ~  MAR. 1944 
[Sir Syed jtazu. Ali.]-

campaign became a perfe-ct riddle and our finances were so heavily illvolved 
that 0.11 Indiall who was an expert in financial matters had' to ~ through the 
whole l1c<:ounts which had to be settled somehow or other. Possibly some of 
the Hc.nourable Members of this House perhaps know as to hoW the fiJ1al 
settleUleni between England and India was arrived at. 'fhere WIIS a ~  at 
the time and there is a feeling among a section of the people, I IT.ean those 
wh·) took an interest in that affair, even now t,hat the settlement finally 
proveu detrimental to the interests of India. The result of. all these muddles 
waR that- II very strong Committee presided over by Lord Inchcape und known 
as _ ~ Inehcape Committee was appointed. It took It io.irly long time to go 
through th<' whole question and it produced U very druBti'J report. Indeed 
that, as HClIourable Members would remember, was after the wur. ,Now, Sir, 
I put it to .the Honourable the }<'inance Member and 'the' Government of India 
what do they propose to do this time. Do they propose t,o icapl It lesson from 
whet hapl'eued in the years 1914-1918 or sleep over 'this affair till the ,var is 
over und tier. leave it to the Government of India and the Britieh authorities 
in England to take drastic steps and reduce our normal pt:e-wllr expenditure by 
about 30 to 40 per cent? 1 am sure n'obody desires to follow that course . 
.... f that is so, I am quite sure aud,!I have no doubt in my mind that it is up 
tn the Government of India to- look into tills matter aud not allow matters to 
:irtft illto n hopeless cond,ition. 

Ai; hus becn mcntioned there are' two different Committees appointed by 
this House that look into the financial affairs. ''l'ne firf:lt is the Standing 
Finanee (\mllnittee al}d the second is t,he Public Accounts Committee. Now, 
Sir. ni<3 Sttmding Finance Committee, though charged· with very important 
function!' has hardly any time to go into the Budget side, the debit Rnd the 
~~  side of aur Budget ill a normal year. Now, Sir, our Budget figures have 
mounted to colossal figures. It would not be right to expect 
the Finance Committee, which apart from other things has w!ry little real 
power, to be charged with this additional burden. The other Committee is 
the J>ublic Accounts Committee. That Committee, as one of the Honourable 
l\lembers poihted out, performs only post mortem eXllmination, which is ,useful 
in certnin ways, but it is power:ess to influence or settle broad policy of . t.he 
Government. of India. If the Govenunent of India is really nnxious not to let 
India'R expenditure go up unnecessarily, the' only means by which the objecii 
cOIllc1 be nehieved is to appoint a committeI!' on the linos proposed in the cut 
motion. before the Rouse. Sir, the appointment of this committee' would be a 
very useful thing and would benefit every section of the (lommunity not 
exeluding even the Government of IndIa itseH. 

'fhe impression is, and all newspapers readers know as to how a. very large 
number of posts has been added in every Depnrtme;nt aud the general belief is 

. that in some of the Departments about 25 per' cent. of'men have not got sum-
eient work even though, durJng these day"! of war, no enthusiastic employee 
CJf the Gnvernment of India is supposed to return home before &even 0 'clock 
in the €vening. What they do from ten o'clock in the' morning till four o'clock 
in the afternoon is a mystery. There is always sufficient work In the evening 
80 far [,E the general impression goes. But if there is not' ~  work in 
the morning how do they engage themselves from 10 A.M •. to 4 l,;rd:.? 'lhe point 
really .it! thi&. It may be that this general ~  is not wholly. and 
entirely cOrrect; it may be that it is exaggerated, but in the absence of facts 
And figures it is not open to the Government of India to sa.y that the D<;tion 
that generally prevails on this subject is exaggerated. As I said, the recom-
mendation contained in the motion is so reasonable that one hardly realises on 
what ground ~  eRn possibly be open to the Government of India to oppose a 
motion of this character,-Government which is always shouting for co-

'opJration from the Benches whieh face them in this Houc;e_ Here is 1\ &incere 
rwd genui11e after of co-operation with Govemment,-witbin limits of course,-
and an olive branch is -held out to the Government of IndiR. Let us see if 
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tht,y ~ now prepared to go half-way and come to terms with those whose 
.co-operation they say ~ are always so solicitous to seek. 
Sir, I SUppOl:t the' motion, . 
Mr. Saml Vancatachelam Ohatty (MadraR: Indian Commerce): Sir, I feel 

tIO ht'i:'itaticin whatsoever in supporting this motion. In fact I cannot imagine 
bO\v IlDV reasonable man can possibly have any objection to accepting a. 
motion 'of this sort unless he feels that there is ~  very much rotten 
in the Stute of Denm[lrk to be concealed from the scrutiniilinri eyes of the 
.:NIf'l1Ibers of this Legis:ature. The Honourable the' Finon.Je Member who' is 
very I1wticulous ubout the llll})lner in which our money is being Bpent, Laving 

~  to the difficulties of ~  thesli ~ ~ from the poor tuxpayers of 
,this !'U!1!lt!'y, ought to welcollle Q step of tllJS lund, unless Le lelt that the 
Illernuers of the committee who wou.;d be blected by this Le,gislative' Assembly 
woul,l be iul' too critical [llId fur too fuult-finding. I do not think anybody 8S 
H member of the committee is going to be so unreasonable as to find fault with 
tilt) uctuulpolicy of allocution of llli:itary ~  ~  India uud the 
United Nution:;. So fnr us the work of thiS committee IS concerned, the 
terms of rderence ure quite dear. ,There need be no fear whatsoever in regard 
to the posl'iilJ.ility of members of the committ.ee entrenching upon the close and 
sacret ~  of allocation of expenditure in regard to the defence s('rvices. 
So, the feurs that might huve been elltertained by my Honourable friend, Sir 
Nurnvan Chandllvarlmr, are, I think, based upon an illusion; and r unaerstand 
thp.t 'so fOl' as the parties here lire concerned they are in hvour of this motion" 
-excepting ~ members of the European Group who ::leern to base Lheir case 
on the gr0und that because when they moved for all estimates commit.tee with 
rcg'li'fl to w(u expenditure or the Finance Department thGl ('ther parties 
Qbjected, thfl'efore they will now turn round ann object to this Illotion. I am 
l'uthcr surpri8tld that that was the kind of reason that wail advanced by my 
Honourable friend, Sir. Frederick J urnes. Our war expenditure is mounting up 
fur too high; it is goiug up in astronOlIllcal proportions; and it is ll'.(·(;i!sllry for 
us Lo know how these moneys are being t:!pent and in what wl1ys it is possible 
to suggt.;st ways of retrenchment. and cutting down expenditure. I am Sill'S 
the l;nowledge and advice of Member8 of this House would be of great 

~  to the Finance Member in ~  down expenditure and probab1y 
in exposing, some of the sources by which corruption hlbS (lorn,S in.-I l ill sure 
it is not the case of the Finance Member that there lIre no items d wasteful 
~ ~ lind no chances of corruption: On the, ~  hnnd he mU$t be 
ftrliy ~ Of. the possibilities of corruption and of wasteful expenditure during 
these hectIC tunes of war. And after all the formation of the committee need 
not be fearf'd by the Finance Member because it is not going to affe0t what 
bas already been spent. It will only show how badly and wtlsttliully the money 
has ,beeu spent and how this bad Ilnd wasteful expenditure can I,e avoided and 
to keep 011 a concurrent a'udit, as it Were. In such a {'ase it is a r'Jatter-of 
burprise that Government should take up any attitude other than that of 
~  and supporting this motion. Moreover, as has been very 1.ertineDtly 
pomted 'out by my Honourable friend, :'ofr. Jamnndas Mehta, it is one of th3 
('h8l'lces . by ~  the ~  Council, though, it might not be l'eFpOJ:sible to 
tho ~  Assembly, J;nlght at ~ ~ be ~  It does not, ~  any 
of thmr fundamental theones of adminIstratIOn or of rule or of Indianisation 
or ~  of such more important problems. It only deals with the n.:mner in 
WhICh ~ moneys that ~  allocated for the war nre being spent. I see 
'l,bsoluItJy no ground ~ whICh any reasonable Mem.ber of the Assembly or 01 
Government ~  pOSSibly take objection to a proposal of this kind.<' Sir, I 
support the motion. ' 

lI[r. S. C. Ohatterl1 (Nominated Non-Official): Sir, I rise to oppose the 
8pp )intment of this committee' because I doubt whether this ,committee would 
lIerve any useful purpose, I am not convinced b.y the speeches that I have 
heard from the Mover and his supporters that, it will serve lIny llseful purpose. 
I, however, wish to oppose this motion for another special reason. This 
motion seeks to make an invidious distinction between tlie elected Members of 
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_ this HOllSt! and the nominated non-official Members. Sir, I have myself been 
an ~  Member of the Legislature in my own province; and but for the fact. 
tha't the Government of the time ill that ,provillue thought h} their wisdom,. 
unwisely to my mind, thut they would. be .. erving thtl interests of the country 
bz-at by quitting office, I should not have _ been here at all. Since, however, 1 

~ tp be ~  .. .  . _ 
)C; auhammM Ashar .All: Bad luck. 
Mr. S. O. Ohat\erjl: .  .  .  I should like to point out to Members sitting: 

opposite thllt I am here as the representative and the solitary representative. 
noT.tl.illutud though I might be, of seven-and-a-quarter million nationals of thi., 
country. {Interruptions.) 

~  ~ ~ Kember: Who are they? 
":r. S. O. ~  Sir, the Mover of this motion yestei'duy while speaking: 

on allolhec cut ~  made certain observlltions, und the Io;pecial reason for 
whieb 1 hO"e, stood up to speak is to enter a protest againilt those observasions. 
Incidentally, Sir, I might infonn Members of the House, who may not b& 
.ware of the fact, thut the disgruntled Knight from Meenlt seems to 'have-
lorgulIcl1 hit3 own ~  .  .  .  . ' 
.u Jioiiourable *embei: How is it? Order, order. 
Mr. S. O. ,OhatterSl: .  .  . as he has served his probation aa a diligent 

'chaprussi' not only in this House but in the otijler House of the Legislature 
~  , 

, .:" .. (At ~  stage there were many interruptions.) 
.In: ~  _ember:, Yqu are mistaken. , 
Sir .IIu1i&1imi&d ~ Daa: On a point of explanation, Sir. ~ 

tiona.) He should withclruwhis silly remarks; he should withdraw his apsurd 
~  !.t, ~ ~  ~  ~  1: voted ngllfnst the Government 'several times. , 
ai. S. O. Oh&tterjl: SIr, I hnve very ,great respect for the Deputy ~ ~ 

C?l lhe'Muslim Lengue Party. Also, I do HOt for a motmmt question the-
&tate"lmaos,hip and even the patriotism of the great Leader of 'the Muslim: 
I.eto.gne ~  and the great Lender of the Mussalmans of India. I have not 
'ad thp pleasure of hearing him in this Houl!!e', but I hnve heard him on 
various ~  ~  

JIl. Depdty Ptuident (Mr. Akhil Chandra ~  Order, order. 
,(Mr. S. C. Chatterji was standing in his ~  

~ d,'\wn please .. , You should be just to the point. 
ti Konoura'6l:e ,]lember: He is a, nominated Member. 
iii; S. O. Oli&tterlL: Sir, I was ~ to the invidious distinction thai 

inA ~ motion draws between the' two types of l\lembers of this House. All 
the M'emben; have' equal privileges ..... . 
Kr. napa" PI'eI1dent (Mr. Akhil Chandra DaUa): You ~ lIaid thai, 

already; you need not repeat thut again. , 
Mr. s. O.OhatterJl: I would add thnt the Honourable the Mover of this. 

lDotion owes it to me and to some Members of this House who represent in, 
this House int,erests which are not represented by e!ected -Members-I mean,. 
for example, Members represeilting the Scheduled Castes. \ 
Byed Ghulam Bhlk lIairang (EaRt Punjnb: Muhammadan): Dr. Ambedkar 

ia there. , 
Xr. S. O. Ohatterjl: J think the Mover of this motion,--who I understand' 

has han much longer parliamentary, experience than I have so far IJad,-.if he 
haH uny !lense of de'('enc:v, I hope he 'will make amends for the uncalled-for 
obsl'n'ation!'. thnt he made vesterdnv. '  • 
Sir Muhammad Yamin lthan: ~  hove justified that yOU deserve more than 

that. -

Sardar K.ngal SlDgh: Has he spoken for the Government; is this the 
GovfrnmfTiI ~ of view? 
Mr. Deputy President (Mr. Akhil Chandra Datta): Sir Henry Richardson. 

, A:D Honourable ~  Another nominftted Member! 
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Sir Jrenry:B.lch&rdsoD. (Nominated Non-Official): Yes, I am a. llominatedl 
Member anil to some extent I sympathize and agree with my Hooourable· 
friend wl·o spoke just now. 

Since 'Sir }'rederick James, my colleague, spoke on this motion this morning' 
and explained tlre position of my Group, several speakers have mentioned.:. 
certain remarks which I made relating to this question ill my &peeoh during 
the General Budget discussion. 1 'fhey huve' suggested that the terms men-
tioLed in the cut motion in fact provide the machinery lor my proposals. I 
thll,k Mr. Neogy made that statement. As a matter of fact, Sir, they do:, 
notbiwr of the sort (Interruptions.) and just, 8S Sir Muhammad Yamin Khan. 
Bome years ago found another machine unsuitable· at that time Rud voted. 
8gctirll.t it, so do we today consider that his machine is ~  at this.; 
tDD1e. . 
.aw,bnda Jluhammad Uaquat .AU J[ha.n: What is your machine? 
. J.iir KelllJ :B.1chardloD: My suggestion was for a more (:ontinuous, purpose-

ful, indcIJfllldent and expert check on waste of all kinds and obsolescence.· 
particularly in respect of ~  projeets and Departments of Government which. 
are purely war time creations. I ask, can a committee of this House pos·-
I'!ibly Cllrry ~ the onerous and exacting task which ~  words imply? Would: 
Sir Muhnmmad Yamin Khan be prepared to sit oontmuously ....• 
Sir Ji:uhammad Yamln Khan: ~  certainly;. if I nceept membership L 

will. d·J so, . 
Sll Beilry :B.1chardloli: A-nd other members? 
Sir lI.uhammad YamlD Dan: If they accept membership, they will also do-

that.. 
air Heary BlclWdloD: I doubt it, Sir. Would this HoUse be able to' 

provide all the experts which would be neeasyary to cover the vast field of ~ 

bme expenditure in which the Government is now involved? , 
Mr. ¥uhJJDIDad.Kauman: Gov.ernment will provide 'experts. 
Sir aeDrJ BlchardIoa: You lIyk for a committee of this House. A commit-· 

tee of Oil"; HomlC would lose itse:i in the intricacie'S of Govertllnent finance, ~ 

it 1 were n dishonest Finance . Member, I would accept this propollal knowing' 
'llll 'well thut it would be quite allsy to lelld thnt committee up the garden 
~  .. ~  Honourable Members are deceiving themselves when' 
thtoy t.hiuk that the OlJjt:l:ts they have in view could be Rchieved by the mean .. -
they suggest. We are IIwllre of existing means of check and we lmow.that they" 
do not provide the Horutioll which is sought. I refer to. those post 1I'lortern 

~ which we have heard so much of and other ~  But \\e are· 
als(, IIWUl't! of cheeks which the' Finance Member himself has instituted ~ the-

~ big war time spending Departments and many of us have It.aSOIl to. 
know thni the strictness of those controls huve" often heE!,J1,.. so severe· as to hold 
up owl irupede the war effort. Some of those Financial Advisers tJ,at have· 
beoll put into the positions of responsibiUty, especially in the enrly <lays when 
their t!Glltrol was very much stricter thau it if! today, . uctuully c:.id involve' 
work being done over and .over again because of the control that 'wa9 exercised 
at that time. -But we are approaching the time when ~  of these Depart-· 
ments are declining in their activities. One example I will quote is the Civil 
Defent'e Department. Whn t is happening to the very lurge staR of that. 
Depllrtment? What is happening to the fltores? What is happening to the 
equipment? Now the scope of nn enquiry into this one subject alone would-' 
probr.bly nec-cssitate touring in the provinces, and enquiries (·overing B very 
large area. A Committee of this House could not posilibly undertake all that 
would he necessary for a thorol1gh-going investigation which nlone ('1111 hope 
to Ilchieve check on vnst wastes and the disposal of imrpll1ses to avoid obsole-
scem'e. WE' still think thflt lin Estimates Commit.tee on the lines suggested" 
SODle YNtrs ago might 'be found to provide assistance hut Iluturlllly I agree wit·h 
whnt Sir. Vit.hal Chnndavarkar !laid just now that nltimately Government" 

~  must decide on the best means of achieving whn.t this House ha .. : 
in mind, nnd I am sure Government must agree to do so in principle'. 
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Sir, waste under the guioe of wllr is one' of the easiest forma of s8nctiOh 

'00 unlimited expenditure. It is to stop this that the House considers Gov-
ernment should try and formulate some form of continuous Rnd exg.ert check 
'Such· as I have suggested. . 

(For 0. while no Honourable Mp.mber stood up. Then the Honourable Sir 
Jeremy RRisman rose in his seat but ga.ve way to Mr. ~  M. Joshi.) 

lIr. K. lI • .Toshi: I will speak after you. . \ 
JIr. Deputy Prestd.ent (Mr. Akhil Chandra Datta): Someone must get up. 
Kawabzada Muhammad Liaquat Ali Khan:· Sir, as nobody is geiiting 

'\tP to speak I proposetbat you now put the' motion to the vote, 
De ~ Sir .Teremy ltaisman: I have always understood that in 

dealing with It out motion, Government haR the right to hear what the HOUiJe 
11as to sny and then reply before the motion was put to the,.division. I hav6 
'Dever underRtood thRt tne Government Member was ~  to speak at an 
-early stage ina motion of this kind when there would he other speakers., 

, Well. I do not know what ot.her spenl{ers propose to f:pefllt 'sfter ine but 
iJ: cRn <INtI with the debate aR it has proceeded up till now. 

I nlust suy that I have listelled with the closest uttention to nIl the 
.speakers toda:\' because I wus very unxious to find out exactly pltat they had 
in mmd. 1 wanted to know in some detail, whut was their concrete and 
precille conception of whHt should be done, what kind of Committee they would 
like alld how that Committee should operate. I must admit that I found it 

'Very difficult indeed to fill in the picture. I was not merely being ironical 
when I asJ,ed my Honourable friend, Mr. Neogy, fo 'go on when he was 
wggestir,g-supposing Sir Muhammad Yamin Khan went to a ).llmitions 
factory: the1l he went off at tI tangent and he said they would_ shoot him, In 
my desird to hear what exactly was contemplated, I offered to guarantee 
that my Honou/able· friend, Sir Yamin Khnn. would he admitt.ed Ilnd welcomed " 
and I did honestly want to lmow exactly what the Honourahle Member had 

111 mind, what uReful form of inspection or scrutiny could be- el1rried out by 
HOllouruhle Members of this Houser even if ~  IJOf>sible lind convenient 
tor thf·JIj to roam freely over the .. whoJe field. 

~ first difficulty, as the Honollrable the Mover himself realised is that 
we hllve two Committees of the House who already deal with finance. There 
is the Standing Finance Committee nnd ~ is the Public Accounts ~ 
tf'e. But" he said the Public Accounts CommIttee makes t\ post mortem mvesi;J-
gation, and so apparently that was not what he had in mind, D.lthough many 
"Subsequcnt speakers have suggested that the function of this Committee should 
;be to conduct, at any rate, retro!;pective investigations into whnt WIlS hnppen-
"jng. But it was not quite clear how if a Committee did ~  its fUllction 
...:ould be distinguishea from thnt of the Public Accounts Oommittee. 

'1'hf'n of course there is the Standing Finance Committee, which is intended-
1.0l>e prol'pective, so to speak, rather thtiD retrospective and there his diffi-
(:ulty was thut the Standing Finance Committee apparelltly is 60 busy that 
it d')es not. have time to give sufficient attention to the material. whi"h is 
plac:ed before it. 

Sir Muhammad. Yamin Khan: You do not allow them suffieient time. 
The Bonourable Sl.r .T&remy Ralsman: That is because I try to arrange the 

meetings during the Sessions and do not call them up at other times? 
Sir Muhammad Yamin Khan: That is wrong. 
Tile Honourable Sir .Teremy 1l.aisman: That is the objection. 
Do I \lnderstand from my Honourable friend that if the Standing Finance 

CommittH· had more time to cnrrY,out its ~ that that would largely 
:nieo'lt bis ohjections? I believe' ~  I 

Sir lIIuhammad Yamin "Khan: That would have been better than it is now, 
but it would not serve the present object. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re'Bumed 
the Chair.] 
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The Honourable Sir .Jeremy Kalamu: Well, I shall come back in a little, 

while to tbe question of these two Committees. I feel that seve1'81 points have· 
been raised it! the course of" the debate which call for' some reply from me-
before I come. back to the 3l,tual problem which is, presented to rne by a-
motion of this ldnd. I want pariicularly to deal with some of the remarks 
made by Sardar Mangnl Singh, because he seemed to sllspe:!t that I was; 
d(>libm'l\tely keeping certain information from him. It is true that when I 
replkd to the general debate on the Budget the other !lay, there. were many 
points which I found it impossible to cover although I lllld material before 
me nn,l had intended to reply to them; and the questions which he alSked were· 
amon"!;! those points. !Ie wished ~  ~  ~ fllr ns I remeI?ber, ~  ,,:ere the 
figures ofwur expendltute by HIs Ma)esty s Government m IndIa durmg the· 
ywr sUhl'e<]\Hmt to 1942-ffi43 ~ ~  in ~  up to and including that the· 
hgur\> hm: bE·en regularly mentioned in the Budget '3peeeh. Well, in order' 
1.0 disr.lbllse him that there is any attempt of suppression of illctS, I will give 
him tIle figures whi.eh I had before me at that time .. hut <:ould not bring in 
to my reply. .  .  _ 

. ThE:. tlstilIJuted figure for the year 1943-44 was Bs. 1:J85'2 ('rores as compared: 
with u total Indian expenditure of Rs. 300·9 crores. • 
TI}e estill!uted figure for the year 1044-45 is· Rs. 443 ('rores as cOmIJlirecl. 

with the Indiun estimated expendit\lre of Rs. 301·2 'lrOl'es. I have brought 
those figurelO in nierely .  .  .  .  . • .. 
Sardar Mania! Singh: These are the estimates. What is the actual. 

expenditure? 
'.the Honourable Sir Jeremy Balaman: I am talking of the year 1948-44: 

which hll10t yet completed and for which accounts have not yet teen made· 
up; Ilnd I am tulking of ' the year 1944-45 which has not begun, and therefore 
1 C·Ut only give him estimutes. That is one of the reasons why I did not: 
meution I.he figures. I cannot give actual. figures. 'rhe figures for previous. 
yel..rs whieh I have mentioued before were actual figures. 
Now, Sir, I do not think this is a suitable occasion {or me to .go again CWbl"" 

the qUf:'fltioll of the troops for which India has paid or the forces fer which. 
India is liaLle lnid. the question of the interpretation of the financial settle-
ment, becnusE: I have already spolten on that subject and I 'dare 81\y I may 
have to spe·u), on it again. I do not think it is directly relevant to this. 
lIal'ticulllr motion. But I must deal with Sir Cowasjee,' Jehangir's point. 
Dt'ca\H!e he has made it more than once and I am !l.fraid that I ~  still 
fai!ed to enable him to appreciate t,he difficulty in his suggestion. Sir Qowasjee 
Jehangir appears to me to ~ entirely a different :!onception' of the Com-
mittee that WHS l'e<l)lired from almost anyone elst:, an example of how various 
speakers have agreed in supporting the motion with ·different ideas about the-
Objf'ct which is envisaged. Sir Cowasjee Jehangir wants a Committee not 
confimid to Members of this House to scr,utinise, so to say, the working of 
the financial settlement and the actual allocation of expenditure under the-
financie.l settlement between India and Britain. Now, what I have tIied to· 
poil.t out to him in the past is this. The primary allocation ot (Iharges between 
India and Britain is clone by what I may call the Indian machinery i.e., the 
mllchinery of the Indian Finance Department. It is uudited by the Indian 
Audit Department under the Auditor General and no separate -British machin-
{;ry either allocates or audits allocation. The' primary IICcounts· are prepared· 
in Iudil\ and they are audited in India and the results of thnt nlloClltion and· 
that audit nre placed hefore the Public Accounts· Committee of this House. 
Now, even the Auditor General of India. hns been delegated, !11! it were, cert.ain 
function on behnlf of the Auditor General of ~  at any rate, the Auditor 
• General of 'Erigland accepts the position that when the audit has been earned-
out· in India, it is unnecessary for him to ask any independent machinery 
again t{) go through it, so that the same-ac{'ounts which are rresented to the 
Public Accounts Committee of this House are duly .presenfed to the Public 
Ac .. ollnts ~  of ~  Now the poSition is that this House· 
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through it£. Committee -should receive satisfactlon and the Pa;liamcllt ~  
:its Committee should receive satisfaction .. .• 

.AD Honourable Kember: That is done only during war years. 
4fhe BonouralD Sir" .Jeremy RalIman: I aIll explaining the teg-ular· positioo 

- ~  the settlement. If for any -reason yo'u wish to distm'b that constitutional 
-lOachinery. if you say "18m not entirely satisfied" (and I d.J 1I0t lenow on 
"what grounds, but you seem to imply that it is impossible to entrust 
·this'tar,k to Public Accounts Committee of this House- which has the l'apllcity 
-to deal adequlltely with this question), whutever .V0lll' grounds Ilwy be. but you 
.·say "J 11.111 not satisfied with the position, ahd I want ~  other Committee 

. -to go into this matter", then you depart entirely from the constitutio.n'al 
.. position. What is there to prevent the British side to say "W6' want some 
o()ther Committee to go into this mutter. We notice that in every yellr our 
.expenditure on war in India is - the lion '.s share. Prima jm;ie these ~ 
-;tions are made primurily by the other side, by the Government of Illditl, and 
''While We are no_t satisfied we would like t() have our own independent ma.chi-
:nery und our own enquiry committee to go into the mutter". Y'>u get into a 
f.08ition, in fact, of mutuul lack ot trust and so on, Ilnd the whole thing is 
iliable to be churned up again. In fact there is no practical solution. After 
all you huve to satisfy two constitutional bodies: two sl'l'urote constitutioDs 
have to be satisfied' ill respect of this expenditure liS you go .on, so to speak, 
:tc divide the. cake between -be two. That 'is the difficulty which I bave 

. ~  to explain to Sir Cowasjee Jehangir. It may be, he may huve B feeling 
,that he would like to have somebody e:se to go into the lI'utter furthe!", but 
"fnere, it seem£. to me, that is not possible. I do not admit for II. moment that 
·.there is (I,D)thing whatever that could not be subjected to the serutiny of any 
-number of ComJl.littee8. But I think it is not desirable at the Jlresent moment 
-tlsreciftlIy when there is an- official machinery which exercises an objective and 
dispal'sionatc judgment and which is audited by the Aupitor General who is 
;in this regard in exactly the same position BS a higher judicial authority. 
W)tahIVer is presented to him, he does not pass his decisic,ns thereon either 

·to the advantage of India or to the advantage of Brituin. He suys A'What 
-was your settlement, what did you say and what did you agree to? According 
·to what YOIl' agree to, this falls to your _share ". In cllse one party tried to 
..argue, is that going to ,get us any further? That is u judicial rroeedure whicb 
.s.hould ~ adopted by 8 more or less impartial authority. 

(In the question of allocation of the defence expenditure, I (·annot -see how 
:11 ~  of this kind could enter the' fie'ld. On the question of ('(lntrol 
jt lllay' Le argued that there is a good <leul of defence expenditure which you 
Jlavc to control. This defence expenditure is incurred by u number of fIlili-
-tary authorities, Commanders in the field and various types of military 
.au'thorities . 

. ~ Bonourable Kember: What about the military engineering service, and 
-the" con'iraC'ts? 

.The ~  JIll .Jeremy RalIman;. Yel$, I quite ugl'ae that in regard 
to t\1at it ill ~ I do not say prospectively or concurrently. If the audit 

,operates, it is possible for 0. Committee to 'examine . what was done, and 
_a,ctually; of course, that is done by the Public Accounts Committee. 

An Honourable .Kember: Thllt is a post mortem exuminntion. 
The .HonOUlab1eSIl .Jeremy Ra1sman: My Honourable friend himself was 

·8 memeer of the Military Accounts Committee which cross-examined the 
:Engineer-in-Chief in re'gard to the military constructions Ilnd ~  My 
Honourable friend snys that is a p08t. mortem examination. What exactly is 

·the alternative? The military works in which I myself was closely ~  
,('oncemed the construction, for instance, of 0. number of air·fields and various 
,otnt!r work". The trouble wall that most of those works were exe(mted in a' 

4p.x. great hurry and under· stress of urgent military necessity. What 
exactly-and I ask this in all seriousness-what exactly would be 

·.the function 04' the Committee of this House in reistien to that situCttion? 
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"'hut would you do? Would you ('ull the Committee of the House together 
:and BUV. "Well, now, there I1re 40 airfields to be constructed within the 
,f;p!l,{;e ~ ~ or 3 months, nnd there ure various other things. We i·ave to have 
.R('coll1lllOdution ill such and such n district for 150,000 men who have never 
veen thm'e before, where no troops have ever been ". What would ~  do? 
"\lv'ould you eonsult the Committee as to the method in which you should set 
.about that? Would the Committee sit here from day to .day tlad would if! 
odiff:Uf',!; with the military authorities which require these works the degree of 
:urgenl'y, how long they could wait, what should be the specifi-:!ation of the works, 
,vhcre the labour should be got from, and so on? How lxactlY-1l.nd again I 
$ay in all seriousness-would the Committee of this House help me, as Honour-
:able l\IcllIbers have said they would like to do, in the work of scrutiny-and 'a 
$crutiny which is not post mortem, that is to suy. in some way prospectively 
~  concurrently. 
Sir :Mubammad Yamin Xhan: They will help you in finding out whether the 

2'utes ore proper or not,. 
Mr. Jamnadl8 M. Mehta: It eunnot be done. 
The Honourable Sir Jeremy Bataman: Sir Muhammad' Yamin Khan-and 

here ~  I would like to emphasise thnt I am speaking with .intt:nse serious-
ness, sill!'e many Membel'!! of this House have said, how ooes th.e Government 
il'esio;t n suggestion of this kind, and I do not want, I nUl very anxious not. to 
aiicnlLte thf! feelings of Members who wish to approach this matter entirely 
.on the merits and are not anxious to do 'what can be done any day in this 
Rouse, namely, inflict a defeat on the Government. It is n.>thing new ~  

'we Bre in the position in which we cannot rely on .a majority in the House, 
.und s.), if anybody is acting from any political motives,then, of c0Ul'8e, then, 
cill nothing WI! can do about it. We cnn have the monotonous epectacle of 
.oivisions day after day, or hour nfter hour or even every half hour, but whether 
;that helps to induce a sense of respollsibility either on this side of the House 
·or on thl'.t side of the House, I will leave to others to judge. .But it should 
lle remmlbered that thnt situution worln; hoth ways. ' 
Kr. T.T. E;riJhDamacllarl: How do you re'act to it yourself? 
The BODoulabbtSIr' ~~  B.allme: My reaction? . I will be quite frank 

-with the Honourable Member. My reaction Js this. There are a number of 
'matters on which I should be very ~  to know exactly· what .the sober judg-
-ment and feding of the Members of 'this House in regard to the merits l·re.I 
<consider that in the House lit present it is impossible' for me to get an aJlswer 
;to any of those questions, because, if my Honourable friend, for instance, 
"were to raise a question or rnove a cot motion in which in all seriousness he 
wished to debate a point or to elicit some information from the Government, 
be would almost certainly find that he was unable to ~  that cut nlotion 
becaUSE once the possibility of ~ a defeat on the Government has arisen 
,on the floor of the House there would be so many people who cannot refrain 
-from exploiting the opportunity, and therefore the result is that we havt" 
eomplete irresponsibility nIl rouno. That is my personal reaction to the 
~  

Sardar liang" Singh: Shut up this House then. . 
The Honourable Sir-Jeremy Ra4aman: I leave that to mv Honourable friend -. 

-But as II Member of the Government who has a good a .. al of work to ao· 
~  work of diffieu!t. and ~ ~  character.-as one who has ulways tried U; 
,'::UI'!',v re.nsonable opmIOn ,With him I ~  only say that the posltion which exists 
·at the pree;ent, moment is ooe in which it is virtually impossible to carry out 
,one's funC'tiont in a satisfactory mnnner. . 

Mr. Jamnadas M. lIehta: -Have you carried reasonable opinion about 
railway foree; with you? . 
The Bonour&ble Sir Jeremy B.allman: I believe" if that question were' 

~  (I entirely on the merits, I would get W per cent. of reallonable 
-1)pinion 'With me, 

Kr. Jamnadas lI. Mehta: Don't make a condition .. 



, 
1070 LBGISLATIVE ASSEMBLY - [14TH MAR. 19«. 

'lhe Honourable Sir Jeremy :aai8man! 1 do not mean people who dislike 
payL1S higher fares, because then I myself would be' in the class, . I would 
have tv support you. Everybody dislikes it, but then I hl:llieve mOEot forms 
'of r.nti-in'fiutionury action are unpopullll, Hnd so is that one. 

Pandit Lakshml Jtanta Kattra (Presidency Division: Non-Muhammadan 
Rural): Whut is the percentage of reasonable opinion which likes the enhance-
ment of furea? 

Kr. President (The Honourable Sir Abdur Hahim): Ot'der, order. 
The Honoura.bl& Sir Jeremy Raisman: I urn nfrui[l I have t'trayed bOme-

w'br,t flOO!!1 my point, but I was suying that I wns I1llxious to try and visualise 
exacLly how 1I committee fUllctioning in this wa,v cuuld. help in dea.ling with 
thesC' problenu!. My Honourable friend, the Mm-er of this cut motion, drew 
my aUention to bribery and corruption of whieh I· hear ~  much unq. of which 
I aU\ inde("] distre'Ssed to hear, and I wish I could obtain-, rJ'sistance in dealing 
with it effectively. I personally would he pl'<!{)[lred to stop at nothing in 
order to eradicate the evil. How exactly will u, committ,ee of this kind help-
us to eradicate bribery and corruption from particular departments? I find 
it ~  difllqult to visualise. It is true, as Illy Honouruble friend !;ays, that 
'" !:,.I()d deal goes on and may' go on, that never cornes to my l{);owledge, 
except, of course, that letters ,are sent to me, anollymous tetters, Bnd Honour-
~  Menlbel's sometimes speak to me 011 muH-ers of thi" kind or ftlention 
them 10 :1 g6!neral Wtty. But how. exactly would his Committfle deal wjth this 
l'ariieulnr evil? If I could concretely visualise ,that, I ~~  ~  possibly great 
vallie in a committee of this kind, but I find it difficult, o.gain, to visualise-
"xaetly how it would operate. 

Sir Syed Raza Ali: I have' no desire t.o interrupt the Honourable Member. 
But ITIll.y I point out that the very existence of sueh :1 eommittee would 
~  mun} of the difficulties which have been specific<l.Jly put before this 
House by the Honourable Member-the very existence of such a ~  

Xr. Jamnadas K. Kehta: You creat-Q new .problems also. 
'!'he HODOurable Sir Jeremy Balsman: I do not quite see that. If that-

,werJ t,he C8se, if the mere existence of the committee were to' do that, tben, 
'of course, we could call it into being and let it exist. • 

Sir Syed Rua All: I do not mean that the Honourable Member should' 
ttl'P.t this committee in the same way as the Treafmry "Benches treat this side-

·of the House. I do not mean that. r meant really' 8 live mmmittee, a com--
mittee which, if necessary, would function. 

The Honourable Sir Jeremy Raisman: I am trying to visualise-that is the· 
roint. As regards existence of the comn1ittee, I see no difficulty, because-
you h'ive only got to appoint. a ~  ~  when one tries to get to the 
acLual working of the commlttee I find It dIfficult. 

Now, my Honourable friend ,of ~ . European Group, Sir F. E .. James, 
mentioned an' Estimates Commtttee wl11ch he had . wanted some years ago· 
and he wished to know what would he my reactions to a committee of that 
kind. Well, an Estimates Committee works 'in a different way, of courSE:, 
from our Standing Finance Committee. Whnt it does is to tnke blocks of 
the accounts,' so to spenk, periodicall:v. Every :vC'ar, it would-- take different 
parts of t,he field of Goverrunent expenditure nnd go through them fairly 
carefully and in this way it would make a minute study of particulllr. derart-
mente spread over a period of years. In this WilY, it would 'cover the whole, 
field of Government. expenditure nnd in the course of that examinati0n, it 
would bring to light many matters which ought *'" be bronght t.o notice. That 
is. what was done in England. But I 'belieyc at tIl(' presenf moment and 
during t,hewar the Estimates Committee is in aheyance, because it does not 
correspond to ~ needg of a war time gituntion. 

Slr l!'. E. James: There is,' of COlll'!le, the Nafftmal Committee on Expen-
dlture. 

The Honourable Sir Jeremy Ralsman: I am commg to that. In England 
they have put the ~  Committee in gl1srense., hecause it is not very 
useful at the- present time. Now, they have there had for some time a-
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National Committee on Expenditure. Two tlrlngs have. ~  One ia... 
that the National Committee on Expenditure has fO\Bld ltself, ~ to ~  
to a large extent the same field as the Public Accounts . ConuDlttee. ~  
Public Accounts Committee, as here, takes a good ~ of ~  to go ~  
the accounts. We here try to get through and fiDlsh ~ our report ~  
about thret: week .. or somewhat less and we have had great difficulty here lOr 
fitting bhe Public Accounts Committee in such a way as to meet the conven ... 
ience of all the people who have to cornEl together in order that the work oS 
that committ.ee should be carried out.. I  _ am one of the people, of COU1'S! ... 
who are chiefly affected .and I find it increasingly difficult to fit the Pubbl\ 
Accounts Committee into my annual programme. In England, mey have· 
now found that the same busy officials have to appear both before the PubliQ, 
Accounts Committee BDd the Select Committee. That is one difficulty. Bot 
another ~  is this. In order that a committee of that kind should 
function a tremendous amount of material has to be prepared by the de-. 
partments. It is .no use ~  ~  of this House. deluding them-
~  into t.he bebef that they can lust Sit round a table and dlllCuss the! quel-
tion of Government expenditure in the abstract. They will have to have --
treDlendous amount of material, and not merely the accounts as pre8t'ntact .. 
The figures will have to be presented in new ways. They will ask new quel-.· 
tions. 'l'he whole of the material has to be worked up ~  ill the ~ ... 
menta, but now in England I am informed that that has proved an .1011' 
intolerllble burden. It has presented the administration with a very serio_ 
problem indeed. Tn' England. they have their staff on a scale which is ~ 

times the scale  on which we are staffed liere. In fact, single departmeuU! 
in Whltehall are as large as the whole of the Government of India. The-
Food Department is, I belie"t'e, larger than all the Government of India and aa· 
the Provincial Govenlments put together. That is the scale on which they.· 
arEl staffed. (Interruption.) Here we have a handful of men. Our chiet 
difficulty is stilled administrative. personnel. In particular, the work of fuum.. 
cial control can only be done by people  who have a certain amount of finaneSd 
training: Of these,. I have a very limited supply and they have now to ~ 

out duties many times more than was ever necessary in the past. Thoee: 
men are utterly Jlver-worked. It is theJIVorst bottle neck of all and when the 
word 'eoonomy' is used, as it is used in relation to a debate like this, I 8M 
bO';lnd to say to you that economy in money or eoonomy of any other kind ~  
ummporta.nt ~  comparison with the question of economy of skilled man-
~  ~  IS ,necessary ~  ~ of this kind. Now, I should think myself 
faIling 10 my ~  duty If I laid any more burdens on. that particular stall' .. 
I do not care ~  votes of censure this House may wish to inflict on me a. 
the heRd of thIS department but I would rather endure 20 votes of censure 
than ask these men to undert.ake still more of the work which is killing them. 
Dr. P. H. Banerjea: 20 votes of censure will not hurt you at all? .. 
The BOI1OU1'able Sir .Jeremy Balaman: If Honourable  Members can sug_· 

gest ways in which they can helpfully assist in the. work of controlling the 
expenditure without laying further burdens on a £.taff which is already under-
going the most desperate strsin, then I should be very happy to discuss •• 
with them. But I must make it quite clear that I could not contemplate £0«' 
a moment the setting up of a further. committee in addition to the commit.. 
tel'S which alNady ~ exist-the setting up of n further committee which would 
make more demands on that staff. It is a staft which has deserved exceed-
ingly. well of the Governme!lt and of the country. It has done yeoman service 
Rnd Its standard of effort IS beyond all praise. Sir F. E. James referred to 
an unfortunate casualty which has just occurred amongst that stnff. That ia 
an examplt' of an officer who is completely irreplaceable. 
:Mr. Pr881dent (The Honourable Sir Abdur Rahim): The Honourablo 

Member has exceeded his time limit but if the House desires to hear him 1 
have no objection. 

~ 1Ir. Abdul Qalyum (North-West Frontier Province: General): He dOe. -
l care for censure motioQs and we do not care for his speech. 
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TILe BODOUiable Sir Jeremy Ballman: At the age of 38, this officer had 
reached a maturity of judgment and a degree of experience (An Hono'UTabllJ 
AI ember: "This is poetry, not finance ") which were absolutely invaluable 
tor precisely the purposes which the House is interested in, namely the 
negotiation of contracts in regard .to such matters as supply and food. Well, 
I have no doubt whatever that he is a war casualty. I do not know how 
saps of that kind are to be filled. I do not know if Honourable Members 
'Can tell .me . how ~ am to replace personnel of that kind. I shall be glad to 
hear their suggest.lons but. as far as I am awllre we are desperately shori; of 
men lind I certainly cannot possibly agree to place any more burdens on the 
.boulders of the existing o.ver-worked staff. If Honourable Members think 
th!l't the Standing Finance Committee is unnecesJ;lary at this time or if they 
thmk that the work of the Public Accourits Committee could be very greatly 
n,duced .... 

Dr. P. B. Ban1118&: Increased, not reduced. 
~  Honourabll Sir Jeremy Bailmau.: Increased, you think? If they can 

. auggest ways in  which the pressure 011 the machine can be reduced ill ordor 
to make it possible to provide for the functioning of an additional committee, 
ithen I would be very glad to consider n suggestion of that kind. 

1Ir. B. B. Gupta (Cities of the United Provillces: Non-Muhammadall 
Urban): Will you give an assurance that if we caD suggest some suitable 
!formula for the appointment of such a Committee, you will accept it in 
lllrinciple? 
"!'he Honourable Sir Jeremy Balaman: Yes, I entirely agree on the prin-

tciple of endeavouring to secure ~  ~  Government expenditure b! ~  
1l08sible means. I am at one With my fnend, Mr .• Tumnadas. Mehta, 10 spite 
of the hard things he says sbout me. He says the hardest thlDg!> of all Mem-
bers of this House but i have the warmest regard for him in spite of all that. 
I regard him as &' foeman worthy of one's. steel. At the same ~  I ~ 
'tirely agree that it is impossible for.'any ~  ~  t?, oppose ~ prm-
ciple a motion of this kind. ~ ~  are not ~  of prmmpl?; 
nly diffic.ulties are practical, detailed .... dlfficultles. My ~  thr?ughout ~  
ttoday's debate wali to get a clear idea of ~  Members. had lJ1 common Blld 
'to villUalise the common oontent and how It CI\I1 be carried out. 1 must ~
'mit that I have so far ~  to do that. If, therefore, I am BskeQ: What IS 

'my reply to the motion, I can only say that I should have to study the speech-
e .. that have been made for some time longer than I have been able to do 
today that, I should have to consider whether there is any common content 
which could be met and, above all, whether it is practicable  with the machin-
'ery at our disposal to f!1ake the, worlring of s?ch a, ~  fruitful. I, am 
quite prepared, as I said. to brmg a CommIttee mto eXistence. That \s a 
comparatively small matter. But what I am not prepared to undertake is 
that I can provide· the· official assistance which I know will be necessary in 
~  to make such a committee operate usefully. That is where I have my 
doubts and they are of a most serious lOnd. It is absolutely fundamental 
-with me that I cannot increase the burden on my administrative staff without, 
'Providing any compensatory relief. Any further functions .. that are laid upon 
them must somehow come· out of the total quantum which is already laid OIl 
them. In f(lct, the position there is exactly the same as I described in regard 
to the economy of India in my Budget speech. You cannot, get a quart out 
of a pint pot. The staff that will have to assist you nre already working at 
a pitch, which means that there is an imminent danger of breaking down. 
You cannot get them tQ...dp any more. You can kill them. but you .cannot get. 
~  out of them. So, if you "wish to have material provided for the work of 
the ~  you have somehow to suggest how you will relieve them of cl 
~  amount of work. On that simple isslle, J do al!lsert t.hat it is 
~  impoBl!lible to proceed with a CommiUep IInless that Conirnitt.ee requires 
\10 official assistance, which J f)6nnot conceive. 
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I do not know if there is any specific question which ~ Mem-

,bers expect me to answer in the course of ~  reply. But on the malO ques-
t.ion my answer .can only be that 1 should ilke to have further time to study 
what has been said on this motion and to consider whether it would be pos.-
:sible to meet the generally expressed. desire for something. of this klOd to .blt 
done. But whatever it should be, it would have to be subject to .the ~

jng condition that It should be practicable in relation to our ~ -  POSI-
tion. 1£ that is accepted by the Honourable the Mover as bemg a substan-
'tiul compliance with the main object which he has in view, then I should be 
very happy to do that. But if he considers it unsatisfactory then I ~  
that 1 cannot go any further and must oppose the motion. 
Nawabz:ada J[uJ1&mmad L1aquat All JDuuJ.: Sir, but for certain remarks that 

have been made by the Honourable the Finance Member, I would not have felt 
justified in taking the time of this Honourable ,House. Before I deal with his 
speech, lei me dispose off my Honourable friends, Mr. Chatterji and the Leader 
,of the European Group. My Honourable friend, Mr. Chatterji, was angry and 
greatly annoyed with mv friend, Sir Muhammad Yamin Khan, for certain.", 
remarks which he is alleged t<? have made and which Mr., Chatterii ·misunder-
stood. He is a Professor and I !lm sure he will understand my meaning when 
I say: 'My lady protests too much.' . 
Now, I come to the speech of my Honourable friend, the Leader of the 

European Group. It seems tl.tat thorough as he is on other occasions in the 
study of the subject which is for discussion before this Honourable House, he 
did not riake thp. trollble of even reading 'the language in which the cut motion 
is framed. 
Slr Henry It.lch&rdson: J did read it. 
Nawabzada Mub&mmad Liaquat AU Khan: My Honourable friend says bfl 

did. '  I am not quite sure if-he was ~  wide awake when he did that because 
he stated that if there was a Committee of non-official Members, it would not ble' 
able to discover anything because what do the non-official Members know about 
the intricacies df finance and so on? But if he had read the motion carefully, hfl 
would have found that my Honourable friend, Sir Muhammad Yamin Khan, was 
very careful in stating that the Committee should have suitable officials to assiAt 
it. Then, Sir, he said thai. if the Honourable the Finance Member was a di,,-
,honest man, he would put the Committee. on the wrong rOad. If we had thought 
that Sir Jeremy Raisman was a ~  man, we would not have come forward 
'with this motion. I do not think that my Honourable friend the Leader of thfll 
1<1uropean Group did justice to Sir Jeremy Raisman. , 
Sir BID!')' BlchalQon: As usual, the Honourable Member has quite misunder-

:stood what I have said. 
Nawabzada Muhammad Llaquat AlllD1&D.: Now, I come to the speech of my 

Honourable friend the Finance Member. He said that the object of this motion 
is to inflict a political defeat on the Government. 
'!'he HOllOU1'&ble Sir ~  JI.aIIman: No, I d.d not sny that. I must pro-

test. 
Nawab.14a Mubammad Llaquat AlllD1&D.: Mv.y I ask my Honourable friend 

to repeat what he said and what did he mean? 
The Honourable Sir Jfltflmy Ballman: What I Raid was that it has been I 

lIuggested in various quarters that I should deal with this motion on its merits 
And therefore I was anxious to deal with it on the merits, Then I was asked 
~  qneiltions about my reaction to political defeats. '  ' 
Kawabzada Muhammad Llaquat Ali Khan: I think my Honourable friend Wll!i\ 

too engrossed in his own thoughts. Nobody from this side suggested anything 
like political defeat for the Government. We are not RO foolish as to attach 
1'I111ch importance to political defeats of this Government. . But I think what he 
meant was thRt these motions thRt are being moved from this side of the House 
were really intended-with the main pUlpo!'e of inflicting a defeat. on the Govern-
ment. T can assure him that in tliis particular matter th(>re i!l no Flucl. inten-
tion. He said that ev(>n if we were to pass twenty censure motions, he .would 
l'Iot be moved. 
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The BOI1Oad1Ile Sir Jaremy JI.i.i.maD: Not in regatd to this particular point. 

What I said was about iIrlP08ing further burdens on the staff . 
. ~ ~ ~  Llaquat Al1lDLah: I was "Wondering when I was 

hstenmg to hIm if my Honourable friend when he retires and goes back to. 
England and if he becomes the Chancellor of the Exchequer, would get up in 
the Parliament thete and say to the Members of the House of Commons ~ 
.• I do not care two buttons for the censure motions that you may pass against . 
• ue." 

The Boaoarable Sir Jtntmy Balamu: 1 did not say that. 
Bawabada Kubamrilad. Llaquat.·.Ali Kban: 1 do not think he would have the. 

audacity to do a thing like that. 
ftt Koaoarablt Sir J.emy BaJ.mu: I think that if I we1:e in that positionr 

I should be prepared to ten the HOUBeof Commons that I would place the health 
of my staff and their ability to bear further burdens before any political consi--
derations. . 

Dr. P. B. BlAerJ .. : And that you would face twenty censure motions t 
.. .awabnda Mullammld Llaquat. All DaD: My Honourable friend is again. 

really mixing up this motion with political considerations. This is a new techni-
que that the Government have developed since they found that they could not. 
get a majority of votes with them. I do remember in this very House that when 
'lIVe were discussing, a very important pieoe of legislation, how· day after day the-
Government inftieted defeats on Uti and the excuse was· that. "well, this is the-
decision of the ~ Arguments, logie, fairness. everything was thrown ta-
the winds and we were. twitted and told that it was the decision of the House, 
but today my Honourable friend gets up and says that the decision of. the House-
ill not logical in these matters where he does not agree with it. 

Sir, my ~  ~ said that he ~  not possibly put any further· 
burden on hIS staff. Now, SIr, I want to ask hIm one or two questions. Does-
he satisfy himself that there is no .waste in the various Departments of ~ 
Government? He shakes his head. He does not .satisfy himself. 

The HCIIlCMIr&ble Sir Jeremy BalIDI&D: I thought the Honourable Member said 
"am I satisfied'? 

'Bawablada Muhammad Llaquat Ali Dan: I suid. 'does he satisfy himself 
that there is no waste in the various departmentl;'? 

The Honourable Sir Jeremy Kallman: I endeavour to do that with the means 
at my disposal. 

BawabUda Muhammad Llaquat .Ali nUl: I dare say he does that on certain 
materi3ls which are prepared by his staff and placed before him. Am I right or 
wrong? . 

"!'be Honourable Sir Jeremy KIWIm&D: No, no. .A greater part of this is not 
l)iaced before me personally. It does not need to be ~  to paper. 

Bawa.bud& Muhammad Liaqua\ .A.l1 Khan: It is not committed to paper; like-
all the decisions of the Government of India it is kept in the air. There are-
private conversations, I suppose, over a cup of tea when great issues are decided. 
But, Sir, 1 do not know whether my Honourable friend realises that he was not. 

, r£lally being fair to his own Department when he made this proposition that he 
would not dream of putting any more burden on the staff. His Department, if 
it is vigilant, must be keeping a elose watch over the expenditure of all the ~  -
Departments ~ the Government' of India. It must have all the materials at its 
disposal, otherwise it cannot keep any watch on all these Departments. So, the 
material is already there. All that is required is that there should be '" 
Committee of this House to scrutinise that material and to scrutinise the expen-
diture of various Departments. 

'!'he Honourable Sir .Jeremy Batlman: My Honourable friend must realise 
that the. grounds of del'ision do not have to be just.ified further before another 
outside body and that again is another 8tage of labour. It is one thing to come 
t.o decisions in the light of your own technical expert knowledge and another 
thing to explain it to other people. 
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lIawablada'Muhammad L1&quat .Ali Kha:n: In other words, it seems to me, 

:Nr. President that the Government of India is run by various heads of Depar.-
,lllellts independently. They do as they like, they spend money as .they please. 
l'here' is no check over them, because if there is a check over the varIOUS ~ -
.nlents of the Government of India and its various ~  then, I am ~  
I cannot agree with my Honourable ~  that the materlll.l IS not already avail-
"able for the scrutiny by such a ComWlttee. 
I cun assure him, if my assurUllce will have ally value for him-because after· 

his remark that he does not care even for 20.censure motions, I do not think 
that any assulil.nce from this side of the House will h8p'e any effect, anyhow,! 
.never give up hope in anybody-I can assure him that this motion WI1S not ~ 

forward with the intention or with the object of inflicting any political defeat on 
·the Government. 'rhere is a general belief in this House and outside that there 
is a great waste in the various Departments of the Government. As was 
·pointed ~  ~  my ~ ~  Mr. J'amntU\as Mehta, we are here: if w:e 
llave to Justify our ,eXIstence m thIS House, to see that the money whIch :.9 

collected by this Government in the form of taxes is utilised usefully and that 
there is no waste. I think my Honourable friend, the Finance Member, would 
indeed be a bold man if he got up and said that there was no wastage. Wastage, 
there is and the object of this cut motion is to have a ~  which -would 
give an opportunity to the non-offiOlals to satisfy themselves whether there was 
imy wastage or not. That is number one. Secondly, to suggest to the Govern-. 
ment of India that economies were possible in such and such matters. Sir, my 
Honourable friend should know that in the Government you get into a certain 
groove, you cannot think beyop.d that circle in which you are and bringing in of 
fresh minds to bear on these problems can never do any harm to the Govern-
ment, it might do some good. I am sorry that my Honourable friend is not 
able to accept this proposition. He gave certain assurance. He said that on 
prinoiple he agreed, but that in practice it was impossible. We, however, think 
that on principle it is possible and -in practice also it is possible. Therefore, I 
am afraid we are not able, we are not in a position to accept the assurance of 
the Honourable Member. We believe that a, Committee of this kind will do 
immense good, we believe that a Committee of this kind can I,rove very useful 
und we believe that to give effect to a proposition of t.his nature is possible for the 
Government, if they would have only the will to do so, and if they, would haye 
,8ome regard for public opinion not only in this House but in the country as such. 
Sir, 1 support the cut motion which has been moved. '  ' 
The ~  Sir Jerelhy Ra:1sma.n: ~  ~  Member said nothing 

about my suggestIOn that a commIttee of thiS kmd should function without any 
,official assistance. . 

~ MublD!mad ~  ~  My Honourable friand says that 
I have not said anytJllng about hiS suggestIOn that a Commitee of t.his l[ind 
should function witb<',bt any official assistance. May I know if he has appointed 
~  committee withOut official ~  . What about his Plap-ning Com-
~  or Post-war ReconstructIOn Comml.ttee? Have you appomted them? 
DId they not put pressure upon your officia1s? 
The Honourable Siz lttrem.y B&18ma.n: They did. 

~ ~~ Kuhammad ~ All Khan: Sir, my Honourable friend is 
·damnmg pohtIcs, but because pohtlC"slly it was in your intere .. t to show to the 
'world at 'large that you were doing grent wonders regarding reconstruction in thi!l 
country, you have appointed these committees. But here where there is 1\ 

~  of i.mmediate necessity and immediate ~  you are not pre-
~  to do It and you want to get .away from this proposition by saying that it 
'WIll be too much of 8 burden on your officials. 
'!'he Honourable Sir .Jeremy Raisma.n:. Do ,you !luggest that this should t.nkA 

the place of a post-war reconstruction committee? 
lIawabzada Kuh&mmad Llaquat AU Khan: Surely, Mr. President, my 

Honourable friend is not so ignorant. I am talking of to'day, I am not talking 
of post-war. . 
Mr. PrestdeDt (The Honourable Sir Abdnr Rahim).: The q1Je!ltion is: 
"Tbat the demand nnd8r th.. hAad 'Finan... Dened"nt' be • ,J 7 
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The Assembly divided: 

AYEs-55 . 
.Abdul Uhani, Maulvl Muhammad. 
ALJuul I.I,aiyum, Mr. 
Abdullah, .Mr. H. M. 
Azllar Ali, Mr. Mu.uammad. 
.baJoria, .Babu BalJnath . 
.Ba.nerj ea, Dr. 1'. 1'1 • 
.Bbiitto, Mr. N abi Hak.b Illabi BakBh. 

~  Sir Vitnal .N. 
Chattopadhyaya, ~ Amarendra ~ atb. 
Cbettial', Mr. T. S. A vinaabilingdJII. 
Chetty, Mr. Sami ~  

- ChOudhury, Mr. Abdur lta.Bheed. . 
Choudhury, Mr. MuhamQlad HUisaln. 
Dam, Mr. Ananga Mohan. 
Datta, Mr. Akhil Chandra. 
Deshrnukh, Dr. G. V. 
.neshrnukh, Mr. Govind V. 
·Essak Bait, Mr. H. A. Sathar H. 
Fazl·i-Haq Piracha, Khan Bahadur Shaikh. 
Gupta, Mr. K. S. 
Gupta, Mr. R. R. 
Habibur Rahman, Dr. 
Hans Raj, Raizadl. 
He,::de, Sri K. B. .Tinaraja. 

I Kailash Bihari LaH, MI'. 
Jiazmij ",azi Muhammau Ahmad. 
Krishnamachari, Mr. T. T. 
Lahiri Choudllury, Mr. D. K. ! Lalchand NavaJrai, MI' . 
LalljeeJ Mr. Hooseinbhoy A . 
Liaquat Ali Khan, Nawabzada Muhammad. 
Maitra, Pa.ndit Lakahmi Kanta. 
Ma.ngal Singh, Sardar. 
Mehta, Mr. Jamnadai M. 
Murtuza Sahib Bahadur Manlvi Syed. 
N aidu, Mr. G. ~  
Nairang, Syed Ghulam Bhik. 
Nauman, Mr. Muhammad. 
Neogy, Mr. K. C. 
Pan de, Mr. Badri Dutt. 
Parma Nand, Bhai. 
Ramayan Prasad, Mr. 
Raza Ali, Sir Syed. 
Reddtar, Mr. K. Sitarama. 
Sham Lal, Lala. 
Siddique Ali Khan, Nawab. 
Sicldiquee. Shaikh Rafillcldin Ahlnad. 
Snbbarayan, Shrimati K. Radha Bai. 
Umar Alv Shah, Mr. Hosmani, Mr. S. K. 

Ismail Khan, Hajee Chowdhury 
Joshi, Mr. N. M. 

Muhammad. Yamin Khan, Sir Muhammad. 
YUAuf Abdoola Raroon. Seth. 
Zafnr Ali Khan, Manlana. 

NOES-46 . 
.Ahmad Nawaz K.h&n, Major Naw&b Sir. 
Ambedkar, The Honourable Dr. B. R. 
Ayera, Mr. C. W . 
.Benthall, The Honourable Sir Edward. 
ilewool", Sir .Gurunath. , 
.Bhagchand 80ni, Rai Bahadur Seth. 
<.!aroe, Sir Olaf. 
Chapman.Mortimer, Mr. T. 
(;hatterji, Mr. S. C. 
Daga, Seth Sunder Lall. 
Dalal, Dr. Sir llat .. nji Din.haw. 
Dalpat Singh, ,S:udar Dahadur Captain. 
Griffiths, Mr. P. J. 
Gwilt, Mr. E. L. C. 
Hahibur-Rahman. Khan Dahadnr Sheikh. 
Haidar, Khan Bahadur Shamsuddin. 
Imam, Mr. Saiyid Haidar. 
I nskip, Mr. A. C. 
Ismaiel Alikhan, Kunwer Hajee. 
James, Sir F. E .. 
. Tawahar Singh, Snrdar Bahadur Bardar Sir. 
• T"hangir, Sir Cowasjee. 
Xnmaludclin Ahmad, Shams-nl-Ulema. 
Khare, The HOllourable Dr. N. B. 

The motion was adopted. 

Kriabnamoort.hy, Mr. E. S. A. 
KuBhal Pal Singh, Raja Babadur. 
Lawson, Mr. C. P.. . 
.Maxwell, The Honourable Sir RelPnald. 
Miller, Mr. C. C. 
Muazzam Sahib Bahadur, Mr. Muhammad. 
Mudaliar, The Honourable ,oewa.n Bahadnr 

Sir A.. RamaSwami. 
Ogilvie, Sir Charles. 
Piare LaB Kureel, Mr. 
Raisman, The Honourable Sir Jeremy. 
Richardson, Sir Henrv. 
Roy, The Honourable' Sir Asoka. 
Shah ban, Khan Bahadur Mian Ghulam Kadir 

Muhammad. 
Sheehy, Sir John. 
Siva Raj, Rao Bahadur N. 
Spence, Sir George. 
Stokes, Mr. H. G. 
Sultan Ahmed, The Honourable 
Sundaresan, Mr. N . 
Thakur Singh. Capt. 
Trivedi, Mr. C. M. 
Tyson, Mr. J. D. 

Sir . 

DEMAND No. 2O-DEPARTMENT OF INDIANS OVERSEAS •. 

The Honourable Sir Jeremy lI.a1Jman: Sir, I move: 
"That a sum not exceeding Rs. 2,43,000, he granted to the Governor General in Council 

to defray the ~  which will come in course of payment during the year endinlt the 31at 
day of March, 1945, in ~  of 'Department of Indians .Overseas'.". 

Kr. PresIdent (The Honourable Sir Abdur Rabun): MotIOn moved: 
"That a sum not exceeding RB. 2,43,000, be granted to the Governor General in Council 

to ddray the charges which 'will come in course of payment durinll the year endinll thp. 31st 
day of 'Mareh, 1945, in respect of 'Department of Indians Over8eas'. II . 

- Fadlitiu!or Pilgrimage to _ tM H etljaz. 
Khan Bahadur Shaikh I'w-l-Haq Plrach& (North-West Punjab: Muham-

madan): Sir, I move: 
"That the demand under the ~ 'Department of Indians Overseas', be ~  by 

Re. 100." ... 
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air, the cut motion which I have just moved is intended to draw the RUen. 

-tion of the -Government towards the importance that the ;Mussa.lmans attach 
-to the question of Haj pilgrimage to the Holy Xaaba, in the holy land of Hedjuz, 
-and to impress upon the Government to ~  from stopping its performance 
this year, contrary to what they did in the last two years. It is also intended 
-to show that the Government has failed so far to do what ought to have been 
.done for providing· proper facilities to the Hajis at the pilgrim ports, during their 
voyaKe to Jedda in pilgrim ships and in the holy land of Hedjaz itself: 

Sir, the question of Haj is not a new thing for this House as it haJJ always 
been the subject of discussion for the last several years in the form of Council 

. Questions , Resolutions, and Amending Bills. It was only the other day that 
the House was pleased to pass my Shipping Amendment Bill in the interest 
·of the Hajis. Therefore, without going into a detailed introduction about the 
Haj, it would, I think, suffice me to say, that the ~  of Haj once in 

-one's life·time is incumbent on every Muslim who can afford to undertake the 
journey. So it can very well be judged by the Honourable- Members what would 
be the feelings of a ~  ready to go to the holy land for a pilgrimage 
when he is suddenly stopped from doing so. ~  Raj is generally performed 
·by the people in India in the advanced age, and .the Rouse can well imagine the 
-degree of disappointment of the old persons who are zealous and keen to per· 
form this most essential religious duty but are denied to do so. The Govern· 
ment did not take a wise step in stopping the Haj performance in the last two 
_years, and have thereby caused 8 widespread discontentment and resentment 
in the whole of the Muslim India. It was against the good name of the British 
-and the Indian Government to have pu·t forth lame excuses of the sea·route 
dangers. Sir, this question was discussed at -length during the last 'Session on 
the 12th of August, when a Resolution W8.s moved by my Honourable friend, 
Nawab Siddique Ali Khan, but to our great misfortune it had no effect what. 
soever upon the Government. Sir, the next Haj comes of in November next 
and I have taken this opportunity to put forth our views, once again, in asking 
the Government not to treat the question of Haj in the light manner they did 
last year and the year before last, and to seriously consider the consequences 
of stopping the Mussalmans from performing their most sacred and religious 
.duty. Sir, although during the last Great War the situation was a much more 
serious one, and the sea routes in the Indian waters· were also much more 
dangerous than they have been in the last two years, and although at that time 
'Turkey was fighting against the British allied with Germany, and the German 
U Boats, specially the well·known Emden had done havoc in the Indian Seas 

:and had created a general panic and terror in the country, the performance of 
Haj was not stopped. Sir, the war broke out in 1989, but the Haj was allowed 
till the year 1941. Although the war situation in those years was not quite 
favourable to the Alliel, the Government had lrlTanged not only to pay sub· 
·sidies to the shipping companies to carry pilgrims to J edda, but in aidition con· 
voys were also sent for the protection of tilE, pilgrims. It is still a mystry for 
us to know what are the speoial reasons for which the Government adopted- the 
Haj stopping polioy in the last two years. The Government, if they desired, 
-could make arrangements, as before, even if any danger was expected at all in 
the sea voyage. Sir. the excuse of the ~  route does not appeal to our 
mind when we see that; hundreds of 'thousands of .troops with supplies worth 
,crores of rupees were transported to and from the Middle East in the last two 
Y881'8, without any loss known to the public. 

Besides, the British Government themselves made shipping arrangements 
-for :a&j for Egyptian, 'Syriap and,Palestine national. in the 18Bt year, RO. much 
110 that the Indian ships ·of the Mughal Line were employed for that pUrpOS8 
thus depriving. the intending Indian pilgrims themselves from their use. '!'he 
'Scmdia Steamship Company was preplll'ed to carry OIl the R&) traftic, bat they 

~ not ~  to do so. Their ships were requisitioned and were DOt reletttl8d. 
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Immediately after the Haj season traffic between Jedda and India was.resumed 
and it is only a few days back that a passenger ship from J edda has urrived at 

--Bombay. _Taking for granted that the sea route to Jedda was not safe, did 
· the Government consider to open land route for those passengers who wanted to 
undertake the journey for Haj and did they try to provide facilitieii to them" 

· N.o. This was not done although suggestions were made to that effect by the 
-public outside and their representatives in this House. A good number of 
_ pilgrims could also be sent by aeroplanes, if the Government desired so. The 
·land and the air routes were admittedly safe, but it is an open secret, Sir, that 
·-the Government attached no importance to the Haj and to the religious Renti-
:ments of ' the Mussalmans of the cO,untry. 

Sir, taking all these facts into consideration one feels difficult to understand 
'why in the first three years of war all the arrangements were made by the "Gov-
·emment for the, performance of Haj, and why ·in the last t\vo years they werfl 
-denied, when the war 'situation was far better and the Allies had won victories 
.-everywhere .. Sir, to·me it appears that some unknpwn political reasons, besides . 
the sea r<U1te dnuger, were the cause of all this. and perhaps the Government 
. .did not like the personal contact of the Indian Mussalmans with the Mussalmans 
,of other parts of the world at their annual gathering in the holy land at·· the 
:holy Kaaba. If it is like that, I must say that it is a very unwise poliey of the 
·Government, especially when it collides with the religious sentiments of the 
~  public. Sir, the Saudi Government Qr His Majesty the Sultan of 
Hed]az may not have raised any objections to this Haj stopping policy of the 
British Government on account of certain diplomatic relations. They may have 
also been won over either by paying large subsidies to compensate ilheir revenUA 
losses they had to incur, owing to. the stoppage of Haj, which the Saudi Govern-
ment every year charges from the Hajees from India and other countries, in the 
form ~ various taxes, or by offering 0. warm reception and valuable presents to 

--the ~  princes on their visit to India, but the public at large will never be 
~  unless and until their visit to the Holy land is opened for them and 
· proper facilities are provided as usual. The question .of Haj is a common ques-
-tion of the Muslim world and the Sultan of the Hedjaz and his Government are 
:.mere humble servants of the holy places and nothing more. 

Sir, when reading the holy Quran,I happened the other day to read the 
<chapter on Haj and came across the following ..lrJd& <verses) which· relate to 
.persons who try to keep back people from going to the ~  Kaaba. I noted 
. them down, to quote this open challenge of Allah on this occasion, for the 
'benefit of those Honourable Members who were responsible for keeping back the 
MlIlssalmans from the performance of Haj, especially the Honourable Muslim 
M;embers of them, with the hope that they will not lllpeat what they did before 
in stopping the Haj and would amend their past doing. 

The ..l"u run as ~  
Innilllc.inG "... tDIJ ,., utJucIutIo GIl Bt.IbiUlIaM _ morjidil-Barcatnillall jtl'olfI4MI ~ 

........ Mlca.Wju Jllai fAIIiIIW, tIIG "..,. yurW JIM bi-iUtcJ. eM biz"""'" tiUziqhu ,. _bin ...u.n." \ 
Sir, the English translation of these verses would be aa follows: 

"Surely .. for thOle who di.believe and hinder men from Allah'.' way and from tbe 
_l&C1'8d mosque (i.e., t1I.£ lwly Kaaba) which we have made equally for all men. for the dweller 
. therein and· for the viator, &Ifd wbo-ever &hall incline therein to do wrong nlJjuatly, we ·abaU 
·make him tute a painflll chaatiaement." 

Let the Honourable Muslim Members of the Executive Council study this 
_ chapter at their leisure time and know their responsibilities towards this import-
~  and foremost principle of Islam. -

JIr. Prtll4-, (The HonOurable Sir Abdur Rahim): It il now Five of the 
-Clock. I adjourn the House till Eleven of the Clock tomorrow morning. 

The Assembly then adjourned till Eleven of the Clock on Wednesclay, the 
·1.5tb March, 1944. . 
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